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LEGlSLA'l'IVE ASSEMBLY. 

Thtl ASSfilW,bly met in the Assembly Chamber of tbe OounoU BoUIe ;. ~ 
Eleven of the CI~, Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

T:aA.NUD TO STATlil MANAOlDman 01' TlDI BlIINGAL .um NoA'l'Jl WH'l'BJI.S 
R.ur..WAY. 

685. *JIr. Bam Karay&D SiDlll: (a) Are Go.emmeat aware that the 
provincial Legislative Council of Bihar and 0lifl" ... );las ~NUm..ovslY' passed 
a ~esolution requesti~ the Government of InCiia not· to renew the lease 
of the Bengal and North Western Railway when it will expire in 1982 and 
to get the said Railway managed directly by the State? , 

(11) Ha.ve Government come to any conelusipns in' t~matter of aco~pt
ing . the said Ee.aRlution? 

Mr. ~~ •• J.. Panons: (a) Ex~pt for the Honourable Member's ques-
tion, the RailwfL,v Board were not aware that a. Resolution to this effect 
had been pBIIsed by the Legislative Council ,)£ Bihar BJld Orissa, No 
rloubt, thp,V will be ndcilreRsed by the Provhlcial Government ill due course. 

(1J) Do('s not arise. 

Kunshi Iswar Baran: Are Government aware thnt 58 Members of this 
House have given notice of It R.es()lution to be moved in the Assembly 
rc('omrnending t,o t,he Governor Genem] in Council that, on the tennina-
tion of the leRse of the Hengsl Gnd North Western Railway Company, the 
lclls(' should not be renewed? 

Mr. A. A. L. Parsons: I hAve seen the motion On the Notice List.. 
J(unBkl lawar Saran: Arc Government awn.re that the dissatisfa,ction 

Agnimt the Bengal Rnd Ncrth Western Ra.ilw~y CompBJlY is not confined 
cnl,v to t.he IrlPlllhcrs of the vAriolls Lcgislaturefl in the countrv hut i", 
nlmust universal 7 

)(r. A. A. L. Parson.: I should not like to express an opinion, 1 Am 
aware that there have been articles in the pre-SEI occ8sionally expressing 
rlissntiRfnctaon with certain aspects of tlie anministration of the Railway, 

)(r. Gaya Pra8ad Singh: Are Govpmment flware that tlie BihAr Pro-
vincial Conference at n, meet.ln~ which was held in Patns in December 
'lA1!It unllnimousl,v pBSscd It Hesnhltitm recommending that the administra-
tion of ,the Bengal alid· North W ~tel'l'l RaHw8y SDQultl be taken over by 
the Stnte on the expiry of the present 1eatle? 

( IOR7 ) 
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Kr. A. A. L. Parsons: I was not Bwarfl of that, fact, but I am quite 
prcpilrcn to take it as oorrect, from the Honourable Member. 

Mr. B. Das: May 1l!u4olre it t e~ isi no, deparlm.1nt in the Railwav 
Board which keeps in touch with what is happening in the wovinciOJ. 
Councils, and how is .~t. that. the lIon9urable Member had no knowledge 
of t.he Resolution that WHs p[\ssed in the Bihar Legislative Council, and 
which was reported in every ncwspaper? 

Kr. A. A. L. ParSODs: As I have explained, t ~ rrovincial Govern-
mf'nt ~i l no doubt address us on the subject of that Resolution, but we 
hove not actually receivednn'y communication from them so far. 

Munshi Iswar Saran: Arc we to understand that no formal communi-
cations have  heen addreElsed by the Bihar Government to the Railway 
Board, or are we to undel'fltand that the Raihvay . Board is in blissful 
ignorance of the fact that such a Resolution has been passed bv the 
i ar. e isla.ti~eCol,l eil  .: . . 

Kr. A.  A. L. Parsons: We hn ve not yet received a copy of the pro-
ceedings of the Bihar Legislative OouncU. 

Kumar Ganganand SiDha: May I know when the matter of taking 
over the management of that Railway will be considered by the Govern-
ment of India? .  . 

Kr. A. A. 1-. P&rSODI: In due course, no doubt, the question will be 
considered by the Government of' India. The contract cannot be termi-
nated, I think I am right in saying, until the end of 1982. 

Kr. B. DaB: Is it not the accepted policy of the GovetDment that 
State-ma.nagement is the best for the Indian Railways? 

Mr. A.  A. L. PanoDI: I do not think that Government has ever made-
n statement of polic.v in those terms. 

Sir PUflhotamdu Tblkurd&s: What is the latest dai-e for giving notice 
t,o the Bengal and North Western Railway if the Government propose t.o 
take it under State ma.nagement? 

Mr. A.  A. L. P&l'IIODI: I should have to look up the contract, before 
g,iving nn absolutel,\' definite answer, but I think the date on which we 
could terminate the contre.ct is the 31st December, 1002, and the c!ate 
b:v which notice should he given is then probably a year before, namely, 
the RIst December, 1931. The Honourable Memher 'oan, however, find 
the ollte b,\' looking at the Hit'ltory of Railway!!, a copy of which is in the 
Lihrary. 

Sir Purahotamd&s Thakurdas: When il'i it likely that the Government 
of IndiA. will have this question under t,heir consi e~ation  

Mr. A.  A. L. P&rIOIII: If the dfltes J have mentioned nre Mrrcct. 
during t.he course of 1981. 

AcALJCS OF PAY IN TH1l00VEUMEN'l' OF. INDIA' RECllETAJUAT AND 
ATTkOXIiD OFFIOES. 

Me. ~. Bam JI'&r&J'IIlSIqh: Will Government be pI eyed to st.ste in 
detail the distinction between the scale of pay in the Becreta.riat and the 
nUnched offices in the several depOJ:tments rlf fhe Government of Indifl. 

h •  • 
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with special reference to the amount and nature of work. pay and 'prospects 
cf the employees wI\rking under the two said f· ystems? '., 

The Honourable Kr. J. Orenr:': A stattirl!6.ntsh01ring ·the scal\3sofpav 
of the ministerial est·ablishments of the Government, of India Secrptaril\t 
a.nd of .its e,ttachedoffices i~ being, for.warlied to the :Hollou.rableMcmber. 
In ,r,eplv £0 tlle. lat.ter, p~rt of. j,he HOllourable. Member's question, I 
would ~e er h.Un to the .reply given-by ,the la,s Sir Alexander 'Muddinul.D 
1", question No. 943 on .. t ~r t  ~eptem e 'l, 1925.', . 

ACCOMMODATION IN NEW DELHI 11'011. EHPLOYEES WOBKJNO IN THK' 

IIIfPEBJ AL SECRETARIAT. 

687. *¥r. _ Nara;,ian linp: Have Government already got It suftii-. 
cient number of quarters built to provide accommodation for all the 
employees . .of, 'Government working.in the Impertial' ',Secret8iiat in 
New Delhi and if not, what are· the", compensations allowed to 
tbose who have not been f\lrpished with quarters .in.~w ~i ,an a ~'e 

theretote to' Iltten o ic~s intime from their distant' re~i ences in the old 
city: find ·lhu'R. inc.uJ.'. certain expenditure. eve~ dl+Y o~ conveyance? . ., . 

The ~onoura le Sir Bhupendra Nath1l1trl: 'l'he answer to the first 
part of the question is in the negative. The answer to the second . part, is 
also in the .o.egative. The city is within comparatively easy rea.ch of the 
New Secret·ariM. No conveys.nce allowa.nce is granted to c er ~ living 
there. Bicycle I\dvancesare freely sanctioned f.or t.hose. who a.pply for 
them. .  ,  '  "  . . . 

Jlr. ltam Narayan Smah: May I know whether the Honourable Mf'm-
her can walk this distance and attend office in time? 

.Kl. Pr .. ldent: Mr. S. C. Mitre.. 

SPECIAL PAY FOR ASSISTANT DIBECTORS GENERAL OF POSTS AND TELE-

GRAPHS. 

688. *JIr. S. O. Mitra: Will Government please statp whether the-
AssiRtant Directors Genera,l in the office of the Director General of Posts and 
Telpgraphs get 8 special pay in addition to their already high rate of pa.'-
of Hs. l,000-50-1,500? 

The Honourable Sir Bhupendra Nath Mitra: It is n fact thnt tI\l' 
ASRistnnt DirectorR Gpnerul get /I. special pa~', in anrlition to pay on t hf' 
scale of Rs. 1,000-50-1,500. This however is not MllRi<i(lred by Gov-
ernment, n specially high rate of pay, having regArd to t,he work requirro 
of t,heRe officers. 

REDUCTION OF THE OAF-ETTED STAFF OF THE INDIAN R ~ AND TELE. 
. OR.f.l'RR DEPARTM'ENT. 

689. -Jlr. S. O. Mitra: (a) Is it flo factthn.t t,ho Public Accounts Com. 
miU,re, in t.heir Report on the Acopunt,s. for 1922.23. rpmnrkeo thnt tlIP 
gazet.ted staff. of the Indian PostR and Telegrap?s Department "'aF; in 
excess of reqUIrements. Bt;td thnt retrenchment has' Jeftthem prnC'ti rn 11:,' 
lInt.ot1ehed /lnd has spent l~ force on tihe rnnkllndlile?· , 

:b) If so, wnJ Government pleQ.Se say what measures have .po far lwf'o 
tnken t.o reduce the ga.zeUed staff? . 
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(c) If no steps ha.ve been taken, do Government propose to take imme-
diate steps in the matter? 

TheJloDourable Bir BhQPtDdra Xatll II1va: ~ e facts stated by' 
the Honourable Member are substantially OOl'l'eOt. . 

(b) The Honourable Member is referred to paragraph 25 of the Finanoe 
Departmf:nt Resolution No. 8665-A., dated the 14th April, 1925, inserted 
as Appendix I to the Report of the Publio Accounts Committee On the 
Accounts of 1928-24, Volume I, and to item 28 in Appendi% II of tha.t 
Report. It was stated therein that the proportion of gazetted officers to 
non-gazetted staB W8S not oonsiaered high. 

(c) In view of wha.t I have stated in my roply to part (It), Govern-
ment do not conaider it necessary to take the aotion suggested. 

REDUCSD 8o.u.:B H PAY 1'0:& AselSTAJIT Dr:aa<m>BS aBWDAL 01' Po8ft 
AD t'BUGJLUIIIs. 

690.· Kr. 8. O. JDt,ra: (4) Will overilme~t please~ y what reasoDs aula 
oonsiderations weighed with themin granting the scale of pay of Rs. 1,000-
60-1,600 for the Assistant Directors General in the offioe of the Director 
General of Posts and 'l'elegraphs? " 

(b) Will Govemment please state in detail the reasons why they did not 
consider that a scale of Rs. 800-40-1,000 was quite sufficient for these 
tlfticers ? 

The Honourable Bir Bhupendra Xath Kitra: I would invite the atten-
tion of the Honourable Member to paragraph 25 of the proceedings of 
the Standing Finance Committee for the 26th January, 1928, where the 
Committee agreed to a revision of the rate of J-ay of Assistant Directors 
General to Rs. ,~ ,  for reasons placed before them and de-
tailed in the document referred to. 

NU1IiBER 011' OJTICIALS IN CERTAIN OJl'll'IOES DRAWING-Rs. 1,000 AND ABOVE. 

691.·Xr. S. O. II1tra: (a) Will Government please iay on the table 
u statement showing the number of officers drawing Re. 1,000 and above 
in the office of the Director Genera.l of Posts and Telegraphs? 

(b)WiH Government pleRsc lay on the table a. similar statement with 
regard to: 

(i) the Department of Industries and Labour, 

(ii) the Department of Commerce, 

(iii) the Railw!lY Board? 

The HODOurabIe Sir BhupeDdra Bath J[ltra: ,The figures, taking the 
offices in the order in the question, are 19, 7, 6 and 17. 

NUMBER oil' CLn'Ks, EXOLUDING AUPERTNTBNDJIIN'l'S, DRAWING Re. 100 
AND ABOVE IN CEBTAlN OrnClllR. 

692. ·Xr. S. O. JIlt.ra: (a) Will Government please l&y 0l!-the table 
a statement showing the number of clerks, excluding Supenntendents, 
drRwing Rs. 100 and above in the office of the Director General of Post'8 
flnd Telegraphs t 



QUESTIONS AND AI. BWER8. 1091 

(b) Will Government please lay on the table a ~iInil r statmnentwith 
regard t1>-

(i) the Department of Industries and Labour, 
(ii) the Department of Commerce, 

(iii) the Railway Board? 

The Honourable Sir Bhupendra Bath IIltra: (a) and (b). The numbers 
in the of}'U}es named are, in the order given, 163, 84, 44 and 108. 

PETITION TO Tlnc VIOEROY FOR A REDUCTION OF DUTY ON GLASS BANOLES. 

698. *Kr. Vidya Sagar Pandya: (a) Have Government received a peti 
tion, elated September, 1928, addressed to His Excellency the Viceroy and 
Governor General in Counell bytbe President and Members of the 
Bombay Glass BanglcsMerchants' Association, praying for a reduction of 
import duty on glass bangles from 30 per cent. to toper cent.? 

(b) Will Government he pleased to state what orders have heen passed 
on the petition a.nd to what extent the import duty. on bangles is proposed 
to be reduced? 
(0) If no orders have been passed in the matter, when do Government 

expect to pass them? 

The Hono11l'&ble Sir George BalDy: (.a) Yes. 
(b) and (0). The Association was infonned that its views had been 

·noted. 

Mr. Vidya Sagar Pandya: May I know if similar representations hl\ve 
been received from bangle merchants of Calcutta and Madras o.1so? 

The lronourable Sir George Bainy: I am afraid I must ,ask for notice 
of that question. That fact is not within my knowledge. 

Sir Puraho\amdas Thakurd .. : Is it the intention of Government to refer 
this question to the Tariff Board? 

The HODourable Sir GeOl'ge BaiDy:. I do not think that has been suggest-
ed to us by anyone, and I am not sure that this particular matter would 
hI) appropriate for a reference to the. Tariff Board. If the Honourable 
Member desires that that suggestion should be considered, I am quite ready 
to do so. 

Sir Pursho\amdas Thakurdas: Is it Dot a fact that the import of glasB 
bangles from abroad goes into 6 crore of rupees worth every year? 

The Honourable Sir George Rainy: Yes, but the particular representa-
tion whieh we received asked for a reduction in the duty. 

Sir Purllhot&mdasThakurdaa: Are glass . baqi'le.s manufactured in 
India? 

The Honourable Sir George BalDy: I understand so, Sir. I cannot 
spenk positively on that point. 

Mr. Ytdya 'Sagar Panci1a: Is the Honourable Member aware that. 
according to a recent Government publication, the Goverbhlent is reported 
to have helped the bangle industry in the United Provinces? 
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The Bouourab!e Sir George Bainy: 1 um afraid I canriot answer t ~t 
(lUestion at the momellb. 

REDUCTION OF POSTAL STAF.r R1800MllENDED BY R..u BAHADU1\ J. P, 
GANGULI. 

694. *Kr. X. S. hey: (a) Is it 0. fact that Government had appointed 
Uai Babndur J. P. Ganguli !1S a special officer to consider and report on 
the possibility of the reduction of postal staff? 

(b) If so, will Govt!rnment be pleased to state what recommenda.tions 
were made by that officer 8S regards reduction .of the staff and the creation 
·of any additional selection grade appointments, and what final orders were 
passed by the Govemment of India on the same 1 

, The BonoUlable Sir BhupeDdra ~t  Kttl:a: (a) R&i Bahadur J. P. 
Gunguli has been placed on special duty to inquire into the working of 
largo post and telegraph offices and of circle and divisional ofticesof t,he 
Posts nnd Telegraphs Department, and into the adequacy of staff in these 
offiees. ' 
. (b) The report,s on the several offices submitted by him are under exami· 
nation by the Director-General. 

SANCTION OF ADDITIONAL SELECTION GRADE APPOINTMENTS BY TJlE 
DIRECTOR GENERAL OF POS'1'8 ANiD ;'h:LEGRAPmI. . 

690. "'Xr. II. S. Anty: (a) Is it a fact that the PreFidency Postmaster, 
Bombay, has carried out certain reductions in the staff; if so, under whose 
orders? 
(b) Will Govermnent be pleased to state whether the Director General 

has sanctioned any additional selection grade appointments up till the end 
of Janua.ry. 19291 .. 
(0) If not, does the Director. General. propose to sanction additional 

selection grade appointments at least to the. extent Of reduction already 
carried out by t,he Presidency Postmaster, Bombay? 

IIr. K. A. &ami: (4) Yes, tinder myiotders certain clerical appointments 
in the time-scole found Flurplus on inspection have been  brought under 
r(lduction. . 

'(b) None ~R 1\ result of the inspection. 

(c) The POFltmaster-General has been asked to submit his proP!>8als 
for additional selection  grade appointments in. the '13ombay Gf'neral Post 
Office. 

HARDSHIPS OF TOWN INSPECTOJt,'1 OF POST OFFICES. 

696. *1Ir. II. S. hey: ~  Will pve.rnlll~t e pleased toatate 
for each circle separately: 

(i) the number of the posts of Town Postal Inspectors at 1st class 
head post offices which' have 'been abolished' since 18th 
October, 1928; 

(ii) the number of vacancies in the Bombay Cir~le sinc. November, 
19'J8; 
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·{iii) whether the Town lnspectors, who lost theirppsts oJ) accouut of 
the polioy, are being appointed as Inspectors in the moffusil 
BS the ve.canoies occur? 

(iv) how many such Inspectors were appointed till the end of Janu· 
ary, 1929? 

(b) Are Government aware tha.t a. consi ~ra le number of the Town 
ilnspectorshave to undergo great hardship and suffering on acoount of being 
unemployed? 

(0) Do Government propose promptly to inquire to ascertain whether 
the Postma.ster Genera.l, Bomba.y, has been unneces~ arily delaying the 
passing of orders to fill the vacancies both in the Presidency town and the 
moffussil ? 
The Bonourable Sir Bhupendra Xath :IIltra: (a) The position relating 

to appointments to the posts of Town Inspectors of post offices in the 
revillE'll bClale of Hs. 160--10-250, introduced from the 1st September, 
1927, is explained in the Government of India., Department of Industries 
and Labour letter No. 14-P. T. E., dated the 2nd October, 1928, a copy 
Qf which was laid upon the table of this House in reply to Khan Bshadur 
Snrfaraz Hussain Khan's unstarred questions Nos. 98 and 133 on the 28th 
January, 1929. overnmen~ un ~tan  that the Direotor·General j.s 
taking steps t·o ensure that the orders contain'3d in t,he above letter Bre 
ein~ properly carried out by Heads of Postal Circles and that the officials 
appoint.ed or rest,ored to the PORts of Town Inspectors, in accordance with 
thef;e orders, are suit,a.bly qualified. In view of this position, no useful 
JlUl'JlOf'( would, in the opinion of G()vernment,'be served by an attempt 
til cnllect all the particulars necessary for a detailed reply to the Honour· 
1\ble Member's question. 

(h) There can be no hardship, as the displaced Town Inspectors have 
.not heen kept unemployed without pay. 
(c) There has been no delay on the part of the Postmaster·General in 

-deRling with the matter. 

(lOMJ>ARATIVE COST OF ELBOTlUO POWED. AND STEAM COAL ON CERTAIN 

RAJLW A Y LINES. 

697. ·Kr. :II. S. Aney: (a) Will Government be pleas~  to state 
what was the consumption of coal in tons and its value annually on lines 
which are now being run eleotrically? 
. (b) What is the cost of electrical power required annually to run those 
lines? 

(c) What is the total mileage of the lines run by the electric power at 
tho end of. the year 1928? 

Mr. A ..... L. Parsons: (a) I am a ~i  it is impossible to obtain the 
stllti~tics for which the Honourable Membel' 88Ks, since figures of coal 
consumption were not kept separately for. the. portionliJ of the line which 
have now been electrified. 

(1;) It is estimated at 80 lakhs in the current year a1l4i 40 lakhs nen 
,ear. 

(.c) On the 81st of Maroh, 1928, 80 miles on the Great Indian Peninsula. 
Uailway and 23 miles on the Bombay, Baroda and Oetltrlll India. Railway. 
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lIIr ••. S. Anay: May I ask the Honourable Member whether, when 
the scheme for elect.rifioation of certain ra.ilways wa.s placed before the 
Standing Finance Committee. I\n estima.te of the ooal expenditure waR not 
inoluded in the tpropositionststement? 

:air. A. A. L. ParaoDS: Will the Honourable Member give me notioe? 
I am not sure whether it was in my time. 

:IIr. :aI. I. ADey: Will the Honourable Member collect the information 
and supply it to me later on? 

Mr. A • .6.. L. ParaoDS: If it was in the proceedings of the Standing 
:Finance Committee for Hailwtlys the Honourable Member will be able to 
find it himself from t.he copie.s of the proceedings. 

IMPROVEMENT IN PROVIDEliiX FUND .rOB E!.tPLOYliES OF CURRENOY 
OFlJ'I01!:S. . .. 

698. ·Mr. II. S. ABey: (a) Ie it not a. fact that the question of improve· 
ment in the provident fund and the bonus of the ourrency o i~e employees 
has been under the consideration of Government since 1924? 

(b) If 80, '\ViII Government be pleased to state the reasons for this delay? 
(c) Is it a fact that the employees of the State railways are. g.iven some 

gratuity at tho time of retirement? If so, how much? 

(d) Will Government be pleased. to state whether the staff of the 
~ea urel  department in the currency offices get similar concessions? If 
Dot, why not? 

The HODourable lir Gaoret SchUlter: (a) Yes. 
(b) Consideration of the question was in the. first instan~ delayed, 

because, 88 the law then stood, Government had no power to recoup from 
n contrihutory provident fund IOSBes due to the fraud 01' negligence of ~ 

!OubR(·riber. Such a power was contlidered desimble in the CBse of em· 
I'loyees in Currency Offices 68 in such offices fraud or negligence might 
result in serious loss to the Govemment. Subsequently the consideration 
of the question was dropped owing to the proposal to esta.blish a Reqerve 
Bllnk to which the Currency staff would probably have had to be transfer. 
red. The question has now been revived and, as stated in the reply given 
~ we on the 4th of this month to Mr. Rahimtullah's question No. 380, 
annal conclusion is likely to be reached before long. 

(c) ,bjmployees of State Railways .may be given 8 gratuity on retire • 
.Dent as a reward lor faithful service, but are not entitled to 8 gratuity 
M 11 rnntter of course. For the amount of the gratuity which may be 
grltllted, I would refer the Honourable ~em er to rule 19 of the State 
Railw!:lY Gratuity Rules, copies of which are in the Library of the House. 
(Ii) 'l'he staff in question do not get such gratnities for the reason that 

GO\'f'rnment ha.ve so far seen no justification for ~ttin  up sooh a system 
of rewards in Currency ot'Iices. 

R:ZSOLt7TIONS PAssED AT TBlIl At.L-INDIA CubJ!lNOV OFFIOES CONP'ERENOE 
AT RANGOON. 

699. *Jrr. •. B. Alley: Win o.overttment be pleased to state 
whether their attention has been drawn to the Resolutions passed at the 
All-India Currency Offices Conference held' at Raogoon in December last? 
If so, what action have Government taken on each of the Resolutions'l 
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'the .QDourable Sir (Ieorae SchUlter: The Resolutions -are under the 
c(,m!!deration of Government. 

SALARIES OF SHltOnS IN CURRENOY OFFIOES. 

700.·Kr ••• I. hey: (a) Will Government be pleased to state 
whether it is &- faet tha.t the shroffs are required to pay heavy debits 
from their monthly pay? If so, what is the highest amount recovered 88 
debits from a shroff working in defective coins? What is the pay of these 
shroft's? 

(b) Will the Government be pleased to state if they propose to revise 
the scale of the salaries of the shrotis in view of the hea.vy mooetall res-
ponsibility which they have to undergo? If not, why? 
(r) Will GovC'rnmcnt be pleased to state whether. in all the currency 

o ic~ the shroffs arC' made to ~posit Ildditional security ov.er and above 
the insurance security as required by the Currency· Code? If not, why 
should such a rule  exist exclusively in Bombay? 

ThE! HODourabteSir George Schuster: The Government are obta.ining 
r'~ ' in inforlllnt,ion to em\ble them to reply fully to the Honourable Mem· 
hrr'" question. A furt,her nnFtwer will be Bent to him as soon at possible; . 

PAY 01' SKBOFFS IN THE BoMBAY CURRENOY OUIOE. 

701. ·lttr. JI. S. Alley: Will Government be pleased to lay on the table 
a statement showing the number of shroffs in the BOMbay Currency Offioe, 
their pa.y and the amount of debit paid by each of them during the tel."lXi 
of the last two years from JanulU'y 1927 to 318t December, 1928? 

!be Honourable Sir George SchUlter: An enquiry is being made and a· 
r~pl.v will be sent k) the Honourable Member itt due course. 

REVISION OF PAY OF THE STAFF OF CURRENOY OFFIOES. 

702. ·Mr ••. S. oey: Will Government be pleased to refer to Mr. 
N. M. Joshi's starred questions Nos. 88, 89,90, 140, 141, 142 put in February 
last /lnd state whether they have supplied the information as promised '{ 
If BO, will Government be pleased to lay on the table the same for the 
information of the Members? . 

Ttl(' Honourable Sir George Schuster: As stated in my reply on the 4th 
inst.ant to part (a) of l\Ir. Fazal Ibrahim Rahimtullllh's starred question 
No. 382. finnl r~pl cs to Mr. Joshi's questions Nos. 88 to 00 and 140 to 
142 ",m·,. sent to him on the 15th February, and 1st May, lre!8, respedtive. 
:.v. Copies will be found in the Librnry of the House. 

PROVISION 01' A RAISED PLATFORM AT CmlUOT RAILWAY HTATION. 

. 708; ·Mr. Muhammad lbaque: (4) Will Government be pleased to 
fIItlate if the Agent of the North·Western Railway bas taken any action wUh 
regnrd to my starred question No. 874, dated 7th March, 19'281 

(b) Is it ~ fact that no action has been taken by the Agent, North-
Westorn Hmlwa.v to construct a raised platform at the ChiniotRailway 
Station? 
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(0) Is it a fact that the residents of the town have made several req~elts 
to the' Agent for B raised platform as it . causes great' inconvenience to the 
lady passengers to alight from a. height of 4 feet? 

(d) When do Government. prO,pose to. construct the platform? 

Xl. A. A. L. PanoD8: I amascertoining romt ~ Agent of the North-
l '~tern Railway whether he found any action neoessary and will pass on 
il?e informat·ion to the Honourable Member. 

SUPPLY OF Cow AND BUFFALO HIDES TO THE GoVERNMENT HABNESS 
TAliNERY, CAWNPORB. 

7()t. *JIr. KubammadBdque: (a) Will Government be pleased to 
state separately the quantities of cow and buffalo hides tanned daily by 
'the Government Harness Tannery, CaWDpore? 
(b) Is it a fact than formerly tenders used to be issued for the supply 

·of cow and buffalo hides to the tannery? If so, when was the last tender 
issued? 
(0) Is it afsct thM an European firm has been entrusted with the 

·supply of (lOW and buffalo hides to the tannery? If 80, what are the arrange-
ments? What is the name of the firm ? 
(d) Is it a fact thlllt the said fiml buys on commission for Government? 

If so, did Government extend this offer to any Ind-ian finn at Cawnpore 
.Dr elsewhe.re? 
(8) Is it a fact that. the said firm is allowed to draw Rs. 50,000 before 

the goods are supplied? 

(D If the answer to (e) be in the negative is it' not· B f&ot that 8. sum 
of .Rs. 50,000 is paid in advance by .tIle Government to the said 1irm for the 
purchase? .' . 

(g) Is it a fact that the firm buys mixed lots from the market and 
supplies the Government only with the good selection? 

(h) If the answer to (g) be in the affirmative, w at~re the rates at 
which good selection hides. are supplied to Government? 

(i) If the answer to (g). be iu the negative, is it a fact that a joint 
s..oco~t is kept by the finn and is yearly audited by the Government 
Auditors? 

(j) Will Ooverriment be pleased to. lay Oll the table the report of the 
Auditors for the years the' supply has been made by this :finn? 

(k) Is it 8. fact that formerly tenders were iS8ued forrudes out of lime? 
(l) Is it 8. fact that after liming the lower' grades,-bide8 are resold 

to this firm at a ve.~y low rate? 

(m) Will Government be pleased  to state the numbers of cows and 
buffaloes slaughtered during the last three years in the United Provinces? 

(n) Is it a fact that the price paid bytbis agent 01. ~e Govem.ment 
during the month of ecem~el', 1926, was 40 per cent. to 45 per oent. 
higher than that of the exporters of raw hides in India.? 

(o) Ar(l Government prepared to.invite tenders for the 8upply of cow 
and buffal\> hides in future? If so, wh.en do Government propose to 
commence? 
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(p) Will ovenun~nt lay on .~ table It. stateJ:nent showing theaelec-
tion of raw cow and buffalo hide$ purchased during the year 1926, 1927, 
1928, and also the selection of tanned cow and buffalo bides for the respec-
.tive years? 

Mr.G. K. Young: The information is being obtained and will De 
'furnished tl} the Honourable Member when received. 

PAY AND ALLOWANCES OF MENIALS IN TB'E GOVERNMENT OF INDIA SECRE-

TARIAT. 

705. *.r. Anwar-ul-Azim: Will Government be pleased to state 
,,,hat  are the various grades of menials in the Government of India Secre-
tariat at New Delhi and Simla.? Are they guided in their promotion by any 
time >:cale? Are they allowed any ht>use-rent and conveyance allowance? 
If so, how much? How do they fare compared with the postal peons and 
consta.bles? Do they get any pension? 

The Honourable IIr. 1. Orerar: A statem~nts owin  the various grades 
of Inc·nials in the Government of India Secretariat and their scales of pay 
is being forwarded to the Honourable Member. Menials who cannot be 
,'rovided with frefl quarters in Simla  draw a housp-rent allowancE' of Re. 1 
.it montb. They nre all provided with free quarters in Delhi. No convey-
lln.::c ullowll.ncc is granted. I a.m afraid no comparison is possible between 
Secretariat menials on the one hand and postal peons and constables on 
the other u.s the natllrf' of the work and the conditions of service differ 
materially. Secretariat menials are entitled to compensation and invalid 
"d1Rjon in Rceord!lDce with Article 481 (bj Of the Civil Service Regulations. 

NUMBJDB OJ!' CutRRSIN THE GOVERNMENT OF INDJA SECRETARIAT PROVIDED 

wn'H QUABTERS TbT NEW DELHI. 

706. *1Ir. ADwar-ul-Alim: Will Government be ~se  to state 
how many of the olerks in the Government of India Secretariat are pro-
·vided withquarlers in New Delhi? Have they got j;o pay any rent for 
the occupation .of those quartors in New Dellli-married and single? 

The Honourable Sir Bhupendra Nath IIltra: ()87. Tn addition to t.his, 
100 single clerks lire nMommodated in the ort.hodox chummerieR lea qed to 
t ~ Imperial Secretariat Association· nnd 62 in t,he unorthodox chnm-
Jlleties. 

'rhe answer to the last part of the question-is in the affirmative. 

'CONVEYANOlll AND HOUSE RENT ALLOWANOES PAID TO CLERKS LIVING IN 

OLD DELHI. 

707. ·Xr. Anwar-ul-Azlm: Will Govet:nment be pleased to state 
wha:tc.onveyance and house allowances they pay to their clerks who live 
in Old Delhi? On what baBis Are they assessed? 

The Honourable Mr. 1. Orera.r: I am sending the .Honourable 'Member 
a statement showing the rates of conveyance and Delhi house-rent allow-
~n 'o admissible in cert,ain circumstanoes to clerks living in Old Delhi. The 
allowances VRr.y according to pay. 
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GlWiT. OJ' ConEY ANOlD ALLow ANOE TO CLERKS OF TO GOVERNMENT OJ' 
INDIA. 

708. -Mr. Anwar-ul-AIlm: In view of the reply given by the Honour-
able the Leader of the House to Mr. Mohammed Shafee to hiis unstarred 
question No· 487 on the 21st of September, 1928, will Government be 
pleased to state whether they ha.ve C()Ule to any decision with regard to the 
conveyance and other allowances of those clerks who reside in places men· 
tioned in the said question in its (e) and (f) clauses? 

The Honourable Kr. 1. arerar: Yes. I would refe'r the Honourable 
~m er to my reply to Khan Bllhlldur Sarfaraz Hussain Khan'. unstarred 
question No. 1n4 of 28th January last. 

Conve,vI\O('c ftllOWQIWC wa.s the only allowance in issne. 

NUMBER OF MUHAltMAoANS APPOINTED TO THE OFFICE OJ' THE AUDIT 
OI'J'IOER, INDIAN STonES DEPARTMENT. . 

709. ·Kr. ADwar-ul-Alim: Will Government be pleased' to state 
whether they have yet been able to collect information with regard to my 
starred questions Nos. 526, 527,  528, 529, put on the 26th of M,arch, 1928? 

The Honourable Sir George SchUlMr: Final repli~s to the Honourable 
Member's questions Nos. 526 to 529, to which an ad interim reply was 
.i, e~ in tbe Assembly on the 26th March, 1928, were s~nt to him with a 
letter from the :Finance Department, No. 1608 R. II., dated the 15th April, 
19:J8, and copies were placed in the Libra.ry. Further copies of the replies 
hov(' since been sent to the Honourable Member. 

EMPLOYlIIENT 01' MUSLJl!(S IN TB1II BEN(UL An AS8AMCmCL'E01l' 'l'ltE' 
POSTAL DJitlAttTM1DNT. 

710. ·1Ir. r~ul llm  Will Government be pleased: 00 sta.te 
if there ~s any Muslim Inspector of Post Offices, Postal Superintendent, 
and Head Clerk in t.he Bengal and Assam Circle? If the reply is in the 
affirmative, how many are Muslims out of the total strength ?When wete: 
these posts created? 

Mr. B. A." Sams: The answer to the first part of the question" is in the 
affirmative, presuming that the Honourable Member intends to include in 
the categories mentioned, officials of the Railway Mail Service and that 
tn" Ht'ad Clerkl! he means Head Clerks to Superintendents. With respect 
t~ the second part, out M.a total strength of 152 of such officials there 
are 7 :\Iol!lems. With respect to the third part it, has not been possible to 
ohtaio precise information, as the appointments. have been in existenoe for 
man~' :vears. 

APPOINTMENT OF A BENGAL MUSLIM TO A SUPEaIOR POST ON TIDI Ass .... 
BENGAL RAILWAY. 

711 •• JIr. Anwar-ul-Alim: Will GQnroment be pleased to state 
whether 80 far any Muslim from tho. Province of Bengal has been apP?inted 
to an,vsuperior service uMer the control of the Railway Board .and 1D the 
Assam Bengal Railway? 

Mr. A. A. L. Panona: Yes. 



Quae,TIONS AND .. eWBII. 1-
~ .R  OE PBOVIDBlfT FUND BlDJtlD'lT TO DAILY' RAft WOBJOlEN JIlMPLOYBD 

COJITUTUOUSLY. 

712. ·pancUt Xl1akantha Du: (a) What is the principle of distinction 
between the daily rate workmen Rnd monthly rate workmen ~n our rail-
ways antil'ailway workshops? 

(b) Are there men on the daily rate for years workfng continuously? 
(e) Do such daily rated workmen get the benefit of provident fund 

and such other facilities? 

. (d) If not, are Govemml'lnt going to do anything to give them such 
'faeilities? 

IIr. A.. A.. L. ParaoD8: (a) There is no principle involved. It is u 
matter of practice, some railways rating their men one way alld lIome the 
other. In any Cllse, the men are paid monthly. 

(b) Yes. 
(0) Yes, provided the conditions laid down in nde 6 (d) of the State 

Railway Provident Fund Rules are fulfilled. 

(d) Does not arise .. 

ExPLoYIIJIlNT 01' INDIANS IN POSTS ABOVll Rs. 250 A MONTllIN TJDD RAIL. 
WAY WORKSHOP AT TATANAGAB. 

713. CU~ B'Uakan\h& Du: (a) How many posts are there above 
:5· 250 B mont,h in the newly starLed railwa.y workshop at Tatanagar? 

(b) How many of these posts Bre occupied by (1) Indians and how many 
,by (2) Europeans Rna Anglo-Indians? 

(e) What arrangement has been made there to take Indian apprentices? 

iIr . .A. A.. L. Parsons: (a) 20. 
(b) (1) 9 Iridians. 

(2) 10 Ruropeansand Anglo-Indians. One vacancy is unfilled. 

(c) No arrangements have us yet,. been made for the training of Indian 
El prenti ~es, but there are at present under training 3 apllrent,ices who 
wert! tn.lwn over by the Efu,t Indian Railway from the late Peninsula J ... oco-
motive Company. 

Pandit NUakantha Das: On, a point of order, Sir, in regard to a question 
whieh RpcakS' ineioentally of Hailways, but involves genern.lly the policy 
of t.he Df'pnrlment of InduRt,ries and Labour the question should be answer· 
ed by the Indust.ric!! Department, The other day I put a question !ind the 
RailwlL,V Board roplied to me and then I put a supplementary question 
expeet.ing a reply from t,be Member in charge of Industries. I WM told 
t.hat notice of that question was necessary. I could not possibly table 
1\ notice of the self-Rame quet'ltion again. Now, I want that you should 
order that such question!! in which the Department of Industries is in-
Tolved primarily should be answered by t.he Member in charge of Indus-
tries. ThiR question iR of that nature. 

1If. Pre.ldent,; There is nothing to prevent t.he Honourable Member 
from addressing 'n qiJestion t,o the Honourable em~er r Industries. 

Pand1t lfilakantha Du: The s~ queliltion over again ? 
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Mr ••• A. L.PaIOa8: 'Ma)\lI expla.iui Sit, til t.' equ~ tion relntt'K 
to thf) purchases by railways of It Mrtaincofufnodih and for t,hnt reaSOll 
it has fnllen to l~ 'to answer i~ ,... ',e"',' 

CiST bON SLEltPEBS SUPPLIEIlTO R I ~ Y COMPANIES IN bmu. 

714. *PJ.DcUt .~t a .Du: ,(a) lias the attentionol the Government 
~een c1raw:p.tothe stfttement by the Rihar Ghamber,.of Gonmlerce published 
In the OdfJftalof Calcutta of 3rd .JAnuary, 1929, pp. 17-191 

(b) Rave Government 8sc.E;lrtained how and wby the TH.ta Company has 
joined the Pig Iron Trust considering the fact that they themselves 'l at'. o~ .' 

sell 0. very little quantity of pig iron outside India ntHi that they hnv(! no· 
foundries 01 their 'own? ,·r· " '.' 

(c) Is the1'e a comhine amongst tbe BengnlI,on .comp/my,. the Indian. 
11'011 and Steel Company, 'Burn nnd Company, the Eastern Light Casting-
Compan:v, and Martin and CompRny, who ar(' the manufacturers of railway 
pennanent way materials, _9uch AS, cast iron sleepem, as well as produoers· 
of raw materials such as pig iran? 
(d) Is it a fa{lt that this combine is almost, the 80)e supplier of cast-

iron sleepers t,o the State and ot.her railways? 

(e) Is there any truth 'in the allegation ma(le in the atatement referred' 
to .in part (a) above wbich fU1\S thus: 

"A large firin engaged in caat iron 81eepers wlillrUine8'on 'A-eCOUJlt"<if its inability 
to ·gPt pig iron at a realOnable pl' ice, " . . 

"In 1006, the N.orth Western Railway asked for tenders f« cut iron Bleepera, Th., 
"Trust" was selling pig iron at Rs. 68 per ton to outsiders, .and the Bengal Iron Co, 
quoted Rs, 68 per ton f.or the fini8hed CRst iron sleepej·s." . 

(I) What price are. they charging the railway co~panies .for. cast irOn 
8'leepers after the failure of the above firm' (i.e., Mallan and Oompany)? 
Is the price still Rs. 68 per ton, or more? If more, wh$t is it? 

(g) Are steps being taken to protect otherooncerns against the ultra-
profiteering tactics of this combine, with a view to ensure healthy competi-
tion in the cast iron sleeper business? If so, what are t e~'  

(h) Does the above combine get any special rnilway freight fMilitias, 
specially in rain water pipes and other sanitm'y fitt,ingr,:? 

Mr. A. A. L. Paraons: (a) Yes. 
(11) No, I am also doubtful if the Honourahle Member is correct in 

his afl'mmption that the Tata. Iron and Step] Company's ssles of pig iron· 
outside India Ilre small. 

(c) It is underI;tood that Messrs. Martin And Company no,,-control thl> 
other (lornpanifls mentioned by the Honourable Member, 

(d) NnJ There is 9. large foundry of thf' Tatanagar Founrlry Company 
Rt Tatanagar to which big contracts for railwa.ycQ,st iron sleepers hflve 
hpen given, and Messrs, Richardson fUld Cruddss, BombAY, supply C'a"t 
iron chairs, . 

(e.) Government are not in It posit.ion to express nn opinion as to t·hf1 
truth of ,the allegation. It is a fact that, in 1926 the Berigaf:lron Ooin-
pany quote ~. 68 per ton for cast iron plates for the Norih 'WMtem' 
Railway; and the l!lM"ket rates for pig iron in 4n,R'-l1st .l ~~, ,';f8t'C from 
Rs. 62 to·Rs, 68 per·tbn fOr the varloull'grndes, .  '  . 
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(I) DU;ing ' ~ ~  ~ r '. The Tutnnaga,r' Iron o~n~rY Company 
tendered successfully 'for L. K. type pl8.teg,at Re. 77 pel"tonJF. O. H. 
Tatanagtir and for 3 SIT. S. C. plates ft,t Rs. 80 per ton F. O. R. TAts-' 
nn.gar, 

During the same' year MCllsrs. Martin and Company obtained n contnlCt 
for ,K, ,iK.type pla.tes at. Us. 84 per ton F. O. R. Tlltanagar. 
(g) As the Honourable Momber will see ,from my reply to part (I), 

there has so far been competition. 

(h) 'l'he Bast lndia.n Railway quote t.L special mte for ,cast iron products 
when booked from Kulti and the Eastern Light Ca.sting Company's siding" 
which iR, I understand, between Kulti and Bara.kar. There are ~ o, 

various ot·ber special station-to-station rates quoted in the East Indian· 
l{aikuy tariff for iron and Rieel products from Asansol, Barakar Bnd Kulti., 
and in the Bengal Nagpur Railway tariff from Burnpore to nUmerOtlF; 
stations; these ra.tes o.pply equally to all consignors and.are not restricted 
to consignments fl'ompBrticular fil'!lls. 

Mr. B. Du: Is it not a fact that, quite recently, on the representa-
tion of the Bihar Chamber of Commerce, the Tariff Board is going to 
inquire into the quest,ion of the import Bnd expoft policy with regard to 
the pi~ iron industry in India,? 

The 'HoDourable Sir George RaiDy: I understand that the Tariff Board 
nre considering the qU8stio.n of It ~ possible reduction in the duty on pig 
l ~on, but '1 am not in posRession of the views \vhich the,V have formed on 
the subjE:'ct, and I don't know at what stage the inquiry is now. 

Mr. B. Du: Is it not. a fllct that the Bihar Chamber of Commerce 
have st,ated that the high price of pig iron does not in any way encourage 
the Indi!,n f>ngineering indostr:v to manufacture sleepers and other arti-
cles? '; ; 

The Bonourable Sir Geor,e Rainy: I should imagine that n. high price 
:01' any product would encourage manufactures of that product in any 
conntry . 

Xr. B. Du:, 1R the Honourable Member aware that the sale of pig 
iron h.v these combines at so high R rate as Hs. 68 per ton does not per-
mit. Indinn mll.nufactllrers slIbsidiEtlJ' industries to compete with imported 
nrticJol';, while the same pig iron is exported I\broad at Rs. 40 per ton? 

The Bonourable Sir George ]r;atny: I think it very undesirable that r 
Rhould express an:" 'opinion on a mRt.t-er which is already before the Tariff 
:Board. 

Mr. B. Du: Is it the int.ention of the Honoumble Member to direct 
the Tariff Board to inquire into that aspect of the question, namely; w6'e-
tlwr t·he price of pig iron sold in India is the same as tha.t sold outsid!'? 

The Honourable Sir George BalDy: I have always found t,hat. the 
Tnriff Roard is very compet,ent to oecide for itself wliat aspect of the 
Nlse should hc considered. . , 

Pandlt N'ilakantha Du: Are Government aware that the .polic:v of 
selling pig iron at> a lower rate i.o outsidel'!! is a.. policy of dumping in 
fcreign count.ries at the expense of Indian int,erest,fl nnd· is one which Ahould 
hr i~ 'ontim 'rI for t,he prNlent in t,h" int,ereRt of (')11r own Indinn industry? 
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RBTBln'ION OJ'THB GOODS RHB» AT TlUOBINOPOLY STATION. 

716. ·Mr ••. I: .... 4J1aDpr! (a) Is it n fact that the goods shed ",t 
rriehinopoly Fort Station on the South Indian Railway has e~ te  there 
Binoe 1860? 

(b) Will Government be pleased to state if it is a fact taat the South 
Indian Railway authorities propose to shift the goods ahed, Tricbinopoly 
Fort Station to the classification yard near Golden Rook, a is~ance of 
three miles from its present plaoe? 

(e) Are Government aware that this proposal is opposed to the express 
. wishes of the publio, includblg merchants, of Trichinopoly and the UUMli. 
mous resolution pused by tale TriahiBOpoly Municipal Council OD. 

the Stilt JanuQry, 199Q,8ndalBO the opinion of the South lBdi8ll Chamber 
.of Oommerce, Madras? 

(el) Will Government eplease ~ ta~ if they propoee to instruot thQ 
Agent, South Indian Railway to retain the goods shed at Triohinopoly Fort 
Station, at leQ!!t, till Trichinopoly Fort Station is converted into _a broad 
gauge station'-

lJr . .A. • .A.. L. at,.o~  (a) It appears to have been opened in 1862. 
(b) Owing to the remodelling of the Trichinopoly JU11Otion Station a.nd 

the conversion of the Erode Branch frOID ·j;,road ,to metre aq e,t ~ lite 

of the present goods s ~ will hllove to be abandoned and a new site has 
been seJectedat the. junction of lihe broad snd metre g&uge lines. Tbe 
distance of this site from the principal busincl'ls Clent~s of the town is 

pproximat~ y half a mile longer than the distance from. t es~. centres. to 
the old goods shed. . , 

(c) and (d) .. A lettcr WRS received by the Railway :SOard from a certnin 
gentleman protesting against the closing of the old shed and forwarding. 
Q resolution passed at a public meetin ,. e~ in TrichiIl,opoly. The matter 
was refeJ:red to the Agent of the South Indian Rail WRy , and he hRs 
explained to his Local Advisory Council and to the leading petitioners the 
necessity for moving thc goods shed, and has further agreed to keep thr 
old goods shed open until the conversionol the Erode bronch from broad 
to metre gauge has been completed. 

EMPLOYMENT OF INDIANS AS MBOBANIOAL ENGINEBRS ON STAT1!I RATLWAYS. 

716. ·.r. Kukhtar Singh: (a) Will Government be pleased to state the 
system on which the mechAnical engineers on tIle different railways are em. 
ployed? Will t.he Government be pleased to state further if the recruit· 
ment is maar hv t,he Railwav Board for all the State railwBVR or the 
Ali(cntR of the diBerent railways are at· liberty t·o employ Uiem? 

(b) Are the posts ('If mechanical engineeTR, whenever t,hey fall vacant, 
advertiflcd in t,he Indian papers? . 

(0) Row many pORu! fell V8cant during the yefi.r 1927·28 a.nd how many 
applications were received from Hindu Rnd Mohnmadan mechanical 
enginp(,l"s nnd how many of th.em were nppointed? How many out of the 
Hindu find MohnmndBn Bpplicants were qualified to hold; these, ppets? ' 

(d) IR thore any dearth of qualified Hindu /lnd Mohamadan ca.n.didat.es 
for the posts of rrrechaniCBl en.gineers? If flO, do Government propose to 
fltate the steps t~ en to r~ove this deficiency? 
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(c) Are there an,v schola.rahips awuded for Indiv,pa to qualify tbe.tuelw .. 
118 mechaniCAl engineers on t.he Indian State railways? If the a.nswer be 
,n t,he affirmat.ive, will Government be pleased t,o state the Ilmount cO!ltri-
buted by the railways toWArdS the 8foreMid scholarship!!? 1'1> the RJ18Wer 
be in the nega.tive, are Government prepa.red to consider the ndvis8bility of 
,craating scholarships for Indian!! to qualify themselves I1S mechanio,,} 
engineers for railways? 

_r. A. A. L. Par80D1: (a) A cop . ." oithe Regulations for the recruit-
ment in India for t,he Mechanical  Engineering, TransportatioJ;l (Power), 
le ~trical Engineering, and Signal Engineering Department!! of the 
Superior r~venue ~s .u lis ment of State Railways has been Rent t,o thc 
Honourable Member. Other copies have been ptaced in· the I.ibtnt,,v. 

('b) Yes. 

(c) Three posts were filled in India. in 1927-28, one by the promotion 
-of ~ l>ursee apprentice on the Great Indian Peninsula. Ra.ilway, and the 
-others through the Public Service Commission. Of the latter posts one 
WIlS in the Transportation (Power) Department for which 88 applicatJiom; 
in nlI were received. 32 from Hindus and one from:-& Muslnu. The Muslim 
Hnrl one Hindu had the quulifications required for the post" and the 
MUf;lim WIlH appointed. ']'he other post was that of Works Manager in the 
MechanicHI Engineering Department, for which 18 a.pplications in all were 
reoeived, Bix from Hindus and none from Muslims. None of tbe Hindus 
.had the requisite qualifications and a Europelln wss appointed. 

(d) Yes. It. is not e ~ at present to obtain a. sufficient number of 
(jualified wwdidntes in IndiA. for the post'S of Mechanical Engifteers. But 
by the nppoint.ment of special class npprenticeships. details of which tht' 
Honourable Member will find in the regulations for recruitment which I 
have sent to him, Government hope to overcome this difficult,y. 

(c) No scholarships are awarded, but. financial assistance is given to 
flelected IIIpprentices, the conditions of which Ilre fully explained in the 
regUlations. 

ID'. B. Daa: Is the Honourable Member aware that in this matter 
,nf rccruitment of mechanica.l engineers for the State railwa.ys the per-
<centage is fllr below 75? Last year the perceJltage .0£ ftlcruitment. wus 
much below 20 per cent. in the matter of meeha.nical engineers. Will the 
HOllourable Member take Bteps to bring the recruitment up to 75 per 
eent .. 0.8 he ill doing in the matter of the Transport.ation and Civil Engi-
neering Seotions '1 . 

1If ....... L. ~ ol'I  I have not got the statistics with me j but 8S I 
Illwe a.lready ex,plo.ined the difficult,y has been 80 far to obtain qualified 
·candida,t{ls for these .posts of mechanical engineers. But I hope that the re-
gulations with regard to speoial apprentioeships which we hl.!:ve introduced 
will overcome that, difficulty. 80 that in future we shall be able to get 
more India.n boys for these posts. 

1Ir. B. Du: Giving the view of the only engineer on this side of the 
HOUR8 is the Honourable gentleJn.IJ..n 8warethu.t there haa been, so far. 
no intention on t,he p&rt of the Railway Board 00 give effect to that part 
of the recommenda.tion of ths Lee Commission . in the matter of recruit-
ment of mechanical engineers? From the report of the Railway Board 

• 
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published rooentl.r I find t·hat no attempt has been made, except in t l~ 
ease of recrUitment of one or two Indians. 

JIr. Preatdet: That is t.i1() Honourable Member's opinion. 

COST .~N  EARNINGS OF CERTAIN FAST MAIL TRAINS. 

717. -Mr. Kukhtar 1iD&h: (4) Will Government be pleased to state the 
.1'Vcrnge income per trip by (i) the Imperiol Indian mail during the )"ear 
1927·28 and (ii) the })unj'llb Limited f:lincc the time of its inauguration? 

(lit) Arc only iiI'st dass paaaengers anowed to a-mil them&elves df 
these trains or arc pal!Sengers of any other classes also allowed to travel 
by these trains? 

(c) Are the pussengers travelling in thesE\ trains charged the same fare 
as is charged from passengers· of the same class travelling ~' other trninsr 
01' fire they charged something extrA? If so, how much ? 

(d) What bas been the total cost of (i) the Imperinl Indian mHil train, 
and (ii) the Puajab Limited? 

(6) What is the average cost of running (i) the Imperial Indian man 
train and (ii) the Punjab Limited train per trip? 

Mr. A.  A. L. P&1'8ODS: (It) I will see jf I can obtain the figures for the 
iHonoura.ble Member. 

(b) OnlyfirstclRss pl&t=lsengers nnn their servants fire allowed to travC'1 
by these trains . 

. (c) }'irst class pa.sseDgers by tho Imperial Indian Mail ore ch8.l'ged 
Hs. 25·8-0 over and above the ordinary first class fare. Passengers by 
the Punjab Limited pay the ordinary fares. 

(d) nnd (e). 1 nm I;eeing whether the remaining information for which 
the Honourublc Memher usks elln be ohtnined for him wjthout undue trouble. 

Low SPEED OF GOODS TRAINS ON CERTAIN RAILWA.YS. 

718. -Mr. Kukhta.r SIDgh: Ca) What is the average speed per 24 hours 
of goods trains on the (i) East Indinn, (ii) Grent Indilln Peninsult\. lind 
(iii) North Western Railways? 

(b) Will Government be pleased to state the reasons of the low speed? 

Mr. A. A. L. P&l'8OIJ8: (a) On the East Indinn Railway 9·85 miles; OIl 
the Great Indillll Peninsula Railwa.'y 10'4 miJef<; and on t·he North Western 
Ru..ilwuy 9·68 miles, per train engine hour, i.e., from tho timn the train 
statts till the time it reaches it.s destina.tion. 

(b) The Railway Board are most unxiOUB to flee an increase in tilt, 
speed of goods trains, and this matter is care u I~  watched. I am doubtful, 
however, if the present speeds can correctly be described as low. I 
elie~e, for eXlIJDple. that in the United Kingdom. the speed of goodR 
train8 avemge 8·71 miles·l\.!l hour, i.e., le8s than on any of the three 
railways for which T hd.ve given flgures, and in the 'United Rtat.es of 
America U·P mites an hour. 
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1Ir. Vldya S&p.r P&1l4ya: Will the Honoura.ble Member kindly oompare 
the figures of the running of the Madras and Southern Mabratta. Railway 
rnd the South Indian Railway? 

IIr ......... L. P&I'IOD8: I am quite ready to do so. As a. matter of fRet· 
t,he Ra.il"'''y Board look into t es~ figures onCe 11 month. 

Mr. Clay. Pruad Smp: As well 3S for the Bengal and North Western 
Hailway. 

Mr. A. .... L. P&I'IOD8: Perbl\ps it wilJ stop further I'lupplementary 
questions, if I give an undm-taking that we will look into the figures of 
all the railways. . 

QUA.lo1TtTY OF F()REIGN AND CoUNTRY LIQuoR CoNS'OMED IN CERTA.IN 

YEABS. 

719. *J[r. xunw SlDgh: ~  Will Government be pleued to state 
the total amount of (1) foreign, and· (2) country liquor oonsumed in the 
year 1919·20, 1920·21 and 1927·28 in Ji) the whole of British India, and 
(ii) the area under the administration and direct control of the Govern-
ment of India? 

(b) Will Government be pleased to state the steps taken to prohibit the 
consumption of foreign liquor in the country? 

'!'be HODourablt Sir Georg. SchUlter: (a) A Rtntement is laid on the 
table. 

(b) Since t,he policy of the Government of India is not one of pro-
hibition, they have ta.ken no steps which CBn properly be described AS 
"steps to prohibit" the consumption of foreign liquor in the country. 

8taIemen, BAowtng COnBUmptilm of counwy I1MiI and polable foreign UgUM'B duri"V 
,he yea,., 1919-20, 1920·21 and 1926·27. 

NOTB.-Figures for 1927·28 8re not yet available. 

Jlrltl8h India. Central Admlnlltratlon •. 
--.. --- .. ---

I I 
111111·20. IUO·!1. 1126·27. 111111-20. I 11120.11. 1126·17. 

! I 
I --.-.. 

COIIIlU7l1J11rlt, L. P • ..nonl • 10,800.186 1,86I1.1i1lO 6,2011.714 266,106 268,146 161,01' 

Other IPIrtt (Imported and 1.1188,6114 1.661,2'11 711ll.41111 111.00' 100,184 47,852 
Indian .. 1011'1'l1li liquor") 
L.P.pDODI. I 

WIDH ~U  llI4lan), 
B1IIt De. 

284,107 : 2811,68& 178,820 I 11,101 1',8" 18,718 

Beer (Imported), Imperial I,M1,1I0 2,1611,811 1,1111,816 111,I0Il 128,816 1'11,8811· 
aaDou. : 

.., made la India, IIDJM!rtal 
.. Uou. 

4,II8,MI' 8,SlII,MII 1,819,782 1t0,_ 610,'61 1111.110 



'SOURCE WHENOE ABDUL RA8KID OBTAINED'" Rm,yOLVB& USBD TO MtraDD 
SWAMI SHRADDllA.N ... ND. 

246. Kumar ltaJlanl&J& 8JDJh: (a) Will Goveniniei?t be pleased to state 
whether they have tried to find out the source from which Abdul Rashid 
obtained t ~ revolver with which he U lr e 'e ~w,..m. i ara l ' o ' 

(b) If the reply to the above is in the affirmative will the Govemment 
bl:' pleased to state the results of that enquiry? . 

~e a,Ohourable .r. J. Orerar: (a) e,.nd (b)E ve~y' effort ~v liS made to 
trll4Ce the source from which Abdul Rashid ohtained the revolver but 
without any result. ' 

F4J,8B .ST ... JIlU)l'ftJ BIlQAJlDINO ABDtTL RAsmo HADE BY CBTAIN 
W1'llfEWS. 

a47. JS:MW .'.-aNa BiDIb: (a) Will the Goverilhient be'pleaaed to 
~tate whether it is a ~ct that, in the case ngninst Abdul Rashid, the 
fIlurdel'el' of Swami Shraddbanand several witnesl':es from the defence side 
st-ated that the acouaed was mad? 

(b) Is it a fact that medical experts declared the accused to be quite 
.. une? 

(0) If replies to (a) and (b) are in the affirmative, what action have 
Governmel;l.t taQn l,lgainst those ~ w~.~  hI,Iq· .• Mn8lttJa on 
,(lilt h hefore a magistrate? 

(d) Have Gove1'lllllent taken any action against those witnesses under 
section 476 of the Indian Criminal' 'Procedure Code? 

(6) If ~o actiQn, ha.sb.een t~e~, why? 
The HoD01lf&ble ~. J. Orerar: I would refer. the Honourabl.e Member 

tQ the CJlswer given in this House 011' the 8th February, 1928 to Pandit 
·fbllkul' UB05.BbaJgava'a non-oral ques,ion NQ .• 57 om She subject. 

INTBODUCTION OJ' UNIFORM FAUS, '1TC., ON STATB-MANAGED RAILWAyS. 

248. Kumar Jl.&DaDl&1& BlD&b: (a) . .Axe Government aware.of the fact 
that in i ere~t Sta.te-managed railways different rates of fares, different 
standards of seating arrangement, different rates of concessions for return 
journey tickets and different occasions on which concessions are given. 
exist and thel'eby the passengers are put to grea.t . troubles ., 

(b) If so, why uniformit.y in all things in St,n.t,e·managed railways is 
not brought about? 

(c) Do Government contemplate moving in this irectio~ very soon.? 

Mr. A.  A. L. P&l'IODI: (a) Government arc aware that there is not 
"ntire uniformity as regards rating, passenger seating @d passenger con· 
pessions on oJl State·managed lines, but have no reason t.o believe that 
passengers are inoommoded thereby. 

(b) i~a.ncial and other conditions o~ different State R~ilways prevei?t 
.('ntire uniformity' in such matters. 

(U061 .. 
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(e) Steps are being ta.bn to standardise tolliJJgstock so far as this is 
desirable. For the rAason given in the ~~w~r to (b), entire uniformity 
in the other mattei'll mentioned bv t.he HonO\lrll.bte Member is Dot in 
llot te' ipl ~iotl. . 

CoST Oll' NEW RAILWAY STATION AT CAWNPOBE. 

249. Kumar :Ranula)'& Singh: Will Government be pleased to state: 

(4) when the new raih,BY !dation of Ca,wtiPote win' beteady; 
(b) what the estimated cost of the new railway sta.tie>D is; 
(c) what t ~ requirements for building the new station are, whioh' 

are not found in the old one; 

(d) whether it will be as large and expensive as the Lucknow Rail-
wn.y Station; 

(e) whether. Govemment 81'e contemplating 'the building of more 
such stations on the East Indian Railwa.y; 

(f) whether the Allahabad Railway Station ill also going to be buiU 
nnew? 

Mr. A. A. L. Pancma: (a) B, March 1981. 

(b) Rs. 77 )nkhs. 

(e) The object of the remodelling is to co-ordinate the railway facilities. 
of the four railways enteri.ng Cawnpore so as to secure more expeditious 
and economical working. One station will take the place of the four 
(xisting stations. 

(d) The cost of the remodelling is· expected tn be slightl'y higher thlloll' 
that of Lucknow. 

(e) No further scheme has so far been sanctioned. 

(f) Proposals Rre shortly expected from the Agent, E~t Indian Rail-
way, for extensions And improvements at. Allahahlld. 

PRoVISION OF A WAITING ROOM FOB 3BD CLASS PASSENGEBS AT AJODHYA 
STATION. 

250. Kumar :B.a.nanS&)'& Sf:ngh: (a) Are Government aware of the fact 
that Ajodhya (Lakamlandi Ghat) is thEl railway station on the Bengal and 
North Western Ruilwny for pilgrims to Ajodhya, a plaee of Hindu pilgrim. 
nge; that a veryla.rge number ()f pilgrims go to Ajodhya via this station 
t,hroughout the year; nnd thnt there is no waiting room or shed for third 
class passengers at the station to protect them from 1'8in or sun? 

(b) If Government arc nwure of these facts, do they intend to instruct 
the Bengal und North Western Rnilway Compnny to make n.rrangements 
for the convenience of the paRsengers there? 

Kr. A. A. L. PanbDi: Government are not IIware of the exact arrtLtlge· 
ments Il.t Ajodhya Station. They Ilre sending n copy of the Honourable 
Member's question to the Agent of the Bengal Rnd Nortl1 Western Rail-
"'ay in ordE'r thnt hp may ermsider the matter. 
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UGLY RUINS IN NBW DlDt.m:. 

251.B:umar BaDanl.., .. S1Dgh: (a) Are Government aware of the fact 
that there are some ruins of old buildings just in the centre and populated 
area of New Delhi, and tha.t these ruins, as they are not put to repair, give 
an ugly look to the vioinity? 

(b) If so, do the Government intend to do away with them or to put 
them to repair? . 

The Bonourable Slr Bhupendra Bath Kitra: 1. There are a nwuber of 
f1uildings in various stages of dilapidation in Mle centre aud populated 
area of New Delhi which are too dilapidated or of insufficient historica.l 
tnterest or artistic value to justify their repair or their being classified as 
r·l'Otected monuments under the Act. 

2. Time has meilowed these ruins and the majority of them are not 
unsightly although naturally they do not fit in with the layout of the 
New Capital. 'J)hey a.re beyond repair, and restoration would mean in 
many cases rebuilding. This would destroy 'bhe historical interest and 
value in csse' where they ha.ve Bny suoh value, and would render them 
to ven more out of keeping and time with the design of theN ew Capital. 

3. For these re:l8Ons Government do not ·propose to s~en  money 
on the repairs of these ruins. 

THE RAILWAY BUDGET-LIST OF DEMANDS. 

SEOOND STAGE. 

Expenditure from RetJenue. 

DEMAND No. I-RAILWAY BOARD . 

.Ill. Prea1dmt: The House will now proceed with the second stage of 
the Railway Budget. 

The Bonourable Slr George RalDy (Member for Commerce and Rail-
ways): Sir, I beg to move: 

"That a sum not exceeding RII, 12,61,000 be granted to the Governor General in 
Council to defray the charg811 which will come ill course of payment .during the year 
ending the 31st day of March, ~, in respect of 'Railway Bo&rd'." 

JIr. ~' t  Pandit Nilakantha Das. 

(Pandit Nilakantha DaB stood np, but hesitated t·o movo his amendment 
No.1). 

Ilr. PreSident: Ml'. Mukhtar Singh. 

III. Kukhtar SlDah (Meerut Division: Non-Muhammadan Rural): Sir, 
I want to reduce the sum in my amendment. 

lit. Prell4ent: The Honourable Member is cut of order in moving his 
motion BS it stands on the agenda. 
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Mr. Xukhtar 81Dch: 'l'hBt is why I wa.iU .your permission to move n 
'<Jut of Rs. 64,000 instead of the R~. 84,000 which I have mentioned in the 
amendment. 

lilt. Pre81d811t: There is a similar cut that followfl. Mr. J umnf>dus 
'Mehta. 

Pudit lf1la.kaDtha D&I: (OriSSIl Division: Non-Muhllmmudan): Was I 
also out of order, Sir, may I know? 
Kr. Pruident: The Honourable Member was e itl~tin  whether he 

flhould move his amendment or not. Mr. Jo.mnadas MehtB. 

Cost of an Additiunal Member on the Railway 'Board and his 
Establishment. ' 

Mr. oTamnadu X. Xehta (Bombay City: Non u llnlll a ~n UrrbRll): 
Sir, I beg to move: 

"That the demand under the hE-ad 'Railway Board' be reduced by &. 64,000 (Cost 
tlf an additional Member on the Railway Board and hiB establishment)." 

Sir, I am Borry that the Honourable the Member for Commerce and Rail-
wo.ys has been misled by his department into proposing thig. a.ddition to 
t,he cost, of the HaHway Board. I am a.fraid the real foots have been kept 
from hh:: knowledge, with a view to throw dust into the eyes of the Legis-
Jlttive A!!seml:ly, nnd he has been nn uncollscious instrument of t.he 
1l.tt.empt to mislead the House and put on the tax-payer an additionaJ 
burden, for which there is absolutely no justification and I am sure that, 
when I put the full flwts before him, he will accept the amendment 
which I ha.ve just moved. The Railway Boa.rd, as a boord, was consti-
t,uted in 1005, llnd till the Acworth Committee reported, thut Board went 
on wit,h t41ight modification. The Acworth Conunittee found that the Rail-
way Board WitS overburdened with work, that the Board WlIS spending 
one-haM of its time in doing the work of its subordinates, work which the 
subordinat.es themselves should do, and that it was spending the other half 
of its time in Itsking t,he Secretary of State for India and the Government 
df India. for permission to do the work which it should be permitted to 
do itself. The result WitS tha.t endless references had t,o be made between 
the Railway Board and the individual railway administratiolls on the one 
hand and between the Railway Board and the Secretary of State and the 
-Government of India on the other. In both these directions, dela.y, dis-
cussion and hampering of work were the inevitable results. Therefore the 
Committee strongly recommended that the Railway Board should be 
re-lieVled of certain kindIJ of work, which t,he Agents themselves should do, 
and the Government of India and the Secretary of State should delega.te 
many of the functions to the Railway Boa.rd, for which prolonged Bnd pro-
t,rooted references six thousand miles away were then ~ecessary. It wilt 
perhaps int,erest the House to know wha.t kind of reference was necessary 
in 1920. If o.n engineer died, the pa.yment of a gratuity was a question 
which the Secerlary of State should settle before the Railway Board could 
give it. If some omount WQS to be given to the widow of fJ.D engine 
driver, that, required a reference to the Secretary of State. II the Ra.il· 
way Board wanted to give n motorcar to one of its officers, its right to 
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do so was strictly limited, aud it was obliged to make a. reference to the 
Secretary of State for pemlission before it could. increase tlmamoUllt of 
the cofft of the motol' car, or the period within which it WIlS to be repaip, 
by. the o~cer who purchased the car. In this way, 1\8 the Acworth Com· 
mlttee sMd, the work which the head of 8. Bub-department of an EIlglish 
railway.would do was the work which the Mem.bers of the Railway Board 
were elI~ cooled upon to do. More than 70,000 references were made to· 
!he R!lilway Board in ope year. .All this clogged the mAChinery, made it 
lDuffi'Clent, and prevented the Board from doing its real duty, namely. tbJe 
orm~ati  of policy and management of the railways on the best com-
mercIal hnes, according to Strict financial propriety. At this time the 
strength of the Hailwa.y Board was only 11 !lnd the total annual cost of 
the Hailway Board was Rs. 8,20,000. On the recommendn.tion of the 
Aoworth Committee, the Government of India. appoillted the Chief Com-
missioner of Ra.ilways. Sir Clement, (then Mr.' Clement)IDndley W8B· 
appointed to make definite proposals for reconstituting the Board on the' 
lines recommended by the Acworth Committee, and Sir Clement Hindley 
made a. long report t,o the Govetnment of India, a. reference to which ill. 
made in the annual report for 1928·24. In that he accepted the main 
lines of recommenda.tion of the Acworth Committee and laid down o.. 
scheme for the reconstitution of the Railw~y Board. In the report which 
Sir Olement Hindley made to the Government of India., he antioipa.ted 
future developments. and provided for .them in his scheme of reconstitution. 
All the complexities of modern railway ma.nagement and administra.tion, 
all the labour problems, all problems of sta.~ in 1act everything that is 
urged today as u~ ication for addmg to the cost of tho Railway Boat'd-
was anti~ipa.te  and provided fl1l'. Sir Clement Hindley also said t,hat 
the additional post of t.he reconstituted Boar(l would be Rs. 1,50,000. The 
Railway Board was then costillg Rs. 8,20,000, and the re-constituted 
Railwa.y Board was to cost Rs. 9,70,000. On Rccount of the delegation of 
the work to local administrat,ions on the one hand, and the delegation of 
the work to the Railway Board from t.he Government of Indin. Illld the 
Aecreto.ry of State on the other hand, the work of the new Railwa.y Board 
w/tF: very IBl'gely to be reduced, thus enabling the Board to devote itself 
t.o the broad quostions of policy for improving our railwa.ys. Now, Sir. 
the Railway Roard has been reconstituted accordingly, but within a. few 
years its cost beglln steadily to go up, and in lQ28·24 it was over 15 iakhs. 
in 1924-25 it wa!'! Rs. 13,75,000, Ilnd in 1925-26 it Ilognin increa.sed to 14 
lakhs. According to Sir Clement Hindley, the greatest expert the .Govern-
ment. could lay hands on in the whole country Rnd who wns the hend of 
th<-Rnilway Department for nve ~' 'nrs, Rs. 9,70,000 was to be the CORt 
of the ~conatitute  Board, nnd yet, Sir, such was the cxtra.va an~  

toat, in lesR than 3 years, the colft mounted to nearly Hi lakhs. You, Slr. 
in 1005-26 (An Hono1l1'rtble Member: "1 925")-it, WfiS in 1020 but for th(' 
u ~t. or 192."i-26--you, Sir, saw thnt, instead of pra.ctising retrenchment, 
and economy, as the Inchcape Committee had advisell, the Railwa.y Board 
was going from bad to wOl'le in tho matter of its expenditure, Rnd. that. 
~ cn Re. 9,70,000 was &UPposed to be the proper cost of the reconsbtut.ed 
tnllchinery, it WQ.li goin't lit a. breakneck speed in its career Qfextravngo.ncl'. 
amd n cut of Re. 77,000 was proposed, which t.bc Rouse· carried. 
Tho Government themselves felt that. the cost of the RnHwa.y13oard wn~ 
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going up unDecesF'arily, and in a memorllildulll to the Railway Finance 
C()mmittee in 1925. the> Finuncia.! Commissioner of R8ilwaYB WTOte 8f; 
fotto.s : 

\ "Thew question  of effecting retrenchment ill the coat of establishment. of the Railway 
Board . has been 10lJIder the considerat.ion of Government for some time, in view of 
the reduction in work which haa relJUlted from the enhanoed powers delegated to the 
Agentfl of 'State Railways lind the Doa'rds of Directors of Companies' liMs." 

. 'l'his is the statement the Financial Commissioner of Railways, Mr. 
Sim, made in 1925. He RllyS that the question of reducing the establish-
ment of the Railway Board has been receiving the attention of the Govern-
ment for some time pilat, and that, in view of the delegated powers to 
Agents, the work having decreRRed, it has become more urgent. The cut 
of Rs. 77,000 was not only accepted by Government, but they went one 
better, and even reduced the amount further by some Rs. 8,000 or 
Re. !),OOO. Ilnd the strength of the personnel was reduced. Three posts 
of Deputy Directors were held in abeyance, one . post of Assistant Director 
and one.po.st of Assista.nt Secretary were also held in abeyance, and OD(' 
post of Superintendent was abolished. Thus in 1925 the Railway Board, 
after 0. careful consideration of nIl the facts, and after taking into account 
the reduction of the work which the Bonrd had now to face on account 
of delegation, cnme to the deliberate conclusion that six superior posts were 
not necessary. Therefore, they reduced the strength of the liiiaff by that 
number and the cost wus reduced by Rs. 85,000 . 

. Now, Sir, mo.y I know what has happened since 1925-26 that this cost 
of the Railway Board, from ]4 1n}{hs should now mount up to Rs. 17,50,000:' 
It will be necessary for me to quote the Railway BoaM's Report, in order 
that t.he House may be convinced beyond the shadow of 0. doubt that. 
'When the Railway Board was reconsUtuted as Sir Clement Hindley recom-
mended, nIl thesn problems of complexity,-the question of labour, the staff 
question, the personn(.l question and the establishment question-all these 
quest.ions WeTE' nnticipa.ted (lnd dpait with. 

lItr. B. 0. Oocke (Bombny: El1l'openn): For ('vcr? 

Mr . .J&mDadIi K, Mehta: In any cuse three years' time is not eternity 
even for Mr.  Ooeke! Itere i!'l page 11 of the Report of the Railway Board 
fOT ~ . The Honourable the Railway Metnbergave us 0. most imagi-
native picture of Mr. Sheridan working in perspiration, and perhaps burn-
ing midnight oil. with only 3 Rt~lllo rnp ers nnd 3 c1iapI'a8sis,-nll the work 
fa.lling on him--but fiR Il maHer of fnct when Mr. Sheridan's post was 
C'1'etlted he1'e ill what was Raid: 

"The p ~' wt  of traffic. the consequent necessity for more scientific methode and 
the complex problems which have al·iaen in recent years out 'of the relations hetween 
the pnblic 'and the at.aff ha.ve acc!lntnatl'd certain fundanumtal weaknesses, etc." 

Now, Sir. is there IInything new that has been sa.id in the speech of thl' 
Honourl\hlp the Ra.ilway Memher or in the m~m ' rnn um of the Pinancial 
Commissioner. which WIIS not foreseen by Sir Clement Hindley, n~  shown 
by the. ahoY!' quotlltion from page 8 of his memorandum? I will mention 
one more fact to enable the gouse to know what exactly WIlS the hen.vi-
neSR of t'hf' work. As till' AC'worth Committee pointed out, t.here were 121) 
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pages of text and 25 pages of index with 4QO heads under whioh the Uail· 
way Board 'EI powers were restricted. AU t,hese clogging a.nd hampering 
restriotions were to be removed, and for that purpose the present 
mo.ohinery hQ8 been organised. Sir Clement Hindley, at the end of his 
report sa.ys that the work may increase, but in .that event " the inorease 
in work thrown upon the Railway Commission will not be an addition to 
the elu.~ses of work, but mainly an increase in quantlity and the organisation 
will readily adapt itself." Now, Sir. since 1922-23, when Sir Clement 
Hindley report.ed, we have added to the strength of the Hailway Board. 
which was then 11, six or seven  more superior officers, making the pre-
sent strength 17; and yet, from the WRy in which Sir George Hainy descrihed 
the work of the General Member, it would almost seem that Mr. Sheridan 
haa only three st<mographC'rA ana three c1w.pra88i8 to help him, and all the 
rest of the work of establishment, transport and traffic was ~allin  upon 
him, to the great detriment of e'ffi'ciency, and throwing a heavy strain on 
that grea.t export. Is it really n· fact? If the House will tum to the 
Demand for Gra.nt, tho House will nnd that two Directors are working 
under Mr. Sheridan, one to ussif't him in the establishment, work, and 
one to assist. him in transportation and tra.ffic. And, Sir, do not by any 
means imagine t,hat, these Directors are only dea.ling with questions of 
detnil. We have got under Hie Member General, a Director of Est&blish-
ment and Ilo Director of Traffi'c. The Director of Tra.t1i'C iFI further assisted 
hy a Deputy Direr-tor of Statistics, who, in his turn, is further a.ssisted 
hy an Assistant Director of StatisticA, who in hiA tum is Bssisted by a 
Superintendent on RI>. 800 a month. I think that ought to convince the 
House that Mr. Sheridan is by no means isolated in his great la.bours and 
t·hat he gets ample expert and experienMd assistance to do his work. 
Who are t.hese Directors, Sir? They are not ordinary superior clerks. 
Their salaries are from Rs. 2,500 to RE'-. 8,OOO-vory nearly tha.t of the 
Agents of big railwa.y administrn.tions-<>nly 8. few hundred rupees lea&-
Bnd as much as the head of a department on the big railway lines. These 
Directors are officers of grea.t experience. grea.t expert nowle ~e, and of 
great authority; and their remuneration is equal prllocticaliy to that of the 
Agents of the great railway administra.tions. Therefore they a.re not to 
be trea.ted as not, aoing n.nyt,hing to assist Mr. Sheridan, and they were 
not, intended merely to deal with details. Sir Clement Hindley has laid 
down that the Directors should be directly responsible for the work of their 
depa.rtmentR. except in mat.ters rail'ling lnrge questions of policy. Further 
he Rays: 

"It i8 true that the organisBtion needa strengthening on the traffic side, but, it haa 
also to he remembered that. the appointment of a Director of WllIgOn Interchange 
under the Indian Railway Conference Alll!lociation in connection with the pooling of 
''"&plII, and of a Coal Transportation Officer in connection with the coal traffic haa 
alreadY relieved tho Railway Board of 1I0me of the moat difficult problems of current 
t.ransportation work. which would otherwise have to be dealt with direct, and further 
the a.ppointment of a Rates Tribunal will eventually a110 relieve tliem of some part of 
their work in connection with the ratee question." 

So t.hat, Sir, IlB a result of the expert assistance which he has got from the 
two directors under him and the further delegation of work regarding 
wagons, coal and rates, Mr. Sheridan's work ho.a considM-ably decreased 
and not increased, o.a is sought to be mo.de out. Nor is this 0.11; sinoe 
the reconstitution of the Board, the references from and to it, have, we are 
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told, decreased by 00 pel' cent, As I told the House before, 71,000 refer-
<Elnces were sent or received in a single year before the reconstituted Doard 
~nme into existence, and Mr, Sheridan told us the other day in the Stand-
ing Finance Committee that the nuurber of references now was something 
like 8,000 to 14,000, I am willing to be correctQd if that is not what he 
actually stated, So tb,t from 71,000 in 1920 we find that !l. very large 
decrease has taken place in the number of references, and Mr. Sheridan 
mentioned that only 14,000 references were now received. In addition 
to that, the delegation of powers to the Agents, and from the Secretary of 
State for India, the constitution of the Rates Advisory Council, the Wagon 
Interchange and the Coal Transportation Officer-all these things go further 
to reduce the burden on the shoulders of the Railway Board, and particu-
larly 011 the shoulders of the General or Traffic Member. Sir Clement 
Hindley has said that these Directors and Assistant Directors are experts, 
He SIl1s tha,t the Assistant Secretaries are railway officers with considerable 
-experIence, having 86 much as 18 or 20 years' service, und that their desig-
nation does not give a proper idea of their duties and responsibilities: so 
t,hat even the Assistant Secretaries are not ordinary clerks, or even superior 
clerks; in the ordinary secretarill,t nomenclature they would be at least 
Deputy Secretaries, But above theBe people, as I said, there are Directors 
<>f Tra·ffie and Establishment and n Deputy Director of Statistics, So that, 
whether you look to the amount of work since 1921-22, whether you look 
to the cost of establishment, whether you look to the strength of the Rail-
way Board, whether you look to the pronouncements of the various authori-
ties on the subject-the Financial COUlmissioner of Hailwnys, the Chief 
Commissioner of Railways, the Railway Board themselves and the Acworth 
{jommittee-this proposal to add to the strength of the Railway Board one 
more Member and an additioOlll establishment is nothing but a pure waste 
·of money, 

Sir, when this proposal was made and was lost in the Standing Finance 
Committee for Railways, I requested the Financial Commissioner that as 
this was an important matter of reconstitution of the Railway Board, it 
ought to be brought up first before the House by way of Resolution, and 
until the House had approved of the reconstitution of the Railway Board 
by ndding 8 fifth Member, this should not be included in the Demands for 
'Grants. But t a~ was not, agreed to, and, ,lIB if this was merely a matterr 
·of adding two typists or a clerk or a chapra88i, in spite of the advice of 
the Railway Finance Committee, the Govemmept have shown that they 
-care nothing whatever for the view heM by the representatives of the 
A!1sembly on the only financial committee they have got on railways, 

Sir, m'uch hos been made of labour problems and of Indianization. The 
House will remember in 1924-25 that Mr. Acharyo. moved a Resolution to 
inquire into the grievances of railway subordinates, their pay and salary, 
-wages, conditions of Rervice and so on. Sir Charles Innes, thepredeceasor 
·of Sir George Rainy, got up in his seat and delivered a most violent phillippic 
against those who supported Mr, Acharya's proposition. Those who will 
care to refer to those debates of 1925 will find that Sir Charles Innes stood 
adamant like a rock, against any attempt on the part of the Assembly to 
tell the Railwa.y Boord what should be done Bbout railway men. He 
.maintained that t~eir wages were ample and m'Ore tho.n a.mple, that they 
tJad been recently lDcreased, that no question of further inorease of wages 
~oul  be thought of Rnd that no interference with the Agents could be 
-tolerated. 
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Then, Sir, Sir Cha.rles lJUles we~t on to ea.y that if tlw Assembly 

12 interfered in the internal administration, tho Railways would 
. NOOH. corrupt politics and politics will cOlTUpt the Ral1wnye. 
In spite of all that othreat, the A$lIembly carried Mr; Achorvo's 
Resolution. For five yefU'1J the 'Railway BDard sat tight upon 
it. While going through the budget, I found tha.t, in 19'J7-28, 
the minimum wage of II. wor],.-mlm on the Bengal Nagpur RaHway was Rs, 9-
per month. (Atl H(Jnllutnble Member: "Question ?") It wo.s Rs. 9 .' 
month, Sir, and I repeat it, and you will flnd it stated in that year's budget. 
When this point was raised, the Il\te LBla Lajpat Rai was moved intI>' 
m~ in  o~e. of those ~peee es c ~rRcterist.ic of his great um~nity and 
grent patrIOtIsm, pleading for nn mcrease. What WBS the offiClal reply" 
Sir ChnrloR Inncs said thnt people were accepting Re. 9 beoause they did 
not get Rs. 8 elsewhere; that the agricultural woges were even lower than 
that; nnd. we had nn Honournblp gebtlemlm from Madras, a professor of 
some Manras College to support Sir Charles Innes. (An Honourable 
Member: "Who was tbat?") I forget his name fit the m'Omant. LBSt 
year, Sir, I pointed out that the stntflment that the ngricultural wElgas were 
lowet ~ l  Rs. 9 WI\S absolutely incorrect and unBubstantiated 90 far as 
the Bombay Presidency was concerned, lind that the wages were some-
Where in the neighboumood of Rs. 14 a.nd even higher. After all this, t ~ 

Rail""ay Boord su enl~' wakes up and finds the necessity of looking after 
the interestF.l of labour. All to the good. It is your duty to look after the 
interests of labour. You should have done it long ago. Do it by ull mean" 
now at lenst. But do not Rsk for extravagant expenditure for doing your 
duty. It is 11 duty which you should have done in the past, and now that· 
you a.re nttempting only to make n beginning, do not ask for more money 
for doing what has been your duty uII along. Sir George Rainy, I did not 
know I was a great tactician with a very skillful stmtegy behind him'. 
Twenty-eight lakhs are provided for increasing the wages of labour; what 
n great ihcl'ense of work for t.he Railway Board I Thirty lnkhs nre to be 
~pent on improving tlle housing conditions of labour. Does it require another 
Member? And the Geneva Oonvention Rnd the Washington Convention 
are brought into requisiti(lD to bolster up a. caee, which has absolutely no 
foundation. ns will be olenr from their own officinl recor~s. 

Then, Sir, the clay before yesterdny, we witnessed in this House t\ 

humilia,ting scene, which, at Rny rnte, I hlld hoped n mighty Goveomment 
like this would not subject itself to. It was n. humiliation to Government; 
it was nn insult to the House. The Railway Member went out of his way 
to get support for his proposition by dangling e or~ this House. thcBe ~p
pointments whicb he was going to ctcate. He said J shall nppom~ Indllm 
I A', I shall appoint Indian I R' . " Sir, if an Indian jp. to be appomt.ed to 
the RI,ihl'6v Board, it is because it is the birthright of lin Jndinn to m'anage 
Ilnd (lontrol his own RailwllYs; he ought, to be there; in fact he ought to 
hnve bt,en there long ago. The whole of the Rnilwny Bonrd shoulrl. be 
composerl of and mnnned by Indians Bnd Indians alom', and n n ~n lan, 
as I Raid Jl\8t year, must, he an exceptiona.l affair, to he solely ustl~e  i.o 
emergent CHHeR. The <kneral Member, I think, hilS Do rlnce at aU 10 thiS 
Bonrd. I ~'nnt a Member for some pnrticuln.r work, I\nd not n Genera.l 
MemhC'r; and J p.n~ .. Sir,thnt the Director of Establishment,. CBn ntte,nd to 
lnhonr work. It. is wtong to sn.y that the Director of Estabhshment 18 not 
reRponRihlc for qnestionR of policy. Sir, you will find in the memorandum 
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,of Sir Clemont Hindley that the Directors fire very respon i~le officers 
and arc in charge of questions of policy, and not me~elt of r<?utme.They 
have Il direct.reaponsibility fqrall work that comes wlthlD thell' sphere, Bnd 
it is only on iqrportllnt questions of policy that they have got w refer 
to .the ~neral Member. 'l'herefore, Sir, over the Director of Establishment 
imd t ~ i~ector of Traffic, I do not see any necessity for flo Railway Member 
.at aIr. milch less of two Members. I say that these two people should mn.ke 
direct references to the Chief Commissioner in important matters. The 
Chief Commissioner, as the House probably knows, hos no particular port" 
folio assigned to him, and Sir, it has always been my point that the 
two Directorij for Establishment and 'l'rnf'fic should have direct acces!! to the 
ChiefComrnissioner in urgent Cllses, AO that all thfl work of management of 
office and all matters of ~olicy co.~ be on~ b.y the Directors t omsel~cs 
uneler the direct control of the Chief C~mls l ner, whose aid can be In-
voked in exceptional cases. If the work has inereaaed-o.nd I do not admit 
it for 1'1 moment-'l Deputy Director may he nppointed. I proposed this 
in. the Stl'l!1di'ng Finnnc.e Committee,. nnd. Mr; J ~yn arsu e te  ~ at 1\ 
Dlrectbr mIght be appomted. We mIght mqUlre m the Standmg Fmancc 
Conrmittee, find out if the necessity for n Director or Deputy Diroctor 
-exists, nnd consider the whole question on its' merits. But so far ns an 
additionnl Member is concerned. there is at present "absolutely nOMMC at 
all. And 80 far OR Indianisation is concerned, Sir, it is our birthright to 
become Members of the Railway Roard. You have kept us out of those 
posts on frivolous and preposterous grounds. (An Honourable Member 
from Swarajist Benches: "Shame. ") You have ali the time treated these 
posts as jobs for the men in your Services. Sir GeC't'ge Rainy gave us t ~ 

name of Mr. Haymnn. I have great respect for Mr. ayma~. He is an 
extrnordinarily brilliant man, but all his life has been spent in the Audit 
and RailwllY Finn.nce. We do not wnnt B square peg in a round holo or 
a round peg in a squBrc hole, or whatever you may call it. If a J ... ubour 
Member is necessary, then we should have been given the name of some-
hody who is 0. labour expert. To put one man in .any kind of work simply 
,Oft account of his seniority, whether he is experienced or not is ubsurd. 
Yonr decision shows that you are not caring so much for labour BS for the 
Services, As for Mr, Rau, he wiIJ simply go in and conte out in three or 
four months. 

Kr. A.  A. L. PUlOnJ (F'innncilli CommiSHioner, Rflilwu.ys): Six month!; 
I hope . 

• r. Jamnadaa II. lIeb\&: It ma.y be six m<>nth8, but bv the time he 
has got in he will get out. What is the use of such slipshod 'Indianisation? 

Finally, Sir, I say thc Assembly will be doinE the greatest disservice t.o 
the taxpayer if it accepts a. ~ri e of this kind in order to be given its 
birthright. In t,hn time of George III, Sir, ParlilIDlent was lll'aIa8ed by 
bribery. corruption, and jobbery, We are fnRt coming to that most humiliat-
ing and degrading position. Sir George Rainy came forward, y~ster ay, 
to the great humiliation of Govemment nnd insult to the dignity of the 
House, dangling certain jobs before U8, if we accepted. the fifth Member, 
knowing full well that. there is abBolutely no justification for the post. I 
~ay, Sir, it would be the height of ilTesponsibility on the part of the House 
If they accepted ·so degrading 8 propqsa.l. 

Sir, I oppose this demand and move my amendment. 

IIr 'Pul'lbotamdll ~ aII (Indian Merchants' Chamber: Indian 
Commerce): Sir. T rise to RUpport the Rmendment of my HonoulIsble friend, 
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1\1r. Jamnadas Mehta. (MI'. B. D1I8: "Hem', henl'''.) 'l'he Honourable the. 
Commerce Member says in. his budget speech that the question whioh is. 
now under discussion before the House is "the most important proposal 
included in the present budget." Further on, he says, that he attaches· 
"the highest. importnnCtl to this addition to the Ruilway Board." For a 
JMlrBon like mc, who hns considerHble deference for any conolusion whioh 
Sir Geol'ge Rainy may' come to after full consideration, I can assure the 
House that I have not come to my decision to support this amendment in 
either 11 light or frivolous spirit. I am convinced thnt the proposed 
nddition to the Railway Bonrd is ncither necesse.ry nor justified, I think 
thc Honourable Member himself, when introducing yet!terday two personal 
names in connection with this subject, did it with an apology to the House 
and with great hesitation, and I am sorry that any question that rna} 
have been put by my Honourable friend, Mr. Fazal ICrahim Rahimtoola, 
should have given my lIonourable friend either the provocation for, or 
tbe excuse to bring in names of officers in a matter which should be dis-
Cluised more on principle than on personalities. I fully support the 
grievance of my Honourable friend, Mr. Jamnadas Mehta, in connection 
with this, nnd I trust that the Honourable Sir George Rainy, would have 
preferred to keep out names of individlllil officinls of the Railway Board 
in this connection in order that t.his debate might be on the usual high level' 
that it should be, 

This proposal WlloS put in all detail, I presume, before the Railwa.y 
Stundin,g Finance Committee and by a majority that Committee turned it 
down. Whilst there is no objection to this House revising the opinion of 
the majority of that Committee, I think very strong grounds will have to· 
be a.dduced before this House upsets the opinion of the majority of its 
own Committee. And whilst I atta.oh no sunctity totbe decision of the 
Committee peT 8e, I am convinced that the decision of the majority of 
that. Committee W'as right and that it should now be confirmed by this. 
House. My Honourable friend, Mr. Jamnadas Mehta, having had the 
opportunity of working on the RailwlRY Standing Finance Committee, 
practically ever since that Committee was formed. has been in the know of 
most, of thc details of the literature put before the Committee in this 
connection. I propose, therefore, not to go over the t1ame ground again; 
indeed. it i" not necessllry for the pUl:pose of the basic principle from 
which I would like this House t<> look at this question. . ' 

I would like to inform the House, froUl official records, of the ceDtrn.[ 
idea underlying the very conception of the appointment of the RaiIwa~' 
BOBl'din 1008. At page 79 of the Jncbcape Committee report the folloW'ing 
quotation OCCUl"8: 

"The conception of " Railway .Board is not new: it has been advocated and con-
BiderAd on vanona occasions for many year" pa.t. Its celltral idea is that there should' 
he a body of practical }'uBinelS men entra.ted with. full authority to lIlanap the 
railwaYR of India on commercial principles and freed from all non·_ntial restric_ 
tions, or needl_ly inel"ie Miles. There are two distinct cia.... of duties with 
which the new authority will have to deal. Tbe mst is deliberative, and include 
the preparation of the Railway programme and the .reater questions of Railway policy 
and finance affecting all lines. Tbe ultimatA deelBion on Ruch question. must, of 
necenity, rest. with t.be Government of India. The I8CODd elau of dnti .. is adminis-
trative, and inelnd911 such matters as the CQD8tructiOD ,en llew IiMI • .". State AlMey. 
the o.rryin~ out of new work!! on open linel!, the improvement of rlil",.y management 
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with regllrd to hoth economy and puhlic cOllvenience, the IIrrangements fol' through 
tra.flic, and the settIl'ment of diaputes between Railways." 

The Inchcape Committee comment upon this in one sen{ence: 
"This conception of the functiona of the Ra.ilway Hoard fell into disu8e." 

From 1908 till 1020 thill very important basic I)lineipllc, on which 1 he 
Railway Hoa.rd was started, was over-looked. 'rho Acworth Committee 
comments upon it in no ambiguous language. Mr. J amnadas Mehta 
referred to 71,000 references made to the Railway Board in 1920. I think 
that, if Mr. Jamnadas Mehta refers to the pertinent paragrn.ph of the 
Acworth Committee's Report, namely, 107, he will find that it was not 
71,000 references but 71,000 inwllrd and outward letters to the Railway 
Hoard, which is ha.rdly the same thing. . 

Kr. J&IIlIla.d:aa K. Kehta: Even a postcard is n-reftlrence. 
Sir Purahotamd ... Thakurdu: Well, thl1t makes it clearer. We now 

underRtan<1 better what is meant byreferenceR. The total number of letters, 
inward /lnd outward, which were handled by the Railway Board went to 
the figure of 71,000. The Acworth Committee said in paragraph UO 
of their Report-I will not worry the House regarding the crit.ici8m of 
the Railway BOllrd till H)20, BS given \;y that Committee-the Acworth 
Committee go on to say: 
"The proper function of the Railway Board is not to carry out routine dulies hut 

to ahape policy, to wntch, to think and to plan." 

'rhoy thtHl outline n. new scheme for '1'eorganisation of the Ra.ilwti,y BOllrd 
which is given in pllrngrapb 111 of the Report. They  indicate in that 
scheme the a.ppointment of a Chief Commissioner for Railways, and four 
Commissioners, one for finance and three for t,hree divisions into which the 
Acworth Committee desired that the whole ra.ilway 'system should be 
divided, namelv, western, eastern Bnd southern. It has to be noted. 
howevel', that the Acworth Committee's whole pIau was that both the 
rnilways and the ports of India should be under the Railway Board. The 
ports of India hRve still to be brought under the Central Government. 
What little reference there may be regarding major ports is dealt with 
hy the Commerce Member's Department directly. The port·s of India. 
therefore, having yet to come in into the scheme which \\'QS Il.Ccepted ~' 

the Government of India, they instead of having four Meml:ers, 9.8 

rmggested by the Acworth Committee, accepted three, namely, one Fina.nCf· 
Member /lnd two other Members. Now, I 'Wonder whether it is the inten. 
tion of the Honourahle Memrer that, when the ports Me rou~ t. in,-Ilud 
this iR likely to be before very long,-the Government of India will ask 
for an Bdditional member in order that somebody may 1:e there to look 
Bfter the ports. But the modification made by the Government of India. 
in ncccptinj.!' tho Aoworth Cilmmittee's recommendation, was that instead 
of dividing the railways in India int<> three territorial sections, they said. 
"We would have, beRirles the Finance Member, two mOTe Memcers." Now. 
T feel, Sir, thnt the reBSODS given then for hn.ving a.n expert Member. 
no.mely, one Technical Member, nre reasons which are responsible for this 
demand for an addittonal Member. Let me, Sir. DOW refer to t ~ RailwR~' 
Board 'Report for 1927-28, page 99: 
"The Rail~ Board u now constituted consists of t.be Cbief Comml.8loner lUI 

Preaid!'llt, the Financial Commill8ioner and two Membera. TM PftIIFIOAl of the Aowortll 
Committee that the Indian RailwaYIi should be' lub·divilied into three territorial divi-
siona with a Commi18ioner in charge of each wunot ~  alld the 1'IOl'k of thf' 
members of the Board i. now divided on the buis of IIlbjech and not on a territori.l' 
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basis. .  .  . The reorganla&tion carried out in 1924 bad for oqe of its principliol 
~ ects the relief of, tbe Chief OommissiQuer !\.lId t~ members fl'O'ql al~ but m~rt tt 
wo~  110 as to enable them to devote their attention to larger questions of raIlway 
pohey and to enable them to keep in touch with Local GovernmentA, railway adminis-
trations and public bodies by toUt'ing to a greater extent than they bad heen able to 
.do in t he past." 

.'I'lleu· they go ou t.o slly-1 presume thllt this has L:eeu dl'afted b)' the 
IhuJway Ucard themselves-
"This object. was e iect~.  QY plaQin" & .'esponsil>le DUllI:tol· ~t th,e ~ of eac.b 

~  the main b.·anches of the Board's work, namely, Civil Enl{itleering, Mechanical 
Engineering, TraJlic and E8tablishment. The former Chief Eng'lneer and t.ho Chief 
Mechanical Engineer who had bellO employed mainly in consultative work, became 
Directors and together with the Directorsol Traffic and Establ!islunent have been 
made responsible for the direct disposal of tbe work of tbeir branches u l ~t th(' 
general orders of the Railway BoMd." .  , .. . 

In Ii sutaeqQeJ;l.t p\lol"agrllph they say that the posts of Joint' Secretaries 
.nnd four Assistllnt Secretaries wererepla.ced by six Deputy Directors .. The 
m(\in lines on. wl1icb the reor ~llisatiou of the R .i wll~ Boa:rd was under-
taken were that as expert advlsers there nre to be DIrectors and Deputy 
Directors.' In spite of that, Sir George Rainy now Suys "Oh, of the, tWQ 
Members one is Technical and therefore looks after teohnical ,matters, 
Ther(> if! only one other Member left, the General Member ond he hilS 
got to do t ~ routine work." I wish to ask whether it is not high time 
for the Government of India to get out of this old old policy, wrongly 
fo11owed since 1008, of overlooking Ube main underlying principle of the 
Ilppointmen~ of. the Railway Board and of having experts on the Board. 
Is it any wonder, that one 80 often hears that it is muinly for the purpose 
~  providing Il1lUway officif\ls with seats au the Rnilway Hoard thllL the 
unexceptional principle laid down in 1008 is not being observed? 'j'ht> 
Director's and the Deputy Director's posts on the Railway Board are the 
posts mea .~ for experts, whether they be in engineering or Bny other line. 
When the Railway Board waa formed, it WQ& laid down that Government 
should have a8 Members, men with 'commercial experience, who ha.ve Q 
broAd out.look anel who are ooPllble of thinking out policy, and with, if I mlly 
IJse n colloquial phrase, driving power, so thnt the Agents of our rnilways 
either State-managed or oompany-manage3 may work 011 common lines. 
I om afraid that, if this House today sanctions unLler a misapprehension, 
as I am sure it would be, the additional appointment of one more Memb{lr, 
it may not be many years before the Honourable Member in charge of 
Railwa.ys asks for several a. i~ions, beeR.use I submit the lines on which 
they are working are absolutely "TOng nnd unjustified. It is not" Sir. 
11. question of personalities today at aU and I wish to keep out 'names Ilnd 
penonaJitiea. It is a question of on what tasis the whole scheme was 
ooBooived. Two committees since 1908 have, reported on the oonstitution 
of the Railway Boarcl- Both of them condemned the lines on which 
the Railway Board appointments ~re made s nc~ 1008. Each of thes£' 
two oommittees-I have not heard anyl:ody say that these committee!; 
were prejudiced in th&ir criticism of the Railway Board-said, without any 
hesitation,' that the underlying idea reflarding the appointments made in 
the Rail"'R:\' Board WOR all wron~, and I feel. that it is not today question 
of having a tussle with the Rortourable Member regarding acceding to 
hisreqYilst, Wlhich involvl:l4J an additional expenditure of haIfa lakhtl 
YeflfO!' flO, 'although even that is quite a. considerable amount in the 
pre8pnt'ft'na.ncia.J condition of -India AS n whole. We Mh"ll however know 
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within B week what is the nnanciaipositioD of tbeOentr8!1 Government. 
But it is more Q question of keeping in view, in a very correct manner, 
'the whole ideo. underlying the very conception of theRQilway BORrd; If 
before the addition of ports to the portfolio of the Chief Commissioner, 
the Honoura.ble Member in charge is prepared to press bef<;>re this House, 
with aU the fervour and sincerity at his comma.nd, . the additiopal appoint-
ment of one more Merriber, wh(\t is he going to do when ports aro hought 
in? And I understand it is the intention of Government to bring directly 
under the control of the Government of Indin. the major ports, and not to 
!tHow tiwm to. be managed t,hrough the agency of Provincial Government.s 
as at present. I ask, 8S Olu' railways go on expanding, is it the Honourable 
l'vfcuui>cl"S intention to ask for a few mora members within the next few 
veflrR? And Whflt., aCter all, is the poriod which has elapsed since t,he 
lrwhcflpc Committee rf'ported? In fn.ct the whole scheme w!\s put into 
praetice in 1924. I think tohe memorandum from Sir Clement Hindley 
which m.\' friend l\fr. ,T ItmOadll8 Mehta read out ..... 

Mr. Jamnadas M. Mehta: It is dated HI2S. It was carried out in 1924. 
Sir P·urshotamdas a n~r a  At that time I. understood £rom my 

Honourable friend that three appointments of Assistant Directors were kept 
in abeyance, and they hnve been filled up since then. Still you wa.nt one 
more Member now and I am afraid Government will ask ·for a few more 
Members on the Railway Board if they continue to work in this wrong 
groove, in spite of such unanimous and unambiguous reports from at least 
two commit.tees, none of which C8.n be said not to hl1veunderetOod the 
problems on which they were reporting. 

"r. X .. Ahmed (RnjRhuhi Division: Muhammadan Rural): inc~ then, 
there hnve been more labour troubles. 

Sir Purahotatndaa Thakurdaa: They were not overlooked by these com-
mittees. I have, Sir, read the memorandum which was submitted by the 
Financial Commissianer to the Standing Finance Committee. I see there 
this Rtatement: 

"The transfer to State management of the East Indian, Great Indian Peninsula and 
Durma RBilwaYB hRH added ellormously to the volume of the Railway B08rd's work, 
not only in denlillg wit.h labour questions hut also in dealing with the other dUlleS 
of est.a li~ ment which a.rc directly under their control." 

I ""onder under w os~ control the Honourable Member meant, When he 
said t.lll~t  

Mr. A. A. L. Parsons: The RaHway Board. 

Sir Purshota1lldas Thakurdas: Are not the en~ there to deal with 
tbese queAtions? Is it t,he work of the Railway Board to look after them 
-from here? 

Mr. A.  A. L, Parsons: The Railway Board have under their control 
two main serviceR-the Indian Ra.ilway Service of Engineers a.nd the Superior 
RevenueE t, ~ Ii ment of State Railways, and & great many questions 
dealing with t ~ e two establishments CMlIlot be settled by a.n Agent, 
because they affect officel'B on more than one.line. 

Sir ~ tam a 'l' a ar , ,  And .wbat about the sba.ff OD company-
mBDaged rallwa.ys? If the R8Jlway Board have to look after the staft of 
State-managed railways, what happens to the. std of company-managed 
aiiwayfI?· . . 

o 
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IIr. A. A. L. PIBO!W: They are not Government Sel'VAnts. 

Sir IrI o~. Tb&k1udu: But are not the others too servants of 
railways? Why this distinction between servants of company-managed and 
State-managed. railways? 

111'. A.  A. L. Parsoos: I am afraid I have not made myself clear. The 
position is that officers of t lte ma.nn ~  railways, including the East India.n. 
Great Indian Peninsula !lIld Burma Railways (which have now corn,e under 
the Government of Indill.) belong tJo two superior services, and questions 
relating to those serviN's mugt therefore corne to the Railway Boam. The 
officers of company-managed railways nre not servants of Government, and 
arc not members of those service!'! at RIl, nnd therefore we have not got. 
to deal with individunl question!! with regard to t,hem. 

Mr. ,Jamnad,u II. Mehta: No new appointment clln be made without 
consulting us, even on company-managed railways. 

lIIr. A. A. L_ Panoos: Without the ngreement of the Railway Board, 
no new superior appointment, on l\ company-managed railway can be rrented, 
But 1 Am referring to questionR of personnel. There are many qllestions 
which ~ l e tJo the Hailwny Board wit.h regnrd to State-managed railways, 
which have not. got to come tl'> us with regard to company-managed rail-
ways. 

Sir Punhotamdu Thakurdu: I thank the Honourable Member for his 
courtesy in the explanat,icm which he has just given, but 1 must confess. 
that I cannot see the point of his explanation. These officers, when they 
were in the employment of, suy, the Great Indian Peninsula und East India.n 
Railways, before these two railwl:lYs were tnken over by the State--which 
is 'not. more th6n a matter of five or six years 'back-did nOt. require the 
attention of the Uai/way Board, but ·IUI soon :1.8 t.hey eOl1w within Stat,l' 
management,. their cases !l1ust have the superior watchfulness of the Rail~ 
way Board Memhers! I would like to pur!!ue this question further, but 
mURt give it up, because I am afraid y()U will not R110w me, Mr. President, 
to continue the lIonversutionlJ on the floor of the House. I eannot, how-
ever, help saying, with due deference to Mr. Parsons, that his explanation 
is quite unconvincing, beeause he does not explain why the Hailway Board 
Members should givo such special Attention to routine matters such as. 
engineers and others on State-managed railwnys, while if those same engi-
neers happened to be on company-mnul\ged railwl ~'R, tht:,.v would n()t re-
quire the attention of the Railway Board. I am afraid th!\t. in spite of 
t·he A('worth Committeo's nnd the Tnchcape Committee's rriticismH, the 
Hailwny Board continue Rtill to worry themRelves about peUy questions 
rc r in~ these offlCCrs. If thllt i~ so, I demand to-dllY thAt thnt Rystem 
should be stopped Rt once, and we will not vot,e a single rupee more in' 
order to enable you to carry on that comparatively peUy work, for which 
the Railwa.y BOl\rd is not intended at nIl .. If this be not, sn, perhaps the 
Honourn.hle Member will explnin.when he gives his reply. but, J felt when 
I reAd this memorandumthot t et,rl n ~rto fHnhe manAgement would 
involve other big questioWl, ~lIr  or; whel1har'iteiJlbt rateswereuDiform,etc .. 

,, ~ot ,pet,t~ quest.ions ,with·,.fcgw 1',0 IIbaft T, shOUld have'thought that 
th,e: p ~ti l, q~, ,the stnif wa~ . question, which ,ofOOUr8e Waf! of· suffieietft 
imporlnnee to the pE'l'flonnel of t,he Atllff, but, could he entrusted :'for fihal 
decisir;ln to the Agents of respective rnilwAYs. 
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In that conllection I must rend a sentence from the Jnchoape Com-
JDittee's Repo1!t: 

"As Btated in the Acworth Committee'e rf'port, many references on trivial queetion. 
ha.ve to be referred by the Agents of the railways to Delhi, involving a great amount 
ofcorreapondenctl and delay. We are told that in a\IIJ()st every cue the result i. 
approval of the Agpnt's proposals. We "6ree that this excessive centralisation is 
wron~ The General Manager of a great railway Bbouldnot bave to refer minor 
matterR connect"d with the working of his raHway t~ a centralised heRdquartel's in 
Delhi or Simla. Lut should be empowel·ed to .give decisions and be free to attend to 
the wOl·king of his line. His management abould h. judged Ly results and, if it is 
unsuccessful apart from fOl'tuitouB circumstances ovel' which he hAS hRd no control, he 
should be reheved of hia duties. " 

If, therefore, the General Menlber is burdened with all the!le details 
about management and details of staff appointed on State rllilways, the 
correct thing I tlUggest to the Honourabltl Sir George Rainy is to relieve 
t.he Ge.neml Member of those details and to let 'him get on to other bigger 
and more important questions of policy regarding labour. 

There is just one more reB son which the Honourable Member gave why 
he thought this appointment was necessary. He referred, Sir, to the 
Geneva Convention. Now, whilst I think that the Geneva. Conventions to 
which India may have been a party, must be put into practice as eurly as 
possible, I am sure it is not necessary to ask the House tJo override a very 
good principle on which appointments are made to the Railway Board, or 
to spend unnecessarily An amount like Rs. 60,000 a year in order to be 
able to put t.hrough t,he Geneva Conventions. India hRS genuinely put 
through the various C'onventions much earlier than other countries in the 
world, and whilst I am for carrying out all these re8ponsibilities that may 
have been nnrterlaken by the Government of India, I pel'llonaiIy attach no 
import,anee to this ground for increasing our expenditure. These CBn wait 
for II little longer if necef;8nry, becnuse t.here are many other countries over 
which Indin hM fair lend in this matter. I feel. therefore. that whilst I 
st.arted with tl prcjudiee in favour of the proposal, owing to my high opinion 
about whatever Sir George in~' takes in hand-and always examines 
with such thoroughness,-I hllve, afoor looking into the whole question, un-
hcsitatingl:t· come to the. conclusion thnt thiR House would be completely 
misguided nnd misled if it sanctioned this appointment. This House must 
say .. No ", with t.he dcference due to the Honourable Sir George Rainy, 
nnd rnuflt elraw his attention to the bnsie prineiple involved in appointments 
to the Railway Bonrd find the subRcquent critieisms of the nppointment,s to 
the nnilwn~' Bop.rd. I Ilndel'lltnnd that the St,anding Finance Committee 
of the Rllil ' ~'s did offer to vote it. if they thought t.he a.ppointment of an 
ASRisillnt Diredor was nccessnry, hut the question of nn additional Member 
mm.t. T nm Ilfrl1id. be t.umed down. T therefore very strongly oppose the 
Honourflhk M('mh('r's proposaJ nnd 811pport the amendment before t,he 
Houfle. . 

Ifr. B. G. Oocke: Sir. T hnve liflt{'flf'd with eonsiderahle in-
tereAt to the ApPcchefl of my Rl'Inournblp fri!'nds who nre flO 
well; nN]lInint.ed 'with railwa.y affnirs, nnd with whom I cannot compete in 
thl'll' knowledge of rnilway hilltor.v, of What has happened at past meetings 
And of whnt haR IlppPllredin nriouB' committee ·raporte. etc., but it has 
Rpp~lIrp  .to·methnt they. 'havede,altrabher too largely with the past and 
Mt:flufflcil'\ntly withthp .preil~nt  A,fflel' a11'. even if the Acworth Committee 
1t,t'flOrt'WllB 11 verye'xeellent l'tlport',' and t ~ tnt'hcapeComrnittM Report 
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was a good report, Bnd Mr. Hindley's memorandum of 1924 wa.s e. very 
good D\emorandum, it dOOR not follow to.day tha·t the reoommendations 
of those bodies are all that is wanted at the present time to meet the 
ohnnging condition ... 

Sir Purshotamdaa Thakurdas: What is the alternative for those condi· 
tions? 

:Mr. B. G. Oocke: I did not intei'rupt the Honourable Meinber, although 
I wanted to on several occasions, a.nd I hope he will not interrupt me. 

Sir Parshotarodaa 'rhakurdae: The Honouro.ble Member who is so good at 
intermpting others mll'y very well stllncl Il pertinent iIltt~mlpti n. I 
havo alwll.yfl neUced that intcrruptions are the monopoly of tha.t Bench 
(the Europel\.ll Group Bench). 

Mr. B. G. aocke: If the Honourable Member has finished with his inter-
ruptions, I will resume my speech. 

Sir Purshotamdas Thakurdaa: Not until the Honourable Member has 
given reply to Illy query? 

Mr. PresIdent: Ordt.>r, order. Mr. Cocke. 

Kr. B. G. Oocke: We have some deta.ils given to us in the Budget 
memoraudum us to the railway developml:lnt in the past few 
years. We are not standing still. Company lines ha.ve been ta.ken over, 
and considerable neW construction has gone on, and is going on. In 
addition to that, we huve the altered.oiroumstanc6S as regards labour. 
The Honourable Member, Mr. Jamnadas Mehta went into the figures of 
the past about the cost of the Railway Board, a.nd the extent to which 
the cost had increased· Well, I do not want to go into the past, but it 
seems to me that the whole thing is a busine86 question, for to-da.y, 
whatever mistakes might, have heen committed in the past, if one takes 
the increased cost of the Railway Board for 8 period a.nd compares it with 
the incrca!)od earnings, and the increased receipts, then the increased 
cost for the direction of the headquarters Office i8 not very large. But, 
Sir, Sir PUTshotBmdas Thakurdas says we are altering t ~ conception of 
the control at headquarters. I do not quite know, but I -think he told us 
that the Acworth Committ,ee said t.hat the purpOSe of the Railway Board 
WaR to wakh po ie~ nnel to think out schemes. Well, that, is all very 
. well. Of course it has got to do that and we all know that. But the 
question is to what extent it is possible for the Railway Board to keep 
clear of detail. For example we were told the other day that a certain 
new piece of line waf! being opened which would enable a train to go direct 
from Pmlhawar to Bangalore, and the Railway Board pointed out the 
desirahility of Atl1rting n through train so that. paS8P.ngers would travel 
from one point 1;0 another without change. Well, that is It very small 
matter, but, it was pointed out to us that it was 8 very difficult one to 
lZet put in practice because the various. Agents did not see eye to eye a.nd 
they could not aUer their timings 80 as to enable a throUA'h train liaing 
run'. In such a C9.8e Agents hsve to be dictated to from headquarters to 
alter their timin~s so 8S to 811.>w the train to run. That is . onesmaJ.l 
example, and thel'e 8re many others. Therefore, while the Railway 
BI)AN ill MCused of going into too muoh detail it is very dBoult to draw 
a line. Where it is 8 question of std, whether lower or upper, it .~m.e 
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to me there ought to be co-ordination, beoause, as I said the other day, 
if a question comes up as to whether a oertain kind of labour is to have 
quarte1'8,a.nd if the Agent of a particular railway takes a line on that 
question, he more or lcss commits the other railways to that course. 
Then it would corne to the Railway Board and it would have to approve 
or oppose similar development on another line. Therefore, though in 
theory it ma.y be very excellent for the Railway Board to remain a think-
ing body and not an administrative body, it scems to me, in practice, it 
is verydiIffiCult to prevent the Railway Board dutics getting more and 
more spread and more and more detailed. Particularly with this labour 
question, I do feel that it is a matter which does demand t~e attention 
of a separate Member, and particularly when we arEl told that the pre-
sent General Member, who is a Transportation Expert, has in the last 
year not been able t,o devote more than about, one-third of his time to 
his own subject. There are schemes which I ha.ve no doubt have been 
held up, schemes of remodelling sta,tions and yards and so .on, which will 
bring in increased revenue to railways. These schemes have been held up 
because the General Member has had too much to do on the labour side .. 
Therefore it is false economy, it is not good business, to keep one Mem-
ber for all thiA work. 'rhe Honourable Sir Purshotamdas 'l'hakurdas. 
seemed to indicate that, what vou wnnted waR a. General Menlber, with 
no PQrticular expert knowledge' but having under him various experts. 
Thntis all very well, but it has been explained to us that it is very diffi-
cult for the General Member to go round the country, visiting and advis-
ing Agents, being consulted by them on subjects. in which he is not an 
expert. The Honourable Mr. Jarnnadas Mehta said that. if we are 
going to have .1\ Labour Member, then for Heavens sake Jet us have an 
expert· I quite agree with him. But he rat,her contradicted himse1f a 
few minutes earlier when he E1aid that he did not want any European on 
the Railway BOllrd. If :vou do not krep Europeans on the Railway Boaro. 
it is questionable whether you could get the necessary expertE1 on that 
iDonrd to· day .. 

Honourable Xembers: Oh! Oh! 

Xr. H. G. Oocke: Thnt is n maMer of opinion. A subject like rates 
and fares is a vcrv technicnl and difficult one. It is a life-educntion, and 
it, doc!'; not Ilcccssarilv follow that the bl'Rt member to look after rates 
nnd fnr('!';, or lrthour 'and transportation, or whatever it mr.y be. "'ould 
necessnrily be nn Indian. I do not wunt to bring that, matter into the 
<lisr-uasion. bllt it, doeR ariRe. The HononrRbl(' Member wnnt,eo a lubour 
expert. T quite ngrpe with him, if it iR possible to get one. With all 
dUE1 rCspflrt to t,he nome fhnt hAl'! hepn mflnt.ioned. I think t,hHt gflntle-
mlln hl1.s hN'n empJo.verl on Auditing und account.s all his life nnd he is 
not nE1cflRsorily thE1 right mnn t.o he put into this post,. Coming bArk to 
the ml1.in roint. iR it posl'!ihle for one Generul MrmhE1r t,o have many ex-
pert.s lmdE'r him doing ('xpert work in rntes and fares ann various other 
expert depnrtments? Is it posl'!ible ror one :Member to give t,he super-
vision which is necessary? It fH'cms t·o me that you do want an expert 
with the staniling of R Memher to lool{ aft.er the;;e various points. I 
quite ngree wit,h Air PurRhotnmdnl'! ThAlntrdas that we are heading to-
wards another member. and possibly more. 

IIr. oTUIlDadl8 X. Jlenta: The cat is out of the bag. 
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lit .•. G. Cocke: Prevent it if you Mn. The idea that we are ' de-
parting from ~ e original scheme of the Ua.ilwilY Board may be' right or 
wrong. But It does not seem;: to me that you can prevent this becauA8 
you have got to have the best man available to control the different 
bl"8Dches of the administration. If it, were possible fot' Sir Purshotam-
das Thakurdas or £01' Mr. J amnadas Mehta to take their seat on tho 
~ilw .v Boo.rd and' to have under them the various experts, I personally 
thmk t,be:v would find that they had not the knowledge about rates and fares 
or the commeroia} working of the railways to be able to be in charge of 
those branches of administration. 

Mr. IWluadu •.•• hta: Will there be two Commerce Members if 
there is too much work for one Member? 

, ..... G. Goe_! I would prefer to have two, three or even four 
Members who are expertl8, who have been through the miU, a.nd who 
have been trained in the particular subjects which they have got to ad. 
minister and control, aOO in oonnection with which they have got to 
·dietate to the Agents of tlhe various railways. That seems to me to be 
the matter put briefly. The question is whether we can carry on witih 
'One General Member who has got to oontrol two or three lines in which 
he is not nn expert~e is pnssibly fin expert only in one or two of them 
-the question is whether we &hould not have separa.te experts for the 
different subjects. It seems to me that the time has arrived, with all 
the railway development which has been going on in India, the time has 
arrived when we have got to face fsets, when our Ra.ilway Board head-
qnarters have got to have different experts to control the several heads 
of railway administration. 

lir. •. S. An.,. (Berar Representative): I ha.ve already tabled an 
;Nnendment which is lower down in .the agenda dealing with tbepoint 
raiaed ~' my Honournble friend, Mr. Jamll'adas Meht.a in i ~ amendment. 
So I want to take advantage of this opportunity for expressing my opiniOJl,l! 
on thifl r;;object. Probably if this amendment is carried, I may not move 
my own. The questioll beforl' the House il;! this, wheth.er we should have 
filly new additional M('mbet" for the Rnilway Bonrd. In puttjng this 
queEition to t.he HOllRC. tIlt' Honourable the Commeroe Member tried to 
mix with this issue certain rxtraneous considerations all;o.' The question 
of Indianisation of the Railway Board ought, to he kept severely a 'oof Bnd 
npart when we ore considering this question of an ndditir,nal Member for 
the Rltilwllv BOllrd. The real point. which the House has to take into 
.coDsideratio"n is whether. on account of the complexity of the problems 
which thl' ItaiJwll)" Board has to fllce, or on account of the multiplication 
of the problems which it h11l. to solve, II cllse hilS been made out for an 
additional Member or not. The filet that the additional Member rna\' 
or may not be an Indian is entirely extraneolls, and if tbut is being promi-
nent'v mentioned, I can only Sa" thllt it is not ver .... fair to the Rouse that 
anv respoDsible officer shoufc1 do it. It is clouding the real issue before 
the House. ThAt IndianA Rhould hl1"e a sent on the Railway Board i;; 
un ou u~ ly a 10ng-stllnding demand of this House. There is nc, ques-
tion About thnt. In fnet the HOllsl' haR expressed that demand so defi-
nitely and so persistently thKt it hRI! ~one to the length of throwing out 
the entire Demond for the RailWAy ROllrd on more tho.n one occasion 
Himply to record, nnd to register, its proteRt ngninst. the exclusion of Indians 
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from the Railway Board. So the illouse shou'd not be misled by the 
fac·t that t,here is a possibility of fill Indian being appointed if thiR addi· 
tional p,ostis sanctioned. Thu,t, sort, of thing appears to me to be intro-
-duoing u sort of bait to ang.le the fish. 1 think the HC'US8 •  .  •  . 

,~. PE:JIident: Order, order. The Honourable Member knows that 
a "pecificqueation was put, from non-official Benches and the Honourable 
Sir George Rlliuy gave a reply. 

:Mr .•• S. _,: Well, probably it WIlS my misfortune I was not here 
when the answer was given by Sir George Rainy and I have not heard it; 
but my contention is thllt. even in the original speech of the Honourabl& 
Member the matter Rhould not have been confused like that. Second lv, 
Sir, when we are considering this question of the additional work whic4 the 
Railway Board hnve to transllct, much hilS been made about the extension 
,of railway lines, as wali ss of certain new Jines that have been taken 
under its management by the Railway BOQ1'd during recent times. 'rho 
real work which the Railway Board have to transact is, in my opinion, of 
such 'a nature that mere extension of existing lines should not materially 
add to the nature of the problems which the Railway Board have to solve. 
It may extend its field of operation Rnd supervision, but it would not in 
~ny way multiply the problems of vital importance which the Railway 
Board have to tackle and on which they have to lay down the policy. The 
policy hRS to be laid down on certain broad general lines. It is to apply 
to a number of persons, :passengers or servants. That number may be 
a thousnnd, ten thou88nd or one lakh, but the policy wilI be the SRme. 
So that if that IlSpect of the Board's work be firmly grasped Ilnd careful 
attention fixed on that point, the consideration that during some years 
-t>xtensionR are being made t,o already existing lines and certain new lines 
brought under direct State management. should not furnish any material 
'RUPPort in favour of the preRent propoRa1. 

Then, Sir, I would , ~c reminll the HOllsl' thll.t the Rnilway Depart-
ment is sHid to be II conunercial ooncern in a way, If in the year 
1928-24 /lnd 1924-2i; it WIlS found neocs8nry thut a polioy of retrenchment 
should be pursued .und its justifioation WIlS then conceded by those who 
were l'cspomlihle for running t ~ Hailwl)Y Ildminir;tration, then it must 00 
now cl 'ar'~' emom~trllto  t,o this Huuse liS to how Ilnd why that policy 
has to be nbnndonp.o now, I 1.10 not want to read Ollt, once more all the 
relevant, extracts which Mr. J nmnadss Mpbtn has already just relld out, 
to prove t,hilt it wns a policy t,o whicl. the Ruilway administration was 
committed. It. promised that it would tr~' to carry out that policy to its 
ultimut,e logical con8equences; but we find that, immediately after con-
'Ceding that. point in oTle R ~ssion, there is a deliberate move on the part 
of the Rai'wlly Board to givc t,he go-by to t,!Ult poHcy and to augment the 
numbf'r of officials on the Rniilnly Honrd. It has frequcntly come forward 
with certuin proposals for increased Rtnff before the Standing }<'innnce 
Committc(' find this House. And we find t,o-nf4Y tbat the expenditure which 
stood npproximutelyot fJ lnkhl" in Ifl2fl-24 hill" now com£' to be Us. 17,50,000. 
It hilS gone up I1pproximatcly to t,wice of whut it was in that year. That 
is f1 matter which is roquired to be seriously considered. If the Railway 
fldministrntion is n commercinl concern, t.he Railway Board ought to come 
hdol'.e this House Rnd jostify their demand to this tHouee to sanction double 
the expenditure like tbnt on some very strong or exceptional grounds. 
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They have to show that they have discharged their trust in these five ye8l"S 
in such a way that the gains which the country is making out ofthes8 
r~lway transactiOl;s hnve also doubled. They must justify the proposi-
tIOn from that pomt of view. I would only request the Railway E'oard 
to start with the gross and net earnings of the year 1924-25 and then 
gradually conie down to the present year. 'rhey will find we Bre not 
making much improvement. If such Q proposition WAre put before a. com-
mercialconcern, the shareholders would at onco ask the Directors not 
to talk of adding to the expenditure but to talk, if neCeSti8ry, of retrench· 
ment. That is the position to which tht'y would be reduced.' 

Then, Sir, there is auother point. It. was a special case for a labour 
Member t.hat \VIIS made out by the Honourable the Member for Railways 
in his speech. In the first plnee. I want to ask those who are experts, 
or who come beiort us tU:I experts on railway matters, whether. tiMly know 
of any special Memher for labour on any railway mantlgomcnt in the 
United in .~om or in the United States of America. 'l'hat is precisely. 
what I want to know from them. 1 have tried to sec in the LibrlU',· 
certain stundard books 011 railway organisations and ascertain the varion's 
kinds of members who are in charge of the mllDagement of the different 
railways thelle. I have found that they have get this ·urrangemcnt-a 
I)resident Rnd a number of Vice· Presidents for different subjects. I have 
not been tlble to find. at least among some of the important lines in the 
United Stutes of America Rnd the United Kingdom, any special Vice-Presi-
dent in charge of labour. '1'he question of labour always seems to have 
been taken as auxiliary to the duties of tho Member General in charge of 
Transportation and Traffic. He. may have a special officer to look after 
the labour problem working under him, but an independent Member is not 
placed in charge of labour itself. Now I want to know whether, what-
ever may be the troubles of labour in India. it is seriously contended in 
this House by the Railway noard that. there are aspects of the labour 
problem in this country more serious, more ticklish and more difficult t() 
be tackled than labour problems that have arisen or do arise in the coun-
tries doree-aid. If reFlponsible milway managements in other countries. 
can deal with these lnbour problems by entrustmg them to certain persons 
who are also responsible for other work. why should it not be possible for 
nn expert like Mr. Sheridan to tackle these problemI'! in this country along 
with his other duties. Allow me to hllve my rloubts. Any how I have 
not yet seen It spAoific portfolio nDywhere C)'eat,ed in a railway adminietTa· 
tion for Inbour nnd it Membet· Ij!flced in chal'ge of that. 

There isan~ l 'r aspect also to which the  attention .o{ the l"inancial 
Commissioner WfiS drl1wn by till HOllourablo frien(l of mine on the Stand-
iI?-g ~in.nncc ,.yommitt.c o~ Hnilwn,vs while this qUt.'stion Wnf) under discus· 
I,non. It wlis :Jsl{ed, m VieW of the fact thn.t there was f)(' much pre'Bsure. 
of ordinllrv work Hnd additional new work that hnd to be done that there 
WIlS not ,~ licicllt time left for the prescnt M.embers to dischargeeflicicntly 
their other important duties ; whether the question of further decentralising 
some of their work was considered 01 nt't. Now the nature of the duties; 
which the Rl\ilw/w noard was expected to do under the recommendations 
of the Acworth Committee is indicated toLe such that they should not; 
include routine work, which cnn be ordinarily done by !lubordinates. We-
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are not going to sanction fat salaries like that for Members of the Railiway 
E'oard 'to do duties which ordinary men Mn .cert,uinly do on smaller snlariell. 
So, if the present work has increased on accounto£ MembeR being entrust-
ed with duties of that nature, no attempt should be made to find out and 
explore oll the possibilities of decentralising and delegating a part of t,he-
miscellaneous work to some other subordinate authorit,y. To ilJustrate my 
position, I can give <l specifio instance, viz., the question of ratos and fares. 
The Acworth Committee advised and recommended that a Rates TribunaT 
should be created. We find that an Advisory Rates Tribunal had been' 
created in India. WhA.t I really want to know is this. Has that Ad-
visory Rates, Tribunal been entrusted with all the duties a,nd all the powers· 
which it was tho intention of t,he Acworth Committec to invest that body 
with '1 In fact in the report of the Acworth Committee a reference was 
made to the Railway Act of England which specifies the duties ot the Rutes 
Tribunal created under t,he provisions of that Act in Eng'and. The present 
Advisory Hates Tribunnl in India, however, is only enga.ged in trying a few 
selected cases of individUlil applicunt,s specially forwarded to it by the 
Railway Boarrl. Tho whole problem of ratE'S and fares and the injustice' 

it causes is still left to be solved by the Railway Board itself, 
1 P.M. 'Bnd the Rates Advisory Committee is not given any liberty to 

go into it. 
So also the question of staff. If the Agents of t,he l various railwnys are· 

allowed to do thot work to Il great extent" Ilnd if the duties of the Public 
Service Commission are properly enlarged, I believe that much of the res-
ponsibility that falls on the Railway Board today 'might be lightened. So, 
Sir, there a·re ways and ways: There are pOssibilities which can be explor-
ed of decentralising the power and rliminishing the responsibility which at 
present is oreating a good deal of hampering 'Bnd leaves no time for the 
Railway Board Members to do their proper Bnd legitimate work. I believe-
a question was Bsked in the Finance Committee whether any lIuch possi. 

bilities had been explored before the formulation of the pre-sent proposal 
and I believe, if I mistake not, the reply given was that the question had 
not been examined from that standpoint. If I am wrong I stand open tc) 
correction, but to the best of my recolIection some such reply was given. 

Again, Sir, th£:- labour /\.Bpect of the question has been very much 
emphasised. I rE"fmember distinctly the reply that WIlS given to us when 
1\fr. Shl:'ridan wlla part.iculllrly invitp(l t.o enligMen the niembera of the 
Standing Finance Committee Ilnd which he very kindly did. He was 
rnrticul:trly asked the question as to w}mt was 'the tot~l number of tho 
laLour prohloUls with which he had t.o deal last vear. He Aaid that one-
tmth of his work WIlA connected with lllbou!l" and nine-tenths dealt with 
qUt'stions Rbout t.he stllff. So thAt" labour figured only to the extent of 
one-t.fmth of his. work. Besides this, Sir, I want to know what is the 
peculiar nature of the lRbour problem on railways. I have noir 
b(>on ahlfl to understHnc1 that. ']'here is a Member in charge in the Govern. 
ment of India ",,-no deals with the qUflstion of labour. If the general polic~ 
regarding labour is laid down by the Government of Indin, it would be 
binding upon t.he RHilway Bonrd to carrv it out, and I (10 not wRnt that 
tho Railwny Board shou'ld tRckle this question for itself indepen(lent)y. 
And, Sir, as regards the general problem of labour in Indill a Labour Com-
mission is also heing appointed to explore the whole qu~tion Qnd to find" 
out proper B?lutions;. and therefore I thi.llk it is a. problem for the Govemt-
ment of IndIa to solve; and the concluslOns 8lTived at by the Government 
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'0£ IridWl should be binding on and should be the ll\a.in prinoiples of . the 
nuiiwllv Board in regard to these mntters. Therefore, Sir, today, at any 
rq.te, . the creation of a post for labour is to anticipate the· conclusions which 
the Government of India ffif\V IUTi.ve at so far as railwa.y' labour is ~oncerne  
and enable the Railway Board even to give effect to their conc\usions 
according to their own unaided lights. I do ~ot think it will be wise p,0lioy 
for this House to create a separate Member lD charge of labour for re.tlway 
mnnage11lent only at this time and 8.sk him to initiate und carryon any 
labour policy in the way he likes, when the whole. p~o lem i~ under consi-
. deration bv the Government of India and a commission appomt<>d for that 
J,urpose. 'It would not be justifiablE'> on the part of this House to allow 
the &ilway Board III free hand jn this matter. If we have to wait at all, 
kt us wajt for some time more. Let us have the conclusions arrived at 
el~w ere after proper inquiries and mature deliberatiOD.l'l. and let those 
concl~ions be then translated into action in so far as they are retated to 
:the labour problems under the ro.ilway management by the Railwa.y Board. 

Thewe ia one more point that I would like to touch upon. It was em-
phasized by the HODour8ible Sir George Rainy tha.t the problems relating 
to labour on railways stand on a somewhat different footing from other 
problems ",'lith which the Member for transportation aDd couunerce haa to 
le~. I believe he said that there must be a. great.er human factor--some 
su.ch worq WIIB used,-in so fill' as thelJe problems were concero.ed. I 
,believe, Sir, thllt the human factor is a thing common for every man 
entrulJted with aome responsibility about a business  in which hun\anity is 
concerned. No man in charge of commerce or transportation ca.n afford 
tv deal with these questions, ignoring altogether the human aspect of the 
quelitions. Human life and human happiness are· closely connected with 
everything which a responsible officer has to do; and if one officer in that 
cnpacity is wanting in that particular seuse of huma.nity, I am afraid he is 
pot fit to hold the post. po YQU mean to say that you are going to appoint 
;8, numllnituriun like the Revd. C. F. ~l rews to tuke charge of the question 
of railway labour? If it is ulleged thllt" ont of the many of}ieers who havu 

., been doing all sorts of work in the Unilwn,Y Department, finaneial, com-
mercinl or transportation. only a few h;nte got anuppreciation for the 
"human factor:', thon it is undouhtedly 1\ reflection upon the other Mem· 
hers. 1 do not think that the" really cnn be Ilccused of that. Thev Qre as 
IllJman as possibly they can rem.ai~ under the service conditions', and I 
. don't believe that they can he more human if they aro entrusted with this 
labour work. Therefore. Sir, that aspect of the question does not appeal 
to Ime in the least. It wa.s no doubt 1111 appeal-a sentimental appeal-and 
"1 consider a very injurious appeal Illso. I do not think it makes any 
Material difference to the way in whirh this question t;hould be considered. 
If We bear in mind that any person, called upon to tackle this qu ~ ltion, 

will hHve to ma.ke exhaustive inquiricfI to find out how lubour suffers before 
coming to any conclusions, then there is no valid reHRon to imagine that 
il man who is doing commercial or tram,portation ,,"ork can not be able to 
do this kind of work. There is no doubt about it. It is only a quostiQn 
·of the officer using his brains and coming to conclusions on stated points. 
,]'he alleged absence of e. human factor in the l\f(lmberGeneral is not in 
itself ~ reality, and cannot beseriollsly urged nil any ground to jU8:tify the 
necessIty fOr the crention of a specin;l separ:lte PQst (In· thilt M.e(HI:tlt. 
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These are some of the points, Sir, on which I· tihiDkthe necessit;y for 
the cr tio~ of a separa.te post has not p.t all been mnde Ol.Jt; and the fact 
t ~t the,lndianisation problem is likely to be partly solved by acceding to 
tihlsdepl.l1rui, ought not to be A, consideration in the minds of Members of 
this HQuse in giving their vote on th" motion moved by mvHonourllblo 
~ Mr. Jamnadas Mehta., which I support. . 

1Ir. Vldya Sagar Pandya (Madras: Indian Commerce): Sir, I do not 
pretend to be a railway expert, nor have I very carefully studied the railway 
qnestions. But what strikes me as very cUIl'ious in this connection is that, in 
the long speech I1ilade by the Honourahle the Commerce Member, and in the 
rn.emor8eUdum supplied to UI!, -much stress has been laid on t re~ points. 
Just as the lIon,le Department is very fond of using law Bnd order to explain 
So maJ;ty things, si:mila.r1y tJw Commerce Membex and ot,her departments 
tiuJi it very convenient to spea.k about • 'efficiency, " "responsibility" and 
"e:r;perieQ.ce". Now, regarding efficietl.cy-I ~o not know how "efficiency" 
has teen .~ i e  by Dr. Johnson in his dictionary-but from the dictionary 
of the Govel'llment of India I find thn.t what they understand by efficiency 
is to try to find nut how two or more men could be appointed to do the work 
-of one man, so far as the upper services are coucemed; and their idea of 
efficiElllcy iQ the lower or subordinate ~pnrtment l is bow ot).e mnn cat). be 
'made to do the work of two or more. 

(At this stage Mr. President vacuted the Chair whieh waR taken by 
iPandit Madan Moha.n Malaviya..) 
Next, Rir, I come t() the ma.f.,tcr (,f "responsibility". I was very much 

amusf'd by the long ~tat ement of thf' Honourablt! the Commerce Member, 
and I w a~ reminded of n, tmlall story. A young school boy was asked by 
his teacher to define "responsibility"; nnd pointing to the single button 
on his lower gn.nnent, he told his ten~ er " The whole responsibility hoogs 
on this." Now, evidently, to cover the railway admiuistration, a new 
garment has to be prepared and one more button has to be stitched to it, 
snll it il'l just pORl'lible t,hat, without it, the railwny ndlministrntion will appenr 
in its true nakedness; nnd I do not bp.e why, for the l!Rke of this rf'sponsi-
'bility" so much fuss has been mnde and RlIthese arguments hnve l::een 
advance(1 with a. view to add one more Membel' to the already top-heav\' 
1nnnll,gcment of the Railway DepnrtJment. Now, Sir, I wHl come to this 
It' ,tt(·,· nhout which my friend, the Honourable Mr. Cocke, spoke so much. 
He sHid that there are gentlemen with long experience, who have worked 
-in the mill, and nIl this experience of the Ra;!way officers already there 
must be utili>;ed, nnd it is very difficult for nnypody eIRe, to solve the 
questions relnting to rates nnd (Ill such things. In that connection I rna.\' 
illly th,t, , on one cca~ion when It cp.rtain matter was being diBcussed in 
lmc of the Executive Council meetings of the Governor of Madras .  .  . 

. lIr. B. G. Oocke: Were you there? 

IIr. Viclya ,agar pandya: I knoW' enough of it. As I said, wlien • 
-certain matter was being discussed in one of the Exeoutive CounoU meetingl 
of the Governor of M a rtl~, it WIl8 urged by one of the Members of the 
J n ~illn Civi) Service. wh(, hnd been in service for nearh..25 vellrs, thnt 
·he had nccU!Ollllated nn experience of 25 yenrs of Indian' service, (lnd said 
,., It is no use putting t!" new mUll from outRide". The Governor went on 
JiAteniJJ.g pntieptly to the story of thE' I. C. S. Member Qnd replied to him 
"'May I say t ~u that yo I). an: by ?5 years out of date /lnd out of touch 
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with Buchmatters?" Ail sooh, Sir, it is no use maKing too much a.bout 
efficienoy i responsibility, experience and suoh like things. The best thing 
is to keep to the origina.l idea of the Railway Boa¢. They should'mind 
their business in the best rna,noer possible and they should not oomplicate 
it by bringing in extra.neous 'matters. For these reasons,' Sir, I would 
earnestly appeal to the Members of this Honourable House to vote for the 
aanendment of Mr. Jamnadas Mehta. 

lIIr. It. C •• 800 a~ca Division: Non-Muhammadan Rural): Sir, I 
do not know whether my Honourable mens Sir George RainyreaJises to 
what extent he is held in esteom by the non-official Members on tllis side 
of the HOllse; but I never suspected that to his many qua,lities my Honour-
a1:1e friend adds t.hILt of diplomacy of a very high order. For in this pro-
posal of his he is attempting rAther tho difficult operation of killing, not 
two, but as many as three, birds with one stone. FirSt of all, he wants. 
this to be 811 effective answer to our a.emand for the Indianisation of 
the Rl1ilway Board, and I flnd, 'Sir,in referring to the gentleman who 
has been designated as the nominee for this appointment., no less n person 
than thespecinl reproflentative of the Statesman who, I suspect, is a. 
!\1pmhr,r of this House, describes him UE' belonging  to the IndinD Christian 
community. I do not, know whether Mr. Hayman will confirm this 
description, but there it. remains. It is intended to advertise to the world 
t·hut, the Government of India have, after all, taken an Indian in response 
to the demands made by the non-officiol Members of this House. That 
is the first tird which my Honourable friend the COIlImerce Member wa.nts. 
to kill. 

Now, ,Sir, the second is to demonst,rate his solicitude for labour an!i 
satisfy those well· meaning gentlemen who have the interests of labour in 
India and outside at heart. (An Honourable Member: .. They are aU 
absent.") 

The third point which my Honourable friend has in mind, a.nd which is 
the most important point, is to give a guarantee to the Anglo.Indian 
employees of the rrulways that' their prospects will not suffer in any way 
under the scheme of Indianisation which the Government have a. opte~. 

Sir, I hold in my hand two memoranda of the Anglo-Indirm and Domiciled 
community of India which they had prepared for the benefit of a particular 
Commission which is noW', lam told, touring in India, and I find that, 
among other things which tlley demand. one is that ihere should be n 
definite enactment, a sort. of statutory ('nflctment, guaranteeing t,he Anglo. 
InrliRns their enjoyment of the 10/lves nnn fishes in the Railway .epArt. 
ment. Thev Il1\ve the frimlmess to admit, in one of their memoranda, that 
thpv "still enjoy a favourable percentage of .a.ppointments on the rail· 
ways," hut t,pat their "future position is anything but assured." Now, 
Dl': Honourable friend want$ to convey. the much desired Bssurance in 
this form. Ever since 1026, when the Anglo-IndianR sent a deputation 
to Engl:md. we hnve been helU'ing Il good deal n\;out the assurances for 
t,hat. communit.,v in regard to their enjoyment of loaves and fishes, pe.r-
t.icularly on the railways. Now, I believe, only R few moo~  back, . the 
Government of Indill in the Home Department issu(!d a Circular toO a\1 
tho' ~R 'ioul  departments of o-overnment. on which t.hE' Railway J)ElpMt-
ment laid velJ' greRt stress, desiring that nothing should be done in the: 
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'Process of Indianlsation of the services 'Which 'Would jeopardise the posi. 
tion 'of ~n o.ln ians  When the representatives of this {lommun:ity 
put ,forward their claim for sta.tutory guarantees, they were openly given 
to understand that fI' statutory guaru.ntee was out of the question. And 
l,am absolutely confident that one of the reasons which p'l'ompted this new 
proposui wi1s that the Government were anxious to secure to the Anglo-
Indians what they wa.nted witho\}t having to take recourse to stat.utory 
guarantee which was not practicaJ politics. 

Now, Sir, when I read my Honourable friend the Commerce Member's 
E'}Jol'h-maldng speeeh,particulnrly t.he portion that deals with thiR parti,cuhr 
point, I imagined that there mURt havo takc!n pinee a very gl'eftt, change in 
the railway a(1ministrative poliey of IndiB hetween the dflte when 1 wus 
'a.t Delhi nnd when I WItS roading that speeeh in CulcuttR.-1 inll1ginocl 
that, 80 ~r Il.S the Railway_ Board WQfl concerned, the Directol'R had all 
been aco}i.shed, the Deputy DireetoTR were all lon.fing ahout, the st,reet.!I 
of Delhi adding to the unemployment pro l ~m of the country, Blldthe 
Agents had 'all hooked their passages for Englund, l1,n<1, as a matter of 
fact, I thought that when I would be going back to Delhi this time, I 
would find no loss a person than the Genoral Member hiwself selling InY , 
ticket at the ticket window "t Howruh and that he would again be in 
charge of the train I1S ,n. guard, I mean the train that would t.ake me to 
Delhi. For the duties, whioh m'y HOllourable friend enumerated in his 
speech, which belong to the General Member, led me to think that perhaps 
he is not merely omnipresent, cut also omniscient and omnipotent, and in 
his numerous incarnations he would be doing all t,ho various cluties that 
are required of all the numeoro~s Milway officers at the present day. But. 
Sir, when I came to this Chamber, I WI18 reminded by my Honourable 
friend Mr. JamnMI\8 Mehta that the General Member WIJ.S all the while· 
closetted with no less thanthrp,e stenographers, nnd tha.t he was per. 
spiring all the time in the cold of Delhi due to sheer overwork. Well, Sir, 
I do not know  why my Honourable friend In.id 80 much stress on his 
three stenographers, but ~ is .I can say; that if Mr. Sheriolln is able, by 
his arguments, to convince the Government into creating this new job he, 
like his famous names8,ke, would perhaps I::e creating a School for Scandal 
at the Railwa.y Bosrd. 

Now, Sir, what really are the Members of the Railway Board expected 
t,o do? Reference has already been made to the Acworth Commii;tee'R 
Report and to the RaHway Board's Report. I will for one moment 
again turn to the Acworth Committee roport, paragraph 110. 

"The proper function of the Railway Board i. not to oarry out routine duties, but 
to shape policy, to watch, to think and to plan." 

'rbis has practically been confirmed by the Railwny Board in their Admi-
nistration Report, to which also reference was made by a previous speaker. 
In the latest Administration Report that is to hand, we find: 

"The reorganisllltkmearried out in 1924 had· for one of its principal objects the relief 
of the Chief Commillioner and the Members from all but important work 80 all to 
_ble them to keep in touch with Local Governments, railway administrations and 
public bodies by tourinrl' to a greater extent than they had been able to do in the 
put." 

In conneotion with aqueationthat1waaanswered only this moming, it 
.aem.. that the Ratiway Boa.rdhu failed to achieve this primary objeot 
with whioh flbey ,Yiere. oharged ... My HOnourable 'friend, Mr. ParaoD8, ·W" 
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hlissfully ignorant of whnt was going on, for instance, in the Bihar Legis-
lative Council, regarding a proposul which very nea'rly concerns bis Depart. 
ment. He has not cored t.o keep himself informed of whl\t Resolutions. 
may be pHssed by n Provincinl Conference. But that is exactly what the 
Ruilway Bonrd was expected to do, and I ver~ mue}1 think that the Rail· 
WHy Bonrd has been unnecessarily meddling in matters which really do 
not pertain to their legitimate functions. My Honourable friend, Sir-
Purshotnmdi\s Thokurdu8,re£errcd to the fact that, when the Acwort·h Com-
mittee recommended the creation of four Memberships, apart from t ~' 

Chief Commissionership, they holld in mind the possibility of the porta 
being added to the Ruilway Bonrd. It is not merely that. 'If my Honour-
able friend will tum again to the Acworth Committ.ee Report, he will find 
it is not merely the ports, but it is o.lso internal nnvigntion and even road 
transport that were expected to be included among the functions of th& 
Rajlway Board. 

Sir Parahotaau1as Thatl1lC1as : Quite right. 

lit. K. C. Reou: My Honourable friend will find from pnrngrnph IU. 
for instance, that there is a Director designated there us Direc,-tor of Ports, 
Inlnnd Navigution nnd Road Transport. It is not merely the ports that 
they contemplnted. Even the subject of inla.nd navigation, which nt the 
present moment fOrInS a provincial su~ ect, was contemplated ~' the 
A(lworth CommiUee to be included among the mnny departments with 
which the Railwa,y Bonrd should be concerned, Ilnd a180' roftrl transport. 
Therefore. I think, although they recommendf'd four' Memberships. there 
]8 ample justiflcation for us .to Rsk that the prest"llt number should not-
he exceeded. If my Honourable friend. Sir George Rniny. who, as I 
found last year nbout this time, had not mnde Q very careful studv· of the 
Acworth Committee Report,-if he has in the meanwhile studied the 
Report, he "'ill ngree with me when I say thnt thl' Acworlll Cormnittee 
contemplated the Member for Railwllys concerning him!!elf almost solely 
with railwny problems. They recommended the creation of n portfolio 
of Transport of which the railways must fonn the most importnnt element, 
1£ my Honourable friend were to turn to parllgrnph 97 of the Report he-
would find: 

"All we atk is that theTe Rhall be a Member of Council in constant touch with: 
railway affairs, and who feel8 that railway. are entitled to his full attention." 

Is it because my Honourable friend, due to the reshuffling of the portfolios, 
dOP'R noil find sufficient time to aMend to his legitimnte work in the Railway 
Department-ill it because of that fact that my Honourable friend hos 
come up for the creation of an additional Commissionership? lR he sure 
i,hat! he has been doing his utmost, that he has been keeping up the standa.rd 
of control which bis predecessor in office used to niaintain over the Railwa.y 
Depnrtment? Is he sure t.hat. he is not being imposed upon hy people whose 
interest it is to ('reate additional jobs? Is he sure, again, t.hat lle ~oul  

not have made B better selection fOJ' the Genera.! Membership? . It is not 
my intention to go inin pel"llonalities, but 8S my Honounble friend coupled 
t.he announcem£'nt of the Govemmenr, policy with the announcement of t,he' 
name of the p3rtioular ,individual whom the Government had in .mind, I 
canqotll.1togehhe.r·let this' opportUlrity IJ0without ooqumng 81 t,(!)'·'*h. 'hae 
a.pp~  ~ . Mr. 8. D.Gupira, whcl>; Ibelien-.u;-·to··this.tiiIle,:lIwi yh.r, 
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held vcry credit,llbly the position of the Director of Estllblishments? Will 
my Honoumblc friend say what is the reason that II. man who hlis Il.bsoiutely 
no. acquaintance with the establishment brnnch, is being brought in for the 
purpose of filling this job, all,d what is the reason, that led him to send 
&waynn experienoed anll more senior officer like Mr. Guptn last year? 

.An HODourable •• mber: Because he is an Indian. 

1If. B. nae: Because he is a Bengali. 

Kr. K. O. NeolY: He did not Io:otisfy the test which my Honourable 
friend hus laid down in his heart of hearts for this appoint,ment. He wants aD 
Anglo-Indian. Now, Sir, I have no desire to s~y anything uncomplimentary 
about the gentleman who hns been selected to fill this job. But may I 
inquire whether the H(.)nourable Member in charge has kept his eyes and 
earR open, whet.her he hflS ever henrd things which do not Inake out this 
plLrt.iculnr genUAmnn to be the best fit,ted for being appointed Labour Mem-
ber, whether he hUI! satisfied himself that he commands, or that he would 
command, the confidence of the 800.000 railway employees? I ha.ve no 
desire to say anything furf,her than this, that nt one time I had seriously 
t.hought of moving n. mot.ion mddng for lin inquiry into certa.in allegations of 
jobbery with whieh tbis gentleman WM assoeintcd in the past, and which to· 
my mind do not make out this gentleman to be R very suitable cltndidate for 
the appoint,ment which my Honourable friend wanh to crea.te? 

The Assembly then adjourned for I .. unch till 'l'wenty Minut.es to Three 
of the Clock. 

The. Assemblv re-n!>sembled after Lunch at Twenty Minutes to Three 
of the Clock, Mr. President in the Chair. 

Mr. X. S. Seaha A1YloIlIar(Mndura nnll Rumnnd cum '1'innevtdly: Non-
'Muhammadan Rural): Sir, this morning, as I ca.me into the House, an 
Honourable 'oll~m, le of mine put me t~lis simple question, lind I want 
to dispose of it hefore proceeding into t,ho merits of the present motion. 
He nslwd me if the House WfiS going to give it.s sanct.ion for an expen i~ 

ture on rail WHy I.Ldministration for an nmount in the neighbourhood of 95 
('rores. why iA it that we urc stunding and protesting against this sm/i>ll 
trivial expenditure of Hs. 64,000. The answer is obvious. The friend who 
put, me the queE'tion npPllrentJy forgot the mnxima that govern l ~e considera-
tion of such It qUCfltion. Thrift of public money is most impl lrtant; and' 
we must nlf!o r '~llItel.v resist n.1l wllAteful expendi,ture contemplated; and 
t.hirdly, in the working of the ndluinistra.tion of tho vast machinery of State. 
nothing iA a trifle. We have Reen AIAO thf\t, during hbe last few veal'S the 
I'xpenditure on thE' Rai]"'/lY Bonrd hAS Marly doubled itself; ~n  it is 
lmn ~t n truism t.hat" with rthe growth of expenditure, also ~rows 8 RpiJ,it 
of expel1dit1ure, Thntflpirit has to be exorcised.. It, is for thelllEl, teaso.1I 
thnt. we mllf;lt A"1e t.o the f""t whet,her or Dot a clear rase has. heen made 
(')lit, for the ('reat.ion of thifl new appointment. Now, in this connection I 
~ '~nlci refer t.o tlbe Rpe,ooh ?f the Honourable. the R~ilwax Member. 'Yho, 
m· pam~ ' ' 25, "mads ,for ~ ~Il i'e~ion ~ wllpp itrn~ri Re has 
aI l l rou ~ t  heir \Yj'IIOrl ..... ,q ~t ~' ' I ~ ' ~ l i . i~ e e'e  a~ 

• 
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to wha.t he has been able to observe Qnd also his conviction upon the point 
he is on. Ordinarily the words of the Honourable Member for Railwa.ys 
certainly do ca.rry conTiction, IWd I will assume for a. moment tha.t all 
that he says or imagines is really true. I will QBsume again, for the 
moment, that there is a. oase made out for thinking that the:re are multi-
forious duties which now devolve upon the Railway Board's . Member 
General; and that he ~ made to perform impossibilities. Withoub ad-
mitting that, but assuming it for the moment, I would go further aud 
consider whether, by a reshuffling of the portfolios of t,he several Members 
of the Railway ROIlord, the relicf wanted cannot be sought. My Honourable 
friend Mr. DurR.iswarllY Aiyangar, referring day before yesterday to the 
genealogy of agnates and cognates, IlS he ahose to call them in his own 
humorous way, alluded to Annexure A to the proceedings of the St.anding 
.£t'inance Committee for Railways, dated the 10th, 11th and 15th February. 
Here we are given a table showing the position of the Chief Commissioner 
of Railways, and of the other three M:embers, and we also see the various 
ibems of work, orport,folios ItR I may .cho08e to cl111 them. which portnin to 
the Members of the Railway Board; and I would invite the uttention of 
the House to this fnet, that the Chief Commissioner haR been given abso-
lutely np duties whatsoever; and ~ Honourable Member. in his speech 
the other day,eaid that the function of the Chief Commissioner is .. to COD-
("ern himself with every aspect of the Railway administration and that, he 
is the recognised adviser of Government in all railway questions. Taking 
that speech in its literal sense, and also looking at the explanatory memo-
randa given by the Honourable Mr. Parsons, and Annexure A attached to 
the proceedings of the Standing Finance Committee for Railways, I find 
-thnt thpre is ab!lo]utelv no function allotted to the Chief Commissioner of 
Railways, except this question of general supervision. I would assume for 
a moment that there are multifllrious duties now devolving upon the Mem-
ber General Rnd there is a special need for the purpose of providing a port-
folio for labour questions and assigning it to a separate Member. 1£ the 
General Member is really in need of relief, I would pertinently ask whether 
it is not possible to assign ihis labour portfolio to the Chief Commissioner 
of Railways. I see from the variouR papers put into our hands t,bnt there 
is absolutely nothinGt in the nature of a special duty attached .to his offiee. 
Tn ihis connection I might also bring to the notice of the Rouse that even 
big-her dignitaries than the Chief Commissioner of Railways have been 
ns~i ne  specifio portfolios. Take the case, for instnnce, of the Prime 
Minister of England. Is he without a portfolio? Take. the onBe of IDs 
Excellency the· Viceroy. Is he not provided with a portfolio? Are not, 
forei/tll affBi1'8 and the rela.tions with Indian States in t,hat port.folio? If 
tha.t is so, I would ask whether it would not be expedient t,o carve out 
this particular portfolio from out of the duties evolvin~ upon t,he General 
Member and B.8signing it to ~ e Chief Commissioner. Now, I am assuming 
that a oase has been made out for the creation of this additiono,l appoint-
-me:(lt, })eca.use I for one certainly Bppreoiate ihe testimonyoHhe Honourable 
!tfember for Railway... He is alBO sincere when he says that, from his 
pei'8(')nal experience. he did really find'that tne General Member is made to 
-perform impoBSibilities. - . .  . 

; 

.- -1 -aaawJled .... t that .. __ t 1VQI. correct and "upoIl that 88lumption 
.1 ' ~tecUo. n  _ way ,out.·by 1I&a1Iiiag.h.ia.11IfteItiOlL. "eir; 1 ruddY al.umed 

• 
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it without ndmitting it; but, Sir, after honestly weighing the reasons that 
the Railway Member gave on the Boor of this House in the speech he made' 
the other day, . which I propose to take categorically, I stand quite UDcon-
vi need of the fact that a case has been made out' for the creation of this 
new post. My Honoul'uble friends who preceded me, '6specially the last 
speflker, Mr. Neogy, referred this House to page 100 of the Administration 
Report ot the Railway Board for 1927·28, wbere We find: 
"The reorganisation carried out in 1924 had for one of its principal objects the 

relief of the Chief Commisllioner and the Members from all but important work, 80 
.as to enable them to devote their aUeRtiGn to larger questions of raiIwa~ policy." 

Lower down in the same page we see: 

"Further experience of the reduction of work t'fllluiting from t'he large delegation 
of powers and responsibility to the Agents of State-maD.sed . railways' and the Board 
of Directol'8 of. Company·managed I'ailwny~ enabled , l'e·al'rangement of work to be 
made. It 

So thllt it now transpires from these extract6 that, even in 1926-27, the 
railway administration thought it advisable to curtail their staff. Rut 
what hus happened since, during 1927-28 and 1928-29, which has embold-
('ned the railway administration to say, "We want this post now very 
badly"? We are not giveR tiny materials which s!1ow what has occurred. 
to support the specia.l plea that has been made for the creation of this 
new pmlt. 'rho responsibility that has been allotted to the Agents orStnte-
m n~ e  railways Ilnd to the Board of Management for compllny.maDaged 
rnilW\1ys has been such that we see on page 5 of the same Report thdt 
it haR given occasions for the Railway Board Members to indulge in 
several very pleasant trips; because on page 5 we find : 

"The Railway Board held gleneral meetings with t.he Agent, of the prinoipal 
I'llilway8 in October 1927 at Simla and in March 1928 at Delhi when a number of 
impcl'tant suhjects wel'e discus8ed. VisitR were alRO paid to the Board at different 
times during the. year by severlll Agents." 

·Thus, there are opportunities given for Railway Board Members to acquaint 
themselves in detail with the sul::jects which concern the several railways. 
Visits were Rlso paid t,o the Board at different times by sOV('ral Agents. 

"Ap81't from these meetings and villits, 37 visits were paid by th", Chief Commill" 
sion!'r, Financilll Commission!'r or a Member of the Board t.o the headquarter. of 
Railway Administrations lind 11 to Local GovernmentR." 

These Members he.ve had so much relief, that under the new dispt>nsa-
tion, they were nbk to find occnsion to make as mnny ns 37 visits to the 
sever.al Agents. That showed clearly that they have not had f'nough work 
to do at their headqua.rters, since they had occasion to make as mnny 11,.8 

~  visit!! to the mofussil. ThBt makes out-, n case for thinking that there 
.is n.ot so muoh work falling on the Hhoulders of these Members as we I\.l'f' 
now asked to believe. I would also sur.mit to t,he House that, taking t,he 
reasons mentioned by the Honourable Member for RaHways cate!!:oricA.l1y. 
there is no cose made out. What he bas chosen to say ill that, of the 
three persons who constitute the Railway Board, apart from thE) Financinl 
Commissioner, who has important financial fUlJ1ctions to perform. there is 
t,he Member, Technioal, who concerns himself with technical questions of 
railway engineering, etc. We will not. disturb him nor the Financial 
Commissioner. Now. from this table we tlnd that the General MePlher 
nas g()t tw<> portfolio!!, Estaolishment and Traffic. Now this Traffic is 

.D 
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subdivided into t,,·o categOlies. 'I'raffie. we l'~  told. includes tl'unspol'tlltion 
nnel commercial. That is not 8 new classification itS it ilid exist cefore. 
1 daresny he hfls been ott.ending to these duties under "commercial" ot"' 
"trnllsportution". But under these two enlnrged sub-divisions the. scope of 
his work has become so large thot it is impossible to ask this Generlll 
Member wholly to devote himself to these duties AS well as his own; so 
by merely melltio!ling commercial and trnnsportRtion, his work becomes 
lurger. I don't know if, by this verbal sub-division the work is increased 
or is simply divided into two paris, tiS distinct categories. But they tnke 
the two hends nnd then split them into two or three sub-heads. 

Then it is said under the headmg "Commercial" there is the problem 
of rating, the fixing of rates and fares, and working towards securing the 
maximum volume of ~ ic. Now in this connection ,I may bring to the-
notice of the House that, in pursuance of the demRnd thnt WII!'; mnde 
some time ago that a special tribunal be set up, a Rates Advisory Com-
mittee WIIS establiElhed; but we do not hear of this Advison' Committee at 
all during RnV portion of the financial yesr; but once in ,; year we come 
ucrOSH the existence of the tribunaJ, beelluse there is R specinl headinf.! 
i~en to it, in the Demands for Grants. On page 49 of the Demands for 
Grnnts, Annexure D to Demand No. 11, we come across the existence of 
this Committee. But what are the duties which t e~ hnve performed?' 
Tn the Railway Administration Report we are told thRt, during the yeRl~ 
1927-28, there were only four cases reported l:y this Committee. I per-
tinently ask the Honourable Member for Railways, is it not high time-
really that tbe powers of this Ra,tes Tribunal are enhanced like what obtnins 
in England, enabling them to make a uniform cla.ssifice.tion of rat.es, ari(T 
also. to find out whether a· particular rate adds unduly to ·the cost of manu-
facture? By enhancing the functions of this Tribunal, it would aflord also" 
the relief which the Honourable Member for Ra.ilways is so much in 
need of. This Committee, if I can venture to say so 'without disrespect, 
ha4'l for the last two or three ~ ears done nothing, for it has only been nbl(· 
to dispose of four Cllses during the last year. This Committee hus not 
justified its existence, nnd I therefore soy that nny reliof that the General 
Meml:er of the Railwny Board must have in certain directions CUll UP 
obtained by enhA,noing the powers of this Advisory Committee. . 

Thon, 8i'1', it is snid thnt the Railwny hAS to administer an establish-
ment nnd this establishment is divided into two compnrtments u!Hler the 
new dispensation, namely, staff and labour. Did not the stnff exist bl·fore·! 
Did not tubour exist before? They say thRt they have to look .H,fter the 
Rtafl, which now amounts to about eight lakbs of people. All thnt ('ntoils 
addit,ionnl work. and therefore thev want an additional Memr.er. 1t j" 
Rlso Baid thRt it iR possible that they CAn tRke into their Aceonnt under'. 
Stat.e-management certain company-managed 'l'ailways, and that problems 
connected with the inoorpol'ation of the staff of thoRe company-niRnllgerl 
rllilwa,Ys into St.nte ra.ilway service may' arise. If that were so, I would 
expect the Honourable Member for Commerce a.nd Railways to say so 
plain1:v and frankly. He will tell us whether the Government are going 
to take such Qnd such B cornpil-ny-managed rRilwo.y into StRte manage-
ment,whicb would entRil Ilcditional problems relnting tostllff, mnnnge-
ment, and 80 on. No sueh thing ,,"as done. In the light "of the nnswel'f! 
to the peniste~t questionstbd w.~re raised this srioming on behalf of the 
Bengnl nnd North estemR~i vay.. I am led to think t.hl\t there is no-
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occasion in the immediate future to take .CLny company· managed railwnys 
into State munagement. If there is a possibility of any company.manngf'd 
rAilways being taken into State Dlanagement in the immediate future. I 
can understand questions nrising such a,s the incorporation of that railwR,y 
staff into state" railway service; nnd such problems would certainl~ entnH 
Additionnl labour, which mny have to 1::e assigned to ,.\. new Member. 
Then it is said thnt the welfare of labour will be better looked after 

nnd o)so looked into in greater detail. Let us now see the so-called 
Advllntllges pertaining to the welfare of labour. In para. 27, the 
Honournble the Commerce Member says: 

, "Here it may luft\"" to give only onl') or two illustrotions of the kind of questiotr 
which, under our existing organilAtion, it ill almost imposlible to handle a ~uately 
or expe i .iou~ly. One is the orga.n.iaation of the method by which labour dIspute". 
on the railways should be handled alWl the relations of t.he railway management with 
the trad .. s unions." 

Now I ask, Sir, whether it is not a fact that the recognition of the trades 
unions is now assigned to the Agents of severe.l railways. Does any Rail-
wn,y Member look into the question of recognition of trades unions? As 
a matter of fact it occurs in almost every railway: The recognition or 
ot,herwise of any trade union is a matter pertaining entirely to the Agents 
of the railways concerned. Yet we are told that this is one of the multi-' 
fa.riolls duties oonsequent upon the. new orga.nisation of labour and, that 
it would entail additionnl labour and responsil:i1ity on thE'l shoulc1ers of 
this already hard-worked General Member, Rnd therefore we are told, that 
they want' relief by the oreation of this new Member, called the Labour 
Member. It is also said in para. 24: . 

"The General Member, as I have said, must, on the commercial side, pay particular-
regard to the interests of the railway cu.tamers, and his main anxiety.mWlt be to 
ketlp down coate, so that rates and fares may be kept at 8: level which will attract the 
maximum volume Of traffic." 

So it is suggested thR.t there is really a conflict of interests and decisions .. 
which tho Honourable the Commerce Member envisages, consequent upon 
the labour question being taken more lR.rgely into consideration; thnt is-
to say, the Member who chances to sit on labour questions has to devise 
means. which, according to him, may militate against the interest of the 
TrAffic Member who has to minister to the wants of his constituents or 
customers. I.ask. Sir, whether the Railway Board to be newly constituted 
with the addition of one Member, is to be so constituted that conflicts in 
decisions really will arise between one Member and another. Do they not 
work as a bappy family of four or five Members all put together? Do they 
not all work in unison with Absolutely. no ground whatsoever, or with no 
possibility of any contlict of decisiollR arrived at between two Members? If 
there is this potentiality of dissensions creeping in. and if you want to 
obviate this possibility of dissensions, is there any hope that, by the 
separation of labour questions and giving them t.o a labour Merp.ber, this 
question will be solved? Lastly it was said, almost in t ~ clostng words 
of that speech, there was a mild threat. So to sav, thnt if the !House would 
not consider the advisability of granting the 'creation of the additional 
lal:our Member, there Wlas the possibility tha.t important interests might 
·suffer. I take it, Sir, that, even if the House does not agree to thE' 
creation of this new Membership, the Honourable the Commerce Member 
will consider it expedient to see that no important interests will suffet" 
as a matter of fact. 
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In another portion of hi!-speech hopes a.re held out i.or labour. WitQ. 
the creation of It new Member for Labour, who will be put in charge 
specl1lcaJly of labourquestioos, it is possible that that Member may atrive 
his best to ra1sethe standard of life of the staff and would also look to 
the mini!!trations of the wants of the statl. I take it also that we dQ 
not understand theae sentiment1' liS meaning th a.t , if the House docs not 
agret' to the c1'ention of thi,; new post, these things will be held in obey-
ance. These, ill short, are the various grounds that are detailed in theRe 
paragraphs ip the latter port.ion of the' speech of the Honourable the 
CoplmE!rce Mell1ber, and tIlese require' (lonsidera.tion. I submit to the 
House that none of these considerations has really appealed to me And we 
are finnly convinced that, not only ha9 no cnse been made out for !the 
-creatioB of this new Membership, but 81s.o it is. possible, as T sta.rted 
stating that, by a reshuiBing of the portfolios, so to say, it is perfectly 
po~i le, under the existing a.rran ements~ to devise means, for making 
the Chief Commissicner of Railwl\ys attend t.o this quest.ion also-labour 
que tionsspeciall v a~  thereby providing the means of securing the 
remedies which the Honourable the Commerce Member has so much nt 
heart,' in the CR!'e of lnbour. I thereforesuppol't the motion of the Honour-
able Mr. J amnadaA Mehta. 

Kr. M. B. Jl)'akar (Bombay City: Non u amma ~n Urban): Sir, in 
intervening in this debate at a very late stage, my Boie justification is this, 
that being It representative of this House on the Standing RaHway 
Finance Committee, tmd one of the members who w&s not convinced at 
that time as to the necesl"ity of a special Member in addition t.o the pre-
scnt Members on the Railway Boar.d, and w.ho Iltill remains unconvinccd 
nb01lt that neces!litv, 1 think it is duf' to the HO\1ile t.hat I should make a. 
few observations for the consideration of my Honourable friends. Sir, I 
do not. pretend to have that intima.te acquaintance with the working of t,he 
Railwa.y Board which my predecessors have claimed. My aequRintance 
with the RnilwAY Board arises through the luxurious saloons in which 
Members of the BORrd travel from time to time wlaich are the en"" Rnd 
·despair of aU of us who often travel on the same trains in crowded' com-
nartments. Therefore I am speaking purely from the point of view of n 
IRymnn who is anxiotls to consider this ,question RS carefully as he con, 
and, AS far as posFlible, to give his vote in the right way. I do Rubmit, 
Sir, that it is by a Ilide door that this quer-tion is being introduced into 
this House. I should have very much preferred t,hat a much larger 
debat,e, with much greater ma.terial in front of U8, had twn place on this 
question AS to the necessit:v of enlarging the Railwa.y Board by the Rddi-
Hon of a new Member. I should hjl.ve pref.erred It much bigger debate 
in the senH' that WI' had better ma.terial in front of U8, better da.ta, better 
figUl'es thnn nre aVAilAhle wben a· Demand cut is ditmussed in t,his Houl'e. 
I wi11hegin by pointing out that my own mind WflR originRlly somewhAt 
inclinpd townrds the propOSAl when I read the IltRtement in the memo-
randum t ~  was submitted to me as R Member of tbe Railway Stflnd;ng 
Finance ("ommittee. It rends as onow~~ 

"Firllt the )Toblems relatinll; to lahour have in the past three years been rapidly 
lt1'owiJl:1; in num\)er. im!)Orlance. a.nd complexity and would in any event. ~ ' e required 
increased attention and i!lveatillation by the 'Railway Board. e~en if t]Je number. of 
railways. directly u.nder Statp, mllnagement had 'rl'nvrined ttle wamll,''' 
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I thought for a few minutes-:-but the opinion did not last for a long time, 
when I came into close proximity with the facts of the csse-that there 
was going to be a Member specially in charge of labour problems, whose 
""hole duty would be to revise labour policy, to go into labour questions-
and 'their cornplexit,y, and to arrive at a solution. Therefore, Sir, I 
demanded further informa.tion in .the, Railway Standing Finance Com-
mitte. An irnportnnt Member of that Board came and gave us informs.-
tion, as fl, result of which it tumed out that, so far from this additional 
Member being required for problems of labour, he Was necessary, because 
the work of thp General Member had increased. I must admire, Sir, the 
frankness with which the admission was made bv that Member of the 
Railway Board who gave evidence befOfe us, that nine-tenths of his work 
was at, present concerned with establishment and ot.her allied questions, 
and only one-tenth was concerned with 'Iabour ..... 

iii. A.  A. L. Plftons: Sir, may I correct Mr. Jayakar's statement as to 
what happened in the Standing Finance Committee and what was said 
by Mr. Sheridan there? I am sure he is, under Il. misapprehension, Sir. 

:BIr. II. Ii . .TaY¥&l: The statement was likewise made by Mr. Aney this 
morning . 

•  t . .A. • .A.. L. Parsona: 1 did not either quite catch wha.t he said or I 
ma.y not have been in the House. .But what Mr. Sheridan said was tha.t 
nine-tenths of his time was occupied with staff questions, which of coursE!' 
included labour questions also, and that only one-tenth of his time was 
left to deal with trattsportatiClD work .. 

Kr. 111. S. Au.,.: ~y 1 ta:ke the liberty of correcting Mr. llarbons? A 
qutll:lLiol!l wat; put to Mt. Sheridan as to what was the time ocoupied by him 
in cODsidering labour questions, and to that question the reply was, nine-
tunths was ocoupied witb st'tlJ'f questions, and one-tenth with labour. 

lttr. X. R . .Tay&kar: That ll; exactly my own r-ecollectioll, Sir. l.'h&t 
reply wu.s giveu to a litraight qUElstion put to· the MembElr who a.ppeared 
to give tlvidence before UB as to what time proportionately was taken up 
by labour queRtiouf' ill comparison with the qu.estions which did not relate 
to .Jabour. I have a. very clear recoHection, Sir, that the proportion was 
admitted to be nin{l to one. But I do not want to labo\l!!that point further 
if my Honourable friend Mr. Parsons I!a.ys that tha.t wa.s not what the 
Member intended to sa.v. But, apart from that, even ok! the note sub .. 
mitted to this House, Sir, it is perfectly clear frotl! the first two para .. 
graphs--which J do not wish to weary this  House by reading-tha.t labour 
conAtitutes onlv a ~mull fractron of the work which this new Member 
will be called upon to do. That cannot be denied; I do not think even my 
Honourab)t, friend Mr. Parsolls will deny that, thllt . labour problems will be 
onh' 1\ 8mall fmrtion of the work which this new Member will be called 

p~n to do. It. wiH only be It small part of his duties. Therefore, those 
Honourable Members who are ;inclined to take a favourable view of this 
propositIon the: ground t,hat. here we Bre going to hAve ~om e kind of special 
expflrt nwchinery whieh will cIeal with labour problems. in the fot'm of Il 
Member who sreciallynnd exclusively deals on1;v with labour questions on 
railways, Ilrc going entirely on the wrong track, Practically what we are 
ns}wo to 00, if I ma:v say Rowit.hout being unfair to the other side, is to 
givp one-more- Ac1dit.ionnl Member to the present fOllr Memberf' of the 
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ltailway o~r . That is t~c real ijituation. When the question is so 
pre.sellted, SIr, to Il person hke me who knows & little of the origin of this 

ll w~y ~ r~, he hUij 1\ very vital o.bje.otion to this proposal. 'l'h·a.t 
obJection, H1r, IS 'oun ~  on II. sound prmClple, and takes this form. We 
are, by giving this additional Member to the Hailwa.y Board for such a 
e~eral purpose, d,eparting very widely from the original conception of the 
Railway Board. l~lIr, hear.) Wn arc prnctically converting the 
Railway Board into a group of departmental heads. 'That was not the 
original oonception of the Railway Board, as Mr. Jamnadas Mehta made 
clear this morning, I:\S also my Honourable friend Sir Purshotamdas Thakur-
das. The Railway Board is not a group of departmental heads like, e.g., 
the Executive Council of the Governor General. It was iniended to be 
a group of a. few expert people,-and from this point of view t,he fewer 
they are the .better for the Board-whose main function was to initiate 
policies, to evolve principles, and to perform that detached ment8l1 work 
which cannot be done by mere departmental heads immersed in depart-
mental details. It is something bigger than a departmental head's work. 
It has to look at large problems hom a distance in 8. sort of bird 'f.' eye 
view and initiate policieR on broad principles affecting the entire s,ystem of 
l'ailwa.ys in Indill. Ex hypothesi, when we t.Ake EiUoh ~ ceJOcpption of the 
Railway Board the fewer Members there are on the Railway Board, the 
better. We are now asked to embark on 8. policy which, apart from its 
expensiveness, 8S has been pointed out by previous speakers, is, on general 
principles, not desirable. I MIl mention only a few figures. The RaHway 
Board begnn with Us. 8'20 luhs in 1921. Then Sir Clement Hindley 
brought. forward suggestions and recommendations for expa.nsion and con-
solidation, based upon the proposals of the Acworth Committee. Htl added 
another RI';. 1'50 lakbs; that means Rfl. 9'70 lakhs. Then the figure was 
raised at III subsequent stage to Rs. 121a.khs and odd. Now, if my Honour-
able friend will t,urn to the figures given in the statement relating to this 
~man , they will find the figure now is Rs. 17 lakhs nnd odd. Therefore, 
t.here is no doubt that we are proceeding at 11 very rapid pace. If my 
Honourable friends wHI only look at the expense side of thls question, tney 
will agree with my view. We are really prooeeding it avery erlra.vagant 
pace. Besides, if once we accept the principle that the moment work 
increAses in some depnrtments. departmental heads are to be created to 
sit as additional Members of the Railway Board-that is the renlprinciple 
we are asked to IKlcept-whel'e shall we draw the line? Already my Honour-
able friend Mr. Cocke has sounded the note that ports may come into t.he 
hands of the railways and a sClparate Member may be neeP-Bsary. I know, as 
the Chairman of the Roads Development Committee which sat la.st year, 
that a proposal mBV £Iventually materialize that cert,ain nll-Indin rOR(h may 
he seplU'ated from 'provincial control and given into the hands of the Rail-
way Board. A year or two hence, if we accept the principle now, another 
Member mRV b'e asked for for new needs. Ao, we hAve a Memher for 
l)Ort,R. another for ronds.nnd so on; Rnd 80 in the evolutionary period of 
Indian national life. T eRn quite eonseive. in 11 few yea.rs' time, six new 
]\fpmbl.'TR may he added to the RI\,i1wav 'Board. The depart,mentnl work 
muM nAturally incrPllRe in coutlle of time. hut that does not mean that the 
Membel'l! of thr RI\,i1wfl.v Board "hould alAo increaAe in proportion. If 
we WAnt to retain the ori~n l conception of the Railway Board, as I nave 
fltat(!d it before. viz., a group of a few select men who sft, like the General 
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behind t.he warfare in their room,and lay down policies, theu the fewer 
Members we add to th3 existing nwnber of Members of this Railway Board, 
·the better wiH it be for efficiency. That is, Sir, my strongest objection 
io t, ~ granting of this particular Demand. 

I 8m flware, Sir, that, 1\8 my Honourable friend Mr. Neogy said, the 
Honourable the Commerce Member is killing three birds with one stone. 
rt is said that he is, by the addition of this new Member, meeting our claim 
for IndianizRtion. Sir, this is the mOi't objectionable part of the proposal 
which we on this side of the House feel as an insult to public feeling. It is 
this, that we are now being given fln Indian on the Board by an expensive 
door by which we do not want him to enter at all. No public man ever 
suggested that the IndiRn Member of the Railway Board should come in 
'by the Cl'eation of n. new nnd expensive door. What public opinion has 
'Wanted is that" out of t,he exillting fOUT Members, one should be an Indian 
when 'the occasion arises. (Hear, henr.) It is not meeting the public 
·demand for Government to SAy: 

"We won't give up what we have got of the JJritish element on the Boal'd, i.e., the 
'foul' European Memhere that are already there; but if Indians want the luxury of 
an Indian Member, they must pay for it by the creation of an 8xpf'nRive new post." 

I .Imow the Honourable the Commerce Member is Qlways fair to this 
House, and probably this aspect of the question did not strike him. There-
iol'(;, it iR my duty to point out as a non-official Member that the principle 
is wrong that Indiabization can only proceed with the creation of new 
expensive posts, Government are here putting public opinion at a great 
disadvantage. Public opinion did want Il new post for fln Indian Member. 
It did not want an Indian Member by having a.nothE'!· expensive post 
created for the first time unJer It pretentious nnme, for which thl' public 
will have to pay fln extra Rs. 64,000. The public demand is-and let 
.Government deal with it fairly-that out of the four seats which Govern-
ment. hRve reserved for the British element, on the Railway Board, let 
tl;('11' give one t.o an Indian. Government are not meeting the public 
dt'm:md airl~' b.v Raying: "Well, if you want to have the luxury of an 
TndinTJ Member, you must pny for it". 

Mr. E. Ahmed: Why not criticise that and give this up? 

Mr ••. It. Jayakar: Therefore, Sir, what I want to say is that this is 
wrong in principle, and we object to,such a principle, which will, if 
accepted, be a mischievous precedent. Some Members made It suggestion, 
Sir, in the Hnilw8,Y Standing Finance Committee, that if it was merely 
R qU(>Rtion of some one person attending to the growing problems of labour, 
thllt could as well be done by having n Deputy Director. Personally, I 
' ~ ~ven prepared to go further and have 0. Director. But to have another 
::'IIt·mber for the plain ground Mwt the genersl work of t ~ Bosrd has 
gl'OWlI, sounds t,o me, Sir, like departing entirely from the original concep-
ti ,n of the Railway Board. A beUer plan would be, Sir, to v~ a re-
inquir:\' al'! to whether it would not be possible to readjust the portfolios, a8 
MI'. Sf'sha Ayyangar said in his speech. If the work of the Railway Board 
.l]f,f,1 grown immem;ely and if the, circumstances require readjustment, cer-
tIlinl.v this House would be quite willing to have an inquiry made whether, 
having regard to t.he changed conditions, the ways of doing work cannot be 
·onC(' more so adjusted as to secure efficiency without departing from the 
~ri i .t ccmception of t.he RAilway Board. That would be the easiest and 
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llire~t wily of dealing with this problem. But if Government want to 
hBve this question discussed within the na.rrow purvi~w of *' demand for 
a grnnt, I think the non-official Members in this House would be compelled' 
to oppoRe it on the grounds I have mdicated. 

Mr. 'aJ&1 Ibrahim BahimtuUa om ~y Central Division: Muham-
:ma,dan Rurai) ~r. President, in .re a~  to the statement mnde by the 
RRllwHj' Member 1Il answer to my mqUlry, I find that strong criticism has 
been evoked from some Members of this House. I have also listened 
with ,'ery great attention, to the criticism of my Honourable friend Mr: 
JaYllkar on this subject, Now, Sir, my point wa.s that the Railwa.y Mem-
b(;r had come forwurd with a proposal, without taking inio consideration the 
clll m~ for the appointment of an Indian, which we have been presatng on 
hiw: out of the four existing Members of the Railway Board. That was 
IDS point, and to that point the Railway Member replied that he did not 
want tc put it in the statement which he ha.d presented to this House by 
way of a speech on the presentation of the budget, but that if Members 
wuntedto know whether there was 110 desire on the part of the Government 
of India to have an Indian, they would be prepared to oonsider the ques-
tion 0{ ail Indian regarding the fifth post. I must 1i8y, Sir, it is unfortu-
natfl thllta frank statement like that from the Railway Member should 
tJt\ve been criticiliedin the way my Honourable friend Mr. Jamnadas Mehta 
thought fit· to do. Sir,the Railway Member only wanted to make a per-
fectly frank statement, numely, that he. is ilOt only eohsidering the ques-
tion of appointing an Indian, but that he is going to appain, Mr. So-and-So 
t,.tilut post. This side of the House, he knows perfectly well, has got a 
strong feeling in regard to the difference between a real Indian and a 
f;Ja1f .indinri or Anglo-Iridian, and the Honourable Member was good enough 
t,., tell th'e' House that hrs intention was, if the post is created that it 
ebould go to Mr.IIayman, whom We all know, and with whom it has been 
" mattel of groat ple8.8ure to me to have worked when I was a member of 
the Standing t'inan~e Committ~e for Ruilways. 

Sir, HS regolll'd .. t l~ question raised by l ~' on~ur l l ' friend Mr. 
Jamnadlls Mehta, I have possibly failed to understand it, because, in the 
who}(' of his speech ~ bas been arguing regarding a policy. of retrenchment, 
namely, he told us that the figure of expenditure has gone up from 
Its. S,20,000 to Re. 15 lakhs, anCl now it is Rs. 17,50,000. If he talks of 
retr~nC meut nnd comes forwurd with I!.IJroposalto appoint a retrench-
lJh'Jlt committee or 8 retrenchment officer to look into the e)Ctravagant ex-
penditure of the Hai!way Board or t~e Railway administratic;>n! I am ~lways 
wioh him, Now, Sir, 8S regards this post there are two.distmct things to 
be kept in mind. One is the creation of' a post, and aQl>ther is the a ~i
t:onal expenditure that will be involved in creating the post. I c~ul  qwte 
underRtlind if my Honourable friend Mr. Jamnadas Mehta had saId: 

. "You can certainly create this post if, the Standing Finance Committee 01' the 
LegislatiV('l AllMemhty art! in favour of the creation of such a (lOlIt, but as fllr aR the 
money is concerned, you wilt bave ,to find the exp~~ iture in the l ~ t ~t we 
Banc:tw,n for this year, becAlIBe the. RA. 66,000 additional amount we thmk 18 not 
juitifi.,ble. YO,u will· have to retreneh to the extent ofRs. 64,000 from the present 
bu.(\.get; even if you prove the necessity for creating this pollt." ' 
. C'.·' 

My hourable frierld Mr. layakar has pointed. out, Sir, that the Railway 
Board should consist only of expert.s, and that they should lay down the-
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folic)-for the railwltY administrations to follow .. He knows perfectly well 
w l~t the ll.lbour point of vie,,,' is. He knows olso perfectly well the 
manner in whioh the labour problems are being faced from time to time, 
nnd if .there is Il. Member who can look after· and dictate the policy as  re-

o gald" labour questions, I do not see what possible objection he can have 
th the cfbntion of Il post of a I,Iabour Member. The point, Sir, 88 I under-
Rtflfld if, is ~ ll' er it should be an Indian or a non-Indian. I entirelv 
nql'ee \vith my Honourable friend Mr. Jamnadas Mehta that, as far 8S this 
qrlestion is concerned, it should zrot be mixed up with anything else, such 
as that we arc going to give this appointment to an Indian, or are creating 
it because there is an offer that this appointmen~ is to go to an Indian. We 
want to debate it on its own merits. But I remember, Sir, that, whenever 
th( ('restion of. posts (lomes up in the Standing Finance Committee, we 
have invsriably asked this question, and my Honourable friend Mr. 
Jnrnnndlls Mehta will bear me out, that there is no position or post which 
lin Indillll cannot fill with credit, and if there is a proposal that an Indian 
is not to be appointed, my friend Mr. Jamnadas has gone to the length 
of I:lu,ving that it is financially unsound. The simple reason is that we 
h .. nl felt 8. just grievance against the Railway Board who have deliberately 
ignqred the claims of Indians on the mO!lt f\imsy grounds. If you were, 
Sif, to inquire into today's answer of Mr. Parsons to m.y Honourable friend 
ov.:·r here, you would sce that he told us that qualified Indians were not 
IIvl1i1able, and therefore they are being trained, a.nd as time goes on, he 
will ~ nhie to reach the figure of 75 per cent. Now, Sir, this side of the 
HI'UiI{l is prepared-I slly on the fioor of this House with 0. full responsi-
bility for the statement-that we will be able to give him a large number of 
qualified Indians, provided he is prepared to appoint them Our i icu t~ , 

Sir, is that we hAve got highly technically trained Indians, 'speciaUy for' 
th" engineering depRrhnent, coming with full diplomas from ,Europe, 
whirh more than sntil'f,v the requirements of t,he Railway Board, and when 
they ('ome bere, the question which Mr. Parsons or his Board hss to decide 
is. the question ot colour. If he looks into his department, he will bear 
me out, that. there are hundreds of Europeans who are appointed on a 
t,houf;llnd and over irrespective of any other consideration except colour. 
Mlly I ask hjm whutare the qUIlIifications of these gentlemen? It was, 
Sir, wit,h this fl}lprehension, that I raised this question at the very first 
mument., because after we create an .office .or II post, H.onourable Members 
of 1 i~ House are perfect.l,v aware that, as far as tho actual appointment is 
C ll ' ~ . we have n.o sav in the matter. There are at present f.our Rail-
"'"Y Boord Memhers, uncI m,\' Honourable friend Mr. Aney said that this 
HOll;;P. h:v fI m l orit~ , declared that. one of them should he an Indian, 
\Ve hnve secn that our nlaimR hl\ve been ignored, when an Indian might 
have been pnt in place of Air Austen Hlldo"'·, ",h.o went on leave, or in plnce 
of :;;11' Clement Hindle.y, who retired. Therefore, Sir, while the cteRtion 
of II post iR in the hnndR of this House, the actualapp.ointD;lent is. with the 
Rnilwn:v Roard; nnd that is why I said that, when. we debate the merits 
.of the appointment, we want to know waat the policy of the Government 
.of India will be .with regard to it, if t,he appointment" iR created. ~ow, f$ir. 
I pt rs nnll~', nnd Rome of us here, are well ayquainted with the work and 
worth of Mr. Rayman. We cnn testify t.o the sincere desire. he has for 
111(> nRpirn,tiom; .of India, and he has recently also, as r know pedectly well, 
tAkfm nkeen interest .on the question of labour and haSR(!nt. up se. er~l 
pr{ljiosnls for the nHent,ion .of the Railway Board as far £IS labour problems 
lIl'C' roneerned. Nevertheless, T think that thc House ought fo consider the-
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questio~l of ~ e necessity of creation of the appointment apart from the 
(·:-.;pendlture I.nvolved thereby. The extravagant expenditure, or waste of 
public money is a question which should be decided on its own merits. 

:My friend, Mr. Jayakar, has pointed out from the memorandum which 
l~e read, and which is now before the House in the shape of the Committee's 
Heport, one paragraph in which it is mentioned why this labour Member 
was necessary. I shall quote another paragraph from the speech of the 
Honourable the Commerce Member, which was delivered when he present-
ed the budget, in which he made out a case. He says: 
"It may 8uffiee to give only one or two illustrations of the kind of question which, 

nndel· our existing organisation, it is almost impouible to handle adequately or 
expe i~ioutlly. ODe is the organisation of the method hy which labour disputes on 
the l·a1lwaya should be handled, and the relatione of the railway management with 
the trades unions. From the nature of the case, these are matters which must frequently 
.engage the attention of this House, and in which the Railway Memher will frequently 
be called on to explain and justify the attitude of O<>vernment." 

Sir. I WIlS one of those whQ. with my friend Mr. Joshi, on a certain 
railway labour strike, wired to the Hailway Board to intervene imme-
diately and do the needful; and we hnve seen that the Railway Board 
has not been a very alert oody as far as labour questions are concerned. 
My friend Mr. JamMdas Mehta hns rightly pointed out that the. Ra.ilway 
Board have not done their duty; and to-day, if they want to do their 
ciuty, t.hey should do it without· t,he creation of Il new post. But jf the 
Government, of India tell us that, with the !'taft they have at present 
LI ey are not able to do that duty, which we expect from them, or to our 
:.;ntisfaction, I do not think it is wrong for them to ask for the creation of 
. llD appointment and justify  it on the ground that it was badly needed 
in order to satisfy the just claims and aspirat.ions of people on this side 
·of the House . 

. Mr. Amar .&\11 Dutt (BurdwBn Division: Non-Muhammadan Rural): 
th. I nm not quite sure whether the Honourable Members who ha.ve 
r.receded me are really so seriou..; about their ('l'position to this grant of 
Rs. 64,000. I do not mean, serious about their opposition, but about the 
necessity of a ucin~ a.r~uments w e~ the Government hRS m~ e up its 
mind. I thought the) might have profitably remembered the saYlDg of Mr. 
-Cobden who with respect to a particular newspaper, Rsid "Whenever I 
saw that this newspa.per approved of f\. certain conduct of mine, I had a 
wspicion that probably 1 was wrong." I think Indian Members who 
have really any patriotism in them must know, whatever proposal com~ 
from the opposite side. the same is not for their benefit but for theIr 
.exploitation. I also know .  .  .  . 

Kr. !t. Ahme4: But some of them are Indians. 

JIr. Ama.r If&th Dutt: There nre Indian Membertl and Indian em er~. 
1 know there are Indian 'Members in t,his Assembly who would sell their 
Lirthright for R meas of pottage .. I know .that there ar~ people who, o~ 
a jewelled RRble or a ribbon to stick to theIr cont or a title. to cover their 
base birth, would sell their birthright, which an honest .Indlan would not. 
Sir, I do not, know whebher my estimate about the attltude of the Mem· 
herR who have preceded me is correct or not, because the HODOUl'able 
President wiJ1k\ndlv exCUse me if I submit to him that I have been 
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c,ragged from my bick herl nnd I think I11,V, temperature IS atl'll 
than 100, more 

J1r, It. Ahmed:. Then why do you trouble? 

JIr. Amar Ba.th Dun: I do not think I should sit down at thE!! dictate 
oj any n'l.an here save and except the one man whom we have raised to 
that position there, 

:Mr. K. Ahmed: Your mtldical adviser will be dissatisfied. 

Kr. Ama.r lfa.th Dutt: Sir, I think this is not the place for buff<lonery 
alwuys, /lnd I think we may expect some amount of protection from 
,buffoons. Sir, I was very sorry that Mr. Ne05Y was so hard upon the 
Anglo-Indian community, as also upon our rulers, the Englishmen. Of 
\;ourse I have never been able to differentiate between an Englishman 
and an Anglo-Indian save and except that certain services had to he 
r,iven to men of lower position in society undel' the name of statutory 
Indians. I never made any distinction, because our spleens were rup-
:t.ured both by real Englishmen and also by Anglo-Indians, because we 
'Were turned out from compartments reserved for Europeans, both by real 
Englishmen fiS also by men who now style themselves Anglo-Indians, 
1 here is 11 proverb in Bengali w ~c  says, that you can bear the heat 
of the sun, but you cannot bear the heat of the sand which becomes 
warni by the heat of the sun. It is  so with us. But m,V friend, Mr. 
Neogy, forgot, one thing and that is this; that these Englishmen must 
have n Roft comer in their hearts for these m~ for obvious reasons; anrt 
that is n thing which ought to have silenced my friend, Mr. Neogy, when 
rommenting upon. Mr. Hayman's appointment. As for the charges 
hrought against the proposed incumbent, who is to come in for this 
ns. 64,000 It year, by which some votes are to be captured by saying, 
"We are going to appoint an Indian", I beg to submit that those who 
swallow s,¥,h pills, would t;!wnllow any other r,ill also. So it was not 
:lcceSSo.ry for the Government to say, "We arc going to appC'lint, an 
Indian. " 

Now, Sir. about this Railway Board, I think very few here are morc 
eOllvel'1'lunt Ilbout the affairs of this Railway Board from its very incep-
tion. tllflll myself; and I can say, wibh an amount .of certainty which 
no body can claim here, becaUSE: when this Board came into existence 
in the 'early part of the 20th century, Sir Frederic Upcott who was an 
Executive Engineer at one time, came out as the first Chairman of the 
Railway Board. And I. was told by an Honourable Member of the Gov-
('rnor General'f! Executive Council, whom I do not see here at thl' present 
moment, t ~ Sir Frederic expressed himself, in the words that fonnerly 
-there were three lats in Simla, but now there are fOUl' lab: one was 
the J1tngi Lat, another W'nS the Chota Lat, another was the BtITI'O Dat, 
and the fourth was himself. I have known Sir. Frederic Upcott ever 
since I was a boy and he WAS one of the flnest of men· But such men 
were also not above a lHtle vanity. If my friend had remembered all 
theRe things, he would not have objected to the ere nt-ion of t·hese posts. 
Hlr. before t,he creation of the Rsilway BOArd, there was only one Mem-
ber in the Governor General's Council and under him' Q.. Secretar\', who 
11!lril to manage the affairs of the Public Works Department," which 
,.'onsiRted not, only of railways but also of irrigat,ion. provincial works, Bnd 
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military works. It was never explained how Buddenly 'their duties 
e~arne. 80 one~ous, necessitating the creation of· . the 11ailway Board, 
with hlgh.ly J?aid o it e~  ?ut probably I or e~ that this is a stage in 
~ur conlltltutlonal E'~pI ltatI Ii by the foreigner, and SO they must have 
Incr~aRe  the num e~' of Members of the Board. Sir. some of my friends 
behmd me do not wish that I should speak any more in my 'present st,ate 
of health .. and so I shall conclude with opposing this demand . 

. Mr,. B. ~ .(Orissa i'ris~~  Non-Muhammadan): Sir, to-day we are 
dlBousawg p~nclple  and poilCIes. So far, the principles of the Honour-
&ble the Railway Member and of the Honourable Mr. Parsons have been 
questioned as far as this appointment of a flft,h Member is concerned, 
as they have not cared ·to abide by the decision of the Standing Finance 
Committee for Railways. We have all along been told on the floor of 
this Houso and elsewhere in committee meetings that we should always 
abide by the decisions of the Standing Finance Committee,-their e~i
sions had been treated as saetosanct;-....;and we have been told on nwnerous 
occasions not to lS6y anything against the e~ision of that Committee. 
Here we find that the Standing Finance Committee for Railways haR 
decided, by 11 majority, not, to have 8 fifth Member, but the Government 
have not cared to abide by their decision and have rebelled againRt the 
\·ery principle which they had advocated on previous occasions. Aguin, 
Sir, Indianization  had been the one principle on which great emphasis 
'\'8S always laid by this site of the House, rnd although a colleague of 
the Honourable the Railwav Member-the. former finance member-
(.nee assured us that an Indian would occupy n plnce on the hierarchy 
of the Railway Board, tha.t definite pledge was broken by t,he Govern-
ment of India a few months thereafter. Thereafter, when we presseer 
that, at least one or two Members of the Railway Board should' be 
Indians. thev trottecl out the idea that no Indian is technically fit to be 
the taebnical expert on the Bailwlt,Y Board. That Honourable gentleman, 
Sir Clement Hindley, is not nny more in the Government of India. lIe 
Olt.Hrted a small Rc1100l at ,Chandnu& to train up the boys of our subordi-
nate staff in the Rnilway Department. When these boys are trained up, 
it is said that thf'Y • ... ,11 rise to bt' Members of the Railway Board after 
80 or 40. years. -'So .it . is impo~ i le, if the. principle which ~t 
~ mes mv Honourn.ble friend Mr. Parsons and tho Honourable the Rail· 
way Me.:nber advocA.tc is true .. t.bat any Indian will ever get the chance 
to be n Technical MCll',bcr of the Raihvn.y Board or the General Member 
for Railways. And to-day, undt'r the guise of "IndiaDilllntion you throw 
just 0. few crumbs at us. You dangle Mr. Hayman 8.11 the fifth ~em rt 
Why then adopt this dev.ice? Mr. P. R. Rau becomes the FmanClal 
Co~missioner for six months, Bnd we are asked why we should not be 
!\{ltisfit-'d. Sir, We are not going to be treated like. children. We are 
not going to be satisfied with this toy train-like the. one exhibited at 
lhe publicitYe)[hibition:-where gMrd Ha.y"?,an and drIver ~a~. prete~  
tl) ,pIny with thEt railways. That. toy train gives UR no responsl l t~. We 
want complete control. We w&nt to,.Bdmini1ilter the Indian ~ailwRYs. 
and the Rn.ilwny B')srq ~ ere te f,hould econ~rolle  by Indums. . If 
you want to satiSfy the principletha.t .the Railway.Boord a.nd, the . Indllm· 
'railway system belong to India and Indians, there should be Indla·ns to 
manr'lge it. Mv friend Mr. Cooke laughed at Sir Purshotamdns a~ur ll  
when he said that, principles hRd changed. Bnd Rsked, "Where WIll you 
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find Indians to sit on the Raiiway Board? Where will you find them?" 
;why should my friend Mr. Cooke go so far in search of men to sit on 
the Railway Boarel? We have here men like Sir PurshotNll\ilas 
'Ihakurda,s and Sir Victor Sassoon. who manage large industriu\ concerns 
worth many crores of capital. .  .  .  . 

Sir Victor S&I8OpQ (Bombay Millowners' Assooiation: . Indian Com-
merce): We only travel ~ rall\Vay eamages. 

:Hr. B. »U: Where teohnical work is concerned, they as director.s are 
quite capable of guiding the technical advisers under them. Why should 
not Indilm Members be on the Railway Board to direct the policy of the 
technical assistants who will be confined to the position of Directors? . 
But, Sir, that is not the policy of the. Govemment of I~ ia. It is a. viciotlS 
principle that actuates always the policy o~ the Govenlment of India. and 
that is working behind it. Well, \\'e wanted provincial autonomy-and 
we got diRrchy. The,y guve us an Indian Governor, and Lord Sinha waR 
appointed for fI few months I1S 1,he only Indian Governor of a province. 
\Ve wanted Indian Executive CQuncillors, lind the Government doubled, 
And in some cllses trebled the· ellisting number of Executive Councillors 
in t,he prpvin.c~s !lnd they have been administering in some places' one . 
part of II minor subject, and that's how Indians have been given a AO-
called share in the administration of the country. Well, that, is riot the 
thing, Sir, that we want. We want real responsibilit.v. We want to con-
trol the Railwny Board. What is the use of Bflying t.hat. t,he Assembly 
('ontrot the railwa:y management. when they defy the Indian public opinion 
Hnd day by dll)' Europeanise the Department, a.nd when the IndiAn doeB 
not get Il chance t,o control the activities of the Board? 

Sir, lance said on the floor of this House, and I again repeat it. that 
it was the famous cut. of Hs. 77,000 that gave the chance to Board to do 
.awa.y with a number of Indians who were working RS· engineers and traffic 
.officers. Today jf one looks at the number of staff in the Hailway Board, 
.one finds very few Indians, and I am sorry my friend Mr. Kaul, a ca.pa l~ 

Indian Officer, passed away, and I understand an European takes his place. 
r hear that another European is going· to occupy the post of Mr. Hayman 
when he vacates it. Weare also told that a Traffic official of the Great 
IndillD Peninsula Railway will come and t,ake the place of Mr. P. R. Ratt. 
Why this policy of distrnst? Mr. ParsonR has told us on numerous occa-
sions on the floor of this House that he has got the highest respect ff)r 
Indians in tho Finance Department,. to which service he 011ce belonged 
though not at present. Well, CRD't you find another Indian to replace 
, Ml'. P. R. Hau or Mr. Hayman? But t.hen therc is the policy of distrust 
everywhere. You want to balanrc the. power, as my friend Mr. Neogy 
says. It is the balance of power that. you want t·o maintain, 
We want Indhm Executive Councillors-all right you say 
you will add a few more; for instance, in the Bombav Government vou have 
two Europsa.nR and two Indians. So if Mr. Hau ··becomPB t.he Fin811cial 
.Commissioner, you want to bring in an European, who is a Traffic official. 
who does not know the "F" of Finanpe. That is not the right-thing. If 
we are the owners of the Indian ra.i1"'I,lys, then we ought, to have fun con-
trol ov,er our railway administ,ration. T om not talking aere politics. 1 
·am, talking business. In our usin~ss ma~ement we exercise fllll coo-
trol. but 80 far as the polic:v of railwnv ndrriinistra.tirm iR concerneil., it RRM 
;all gone the WrQl\gway. If my t ,en~ Mr. R~ , ,,~ o nn.d the privj.leg9 



LEGISLATIVE ASSEMBLY. [23RD FEB. 192tL 

[Mr. B. Das.] . 

to 'C\'ork with Sir Clement Hindley, is working out the theory that on variol ~ 
occllsions WIIS trotted out that m;.,t,·;e8' son~ should be trnined in the 
school lit C.handausi ~n  ~ en they will be fit. to occupy the superior tech-
nical posts In the engtneenng depArtment and other branches, then, I sav, 
unless there is some kind of 1\ revolution that will do a.way entirely ~t  
the European element, there is no chance whatever for any Indian to 
occupy the position 8S Il Member of the Railway Board. . 

Sir, I do not want to countenance the creation of this new post. The 
time has not come for it There is the Royal Commission on Labour 
which will he coming out shortly: and let that body deoide on your. acts 
of commissions and omissions on labour problems. . . 

My HQIlourable friend Sir George Rainy, for whom 1 have the highest 
respect, and who, I kno,,-, has a detached mind and keeps himself abof 
from lin politioal intrigues and scandals, and.' who always brings in a freFlh-
neSt; of mind to all problems-my Honourable frit-nd, Sir George Haill.\, 
has been persuaded, I t,hink, to adopt this course in order that, when the 
Royul Commission on Labour arrives in this country, it may be shown 
that there is 8 Labour Member on the Railway Board doing one-tenth of 
the work of examining questions of labour! May I sslt Government, whut 
they hllvc done to organise tl'8de unions among the lahour population in 
t,he different railwu,Ys 1 Have you encouraged it? I do nQt know if ,VOIl 
havc encouraged it. You have not instructed the Agents of the variclus 
railways to organise labour into proper trade unions so that they cnn, 
denl with labour probletllB in a .proper manner. You have not given IIny 
help, any 889istimce to the labour, to organise. You want probably to 
throw dust into the eves of the Labour Commission to show that vou {\1'('-
doing something. - , 

.Mr. E . .lhD1ed: The argument seems to b(' vel'y dusty. 

Ill. B, Du: Sir, I will be no part,y to the creation of' this new post 
until I find that Government is loyal to India, and until the Government 
have two Indian Members out of the four Members on the Railway Board. 
trntil that time I will be no party to any Buch proposal as is before the 
House. With regard to what ha.s fallen from most of my Honourabk 
friends, I agree that one of the four Members, whether he it; a European 
or an Indian, can look into the labour questions, but he should have to 
possess a large and humane mind. I am not going to criticise the func-
tiont;l of Mr. Hayman, but it is problematic, how far a8 financier, who hnf; 
all his life been dealing with financial problemfl, will look into labour 
questions, and, in the absence of any expression of the labour vipw point 
on ~ e floor of the House, hQw far he will be  successful we do not know. 
But I am glad to find one thing. Lnst year in the debate on the Rnilwa.,\' 
Budget, when we brought the problems of 80cial w-elfare to the attention 
of the Honourable t·he Railway Member, he thought that they were not 
within the compnss of his purview at the time, but I am glad thnt, ,,-ithin 
a lear, he has changed his vie'" and he wants to have a La.bour Membf1l· 
who will look intl't the social welfare of the labour population; There tll;;ry 
without being charged by the Honourable the Railway Member that WI' 
are very u~ ioU , I will Raj\' this, that when we au Gove11lment to 
Indianiflethe Railways, they try to Indianisc from the bottom. They 
appoint n few more coolies and a. few more clerks. But when you want 
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to look Ilofter the problems of luhour they Fmddenly spring fortb upon Ul' R 
La.bour Member on a high slIlury, ,yith the,proviso thut nine-tenths of Qis 
t.ime will be -devoted to establishment probletnR, namely, tho!;e relating to 
su·perior services, I\nn UII~t he will do very little work on the labour side. 
Strange, indeed I Sir, with these few o ~erva.tions. I Rtrongl.v o I~e tht;. 
creation of this new post; in the R ilwa~' Board. 

Mr, Pret1dent: I do not ku()w if Honourable Members desire that t,hi .. 
debate should be clirried over to Monda.y. 

Several Honourable lIemben: No. Let the question be now put. 

IIr. Pruldent: The question is that the question be now put.. 

The motion was adopted. 

The Honourable Sir Georle JI.aiDJ: Sometimes, in this House, when 
speakers frolll the Opposition Benches arc levelling an IIttnck upon the 
Government I feC'] It eertnin difficult,v in living up to the charlicterthat is 
ntt·ributed to me. For inst,uncc. when I hear the Government referred to 
as a Satanic Government, I never feel that I quite look the part. My 
Honourable friend, Mr. Das, today has put me in a new difficulty by draw-
)ng a pict.ure of /I Sir Gfilahad of such complete purity that probably he-
would not even venture into the Lobby. There. again, I have a certain 
difficulty in accepting the compliment at its face value. 

Before 1 deal with the more important points which have been raised 
in the COUfse of this debate. there are two small points which I flb')uld 
like to get out of the way at the outset· They are not, I think, \,;:.ry 
material to t,he main iRsue, but they were points about which there Beemed 
to be some little nifference of opinion, and out of courtesy to the Mem-
bers who mentioned them it is perhaps II.i well that I should refer to-
them. One of them WIiS raised bv my Honourable friend. Mr. Javukar. 
His statement was that, the Standing' Finance Committee had re'ceived 
a statement from a Member of the Railway Board that nine-tenths of 
his time WitS taken up by establishment questions leaving only one-tenth 
for labour work. That I think was the impression left upon my onour~ 

able friend's mind. I am infonned that what he certainly meant, to say r 
and what he belieyes he did Slly, was that nine-t.enths were taken up by 
establishment questions, leaving only one-tenth for transportation, and 
that he regarded the establishment questions as including and covering 
labour queFltions. I should like t.o add from IUYOwn knowledge,. and here 
I can speak positivel.v, that one-tenth of rus time would be wholly insuffi-
cient for dealing, with tho questions which corne under the heael of Labour. 
I have the best reasons for knowing t,hat. when there is labour tlnrl'Rt in 
any railway workRhop or on any railway system, mueh of the t,ime of 
the General Member of the Railway Board is taken up in discussions of 
the matters in dispute, in endeavours to obtain further infoMl1ation from 
the Agents of the Railways, and I am afraid. to a large extent in t~ i~  

to help the Railway Member of Council and explaining to him whAt tht> 
situlltion really means. The other point Wflf.1 raised by my Honourablfl 
friend, Sir Purshotamdas Thakurdas. He said that he was unable to un-
derstand how increased work fell on the Railway Board. when a company-
managed Railway was taken Qver, on account of the work that .had to, be' 
done in connection with the higher.ofticers of the CompaDywho bet'ame-
officers of the State R.gilwft.yf.1. I think it nrises mRin ~  in this wil.y. 
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When we take over the Railway, the officers of the Company become the 
officers of G?vernment and the higher officers acquire the-stntusof 
oftklers nppolDted by t?e Secretary of State in Council. The result is 
they co~e under certllln rules which give them considerable .. rights of 
appeal, 10 the first place, to the Government of India, and in the second 
place, to the ecretl r~ of State. Not only may t.hey appeal if they are 
rou tu~ er discipline. in any ~, but it is ~pen to them to appeal if 
they cOll!uder that parhcular appomtments should have been offered to 
th.erJ? and they desire to make representations on the f:mbjeef,. I see a 
fSlr number of these cases myself not only when they have to be referred 
to the Secretary of State, but also when there is an appen] to the Gov-
ernment of India agaimlt, the decision of t,he Railwav Board. TheRe, how-
ever, are comparatively small points nnd I should like to devot,ethe 
greater part of what I hve to ~a vto tbemRin points which have been reased 
in the course of the diRcussion. . 

~ think, on the w ol~, the agrument that has been most freely used 
ngalnst the proposals whIch I have put forward, is thnt the case for ad-
ditional expenditure in order t,o create a new appoin~ment of a. Member 
-of the Uaihvay Board has not been fully made out. I have no right to 
complain of arguments of this character. It is the peculiar function of 
this House to challenge Ill! proposals for new expenditure put forward 
by Government and t.o insist. that Government should justify them fully, 
and when objections of that kind are raised, clearly no member of the 
Government has any right to complain. It is incumbent upon me t,here. 
fore to sa.tisfy Honourable Members opposit.e, so far as I ca.n, that there 
is a good denl more to be said for this proposal than they are at present 
prepared to admit. I have no great hop(l, it is true, of convincing my 
friend Mr. Jamnadas Mehta. I fear that in this matter his ignorance is 
invincible, and that no persu8sfve powers of mine will succeed in sa.tis-
fying him on the point. I was, however, deeply touched by the almost 
lyrical enthusiasm with which he spoke of the Raill'l·ay Board as at pre-
sent organiRed, and it seemed to me that even the smo.ll68t change in its 
constitution would have caused him real pain. I have no doubt that the 
Members of the Railway Board will fully appreciate the compliment he 
has paid them, Mr. Mehtn apparently regards Sir Clement Hindley's 
memorandum of 1002 or 1923 (I forget which year it belongs to) a.s the 
last word in rflilwa,V administration. and thinks that we ought still to be 
guided by it to-day. I do not think there is anybody in t,his House who 
a~ a higher opiniop of Sir ·Clement Hindley than I av~  Rnd that for 
very good reasons, but in the first place I do not admit tha.t tliis is a 
question to be settled finally by any authority, however high, and in 
the second place I do not Rdmit that the Honourable Member is entitled 
to assume that Sir Clement Hindley would regard the organisation which 
~ recommended in 1922-28 as suifliCient to meet present-day require-
ments. 

lb. 3amna4u •. Meta: That is what he said. 

IJ'he Honourable Sir ~Ie .. : That doea not in the least follow. 
Now mv friend Bsked in what respect conditions have changed ai,nce 
Im~ 'i' eU, we have taken over the Great Indian Peninsula Railway, 
the East Indian Railway .~  the ' u,rrn~ Railways. Tha.t in itself must 
menti an inevitlible a4diHon of wor~ ·at headquartel'lt. TheD again, tb.re 



Ull: 

have been very distinct changes as regards labour smee 1922.028, As I 
tried tOt·point Ol./.t in my budget speech.all these la.bour questions are 
being .fOJ1eed upon us with growiDg insistence.· It is becoming more and 
more neO,ellsarythat tbey should be studied. We must be ready to deal 
with. tb,e new situations which we cannot . avoid , do. what we will, and .1 
c.nnot admit the validity of the argument th."t,becsuse S'ir Clement 
Hindley did not propose in 1922-23 the employment of a Labour Me;nber 
in the Railway 13oard, therefore the House are justified in assuming that 
a ~ o U' Member is not required now. . 

More than one Honourable Member but particularly my friend Mr. 
Aney-and I think my Honourable friend Sir Purshotamdas Thakurdas-
Baid, "If the work at headquarters is becoming too heavy, why don't you 
decentralise, and get rid of the difficulty that way?" :Now, the two big 
branches of work with whioh we are concerned in this discussion are rataH 
and fares, that is the first, and cRtablishment and labourq1,1estions-that 
is the second. Now, is the House quite ijure that it wants decentralisa-. 
tio.n as regards ra.tes and fares ? As I Po.inted out recently-I forget on 
wha.t occasion-when I go. round and. interv.iew conun~rc al bodies in 
various parts o.f India I have again and again been asked to. see whether 
something cannot be dnne t,o promote the extension of through ra~es, 
which mcansthat .instead of each of the railway systems treating itsel! 
as a separate entity, we should have through booking from sta.tion to 
station, just as if all the railways constituted one system. We apply 
that system at present to. coal but. we do not apply it to other commo-
dities. If that system is a good thing-and T think snme exteDitton of 
it is probRbly desimble-to t.hiR extent you cannot hfl,ve decentralisation 
beMuse you IU'e tresHng the whole of the rfl,ilw!(vs of India as a single 
syst.em. Then D.gBin I have frequently heRrd proposRls that there should 
be greater uniformity in rates nnd fareR, and we know it is 
frNlllentJ:v nrgued  thRt if one railway reduces itR r&tes and fares, 
t,hen it if; reasonn.ble Rnd. fAir thAt other railways should fonow 
Ruit Rnd do the Rame. If so, that again is a conception of the railway 
IIYAtnm M IndiR which is not consistent wit.h decentra1iRation, because it 
mMnll that, the ~I~nt,s are not. to have fl f1'£1e hand to carry out the polloy 
that. they t,hink nC!'lt. fnr their own lines. but, t,o a lnrge extent they must 
he governed hy the polioy which (lomm(>.nds itReU to the Hanway BORta 
Imil to t,he Government, of India. Turnlnp; now to t,he labour que'ltion. 
T would nsk there also to what, ext,ent at, present, ilMentraJisat.ion iF: ro~

sihlp. We hf\.ve to remember that, in a moveml'lnt whieh is fairlv new, 
W('o 'cannot, vet see our way funy and it might he 8 little dangeroup to dv(\ 
II frel) hand to all ~ents to do exactly what the.v ohoose in the mdtPl'. 
Aport from that, I have very good MB80Yl to know that, if on Btl.vpBl'tf. 
cmIBr.railway, Borne conoession is given; some increase of pav to 1\ parij. 
cuIllr olus of elitabliflhment. it, il! very apt to leAd to demands for RimiJal' 
irocrelUles ·of pay in the same classeR of Ataff and for other ClaS!leR of ptitft 
on the. ot ~ rl\i1ws:vs. There again, when :VOll come up Bgainst it.. the 
questinn of deoentrAlisation hecomes exf,ranrdinariw difficult, Ant"! J hltvtl! 
never bef'n ahle to feel m:vself that, AS regRrdR this pRrt.ioulRJ'·mafltElr we 
enn look fo.rw&rd to mueh relief through the avenue 01 aecen' rali ~n .. 
My HononrAl>1e friena Mr. Atley RRid thiR: ' 

"Why do you want. "new Member for, the RIli1way Board! The retlPOnlliNlity for 
labour policy rests with the ep~t'tment qf Industrle" and ~ our. of the .a ver'l~e t 
of India. f Why t.ben do yon wantf,o ~ plinat  that. m&¢liiltf!ry in anether e partme l't.~  

• 
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I fully agree that the general direction of policy as regards labour must 

~s  with· the Department of Industries and Labour,· and it is preciaely 
because I want to get into closer communication with them, to keep pace 
with them, that it Beems to me desirable that we shoUld have our own 
officials for dealing with the subject. It is precisely for that reason that I 
want the creation of the new appointment. The moment we have a sepa· 
rate member in the Railway Board to deal with labour and establishment 
questions, it will be possible to keep in closer touch with the Industries 
and Labour Department and I have every hope that things will develop 
on satisfactory lines. If we don't get the new appointment, I am afl'ftirl 
that difficulties may arise owing to insufticient touch. 
One more remark of my Honourable friend I should like to refer to. He 

had not much use for what I said about "the human factor", which he 
seemed to regard8s bit of sob·stuff inserledto enlist a little supporl from 
his side of the House. What was really in my mind Wile this. If an officer 
has from the nature of his work constantly to consider all the questions that 
come before him from a strictly commercial point of view, counting up tlie 
Pounds, Shillings and Pence, and making cheapness the primary virliue. 
then from the nature of the CBBe he will be apt to regard all questions 
from eXl\ctly the same point of view. In dealing with labour problems, 
it is not a safe attitude to adopt exclusively. That is all I need say on thut 
parliicula.r point. 

I listened with great interest to the speech made by my Honourable 
friend, Sir Pursbotamdas Thakurdas. No one in this House has a better 
right to speak' 00. railway questions than he. and there is no one, I am 
SUN. to whom the House will more readily listen. He was good enough to 
sa, that it was with reluctanoe, and only a.fter full oonsideration, tha.t he 
found himself unable to agree with me. I should like to return the com. 
pliment 8otI.d say that it was only with reluotanoe and after the very best 
consideration I could give to the question, that I found. it necess&r.v to 
disagree with him. (Cheers from Opposition Benches.) I think that the 
organisation which was in his mind, and which he would like to see in the 
Railway Department, differs rat,her substantially from the organisat,ion 
which we have at present'. I admit thR.t all the quot.ations which he rend 
from the Inohoape Committee's Report and the Acworlh Committee's 
Report do give a good deal of supporl to an organisation in whioh t,he men 
at the top would not be experls. would only ~al with the generat direct 
tion of policy, and would leave the detailed execution of policy to the 
people below them. I oan oonceive· that the railways of India might. be 
administered on such Jines, bub the point I should like to bring out i. 
that that is not the fonn of the organisation whioh we have at present. 
As things stand at present, the Membet'l! Of the Railway Board arid the 
Chief Commisllioner, are experts in railwa:v work. a.nd the Financial Com-
missiooer is an expert in finance. Together they constitute the Board. 
It is ot,::tIle nature of an exeoutive committee rather than acommitt.ee 
directing policy. We nODe of Us know what the future may have in st.ore 
for ueM rega.rds con.titutionalrefonn or changes in organisation. Bui; 
what I had to deal with waa the organisabion that exist. at present. and 
it seemed to me that ~ e proper remedy for our diffioulties was the addi. 
tion of ODe mOl'e Member, 80 that labour and establishment questions 
might re<l$il'e their full share of attention on tile one side, and traffio and 
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commercill.l probltlms might receive their full sh&l'e on the other side. 1 
WII.S not contempla.ting any radical departure from the existing scheme, 
and if I thought that my proposal did involve any radical departure from 
t epr~sent sCheme 1 should not have put it forward. 

My Honourable friend Mr. JlI.yakar rtlalised clearly what the present 
Jrgaruso.tion means-l am quoting bis own words which 1 took down at the 
"Ime-"'!'he HOl:I.l'd should be", be said, "0. small expert group of a. few 
Dlen and the smll.ller the better." If 1 thought that the oreation of the 
new appointment-the addition of one Member to the Board-was going 
to turn the BO&l'd into a. collection of departmental heads, instead of being 
!l. body which tried to deal with the questions that came before them from 
the point of view of etticient commercill.l administration of the ra.ilways, 
1 should withdraw my proposal Hut I do not think tha.t there is real 
danger of tha.t, and 1 do not think there is 0. real danger of this new 
appointment b"ecoming a precedent for the creation of many other now 
appointments. 

M;}:HODoura.ble friend referred. to one possibility that we might take 
over the administration of roads. I ca.n only Bay that I hope we shaH 
not do so in my time, because 1 ha.ve quite enough on my bands with 
the railways. J:Sut supposing it happenbd, and aupposing on that ground 
'it was suggested that there should be another Member of the Railway 
'Board, is that really an 8iIlaiogy? In this CMe we are not taking over any-
thing new, but are merely proposing B new appointment to deal wi~ tho 
w()rk already there, which haS developed out of what has always been 
there. Therefore 1 cannot say I am much impressed by the fear expra88-
ed, that we might begin to multiply appointment on appointment amd 
gradually increase the size of the Railway Bow beyond all measure. 

My Honourable friend said that the true ideal of the way the R6ilway 
,Board should Catty on its work was tha.t they' should take a. bird's eye 
view of important problems and not allow t emselv~s to become immersed 
in detail. 1 entirely agree. It is preoisely beoause they are too much 
immersed in d.eta.il at the present moment that I am proposing to provide 
a soheme whioh will prevent that result. And while I am on this subject 
I should like very briefly to refer to the suggestion that the Chief Com-
missioner should. ha.ve a portfolio of his own, perhaps taking over t.he 
labour work. In the first place I should regard that as a. very serioUl; 
departure from the Bcheme adopted in 1922-23 after the Acworth Com-
mittee had reported, because one of the main points in that o ~me was 
that the Chief Commissioner should be regarded as the expert adviser of 
tl}e Government of India on all questions connected with ra.ilways, and 
tha.t he ahouldhave power to ovelTule bls colleagues. If he is to have 
tha.t power, and if his advioe is always to be the advice, by which in the 
last resort the Government of India is to .~ guided, it is most importaut 
that he shou1d .not have a portfolio of his own and become immersed in 
the details of that portfolio, but should be free to review the whole of the 
work of the Board and advise accordingly. 

There were several points which were raised, Mr. President, by other 
Members who spoke, but I do not wish to. go deeply . into them today. 
There is, however, one rema,rk w ~c  was made by my Ronourablefriend. 
Mr. Bema AY18Ili&r, who asked wbetlter the creati9D of a rates tribunal 
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might not to some exteot diminish the need for this new Member. I um 
afraid the only answer I oa.ngive is very emphatically in thenegath·e. 
It soorna to me that, if you create a rates tribunal, the immedia.te result 
would be a very great in~rease of the work in the traffic depa.rtment of the 
Uwlway Board Office; for this ,,,eason, that it would be ece~sa.ry for all 

~ the railway administrations in India. to prepare their cases, to be la.id 
before the rates tribunaJ and Ii large number of generlll questions wOllld 
emerge, upon which it would be necessary for the Railway Board to in-
struct the railway administrations as to the lines they were to follow. _ 
What the ultima.te result might be r do not know, but the immedia.te . 
result would be an increase of work. 1£ the Honourable Member contem 
plate!:! that the ra.tes tribunaJ should revise the whole of the ra.tes through-
out India., it would take a. long time, probably not less than five .' ""r" 
a.nd during these five years the traffic depa.rtment of the Railwa.y B(j;,i,t 
office would be worked much harder than now. 

I shall not dela.y the House, Mr. President, much longer. Honour-
able Members have a8 usua.l been extraorciina.rily kind in their referencell 
tAl myself, although my Honourable friend Mr. J amnade,s Mehta. thinks 
that I slipped up S' bit when I announced what the intentions of the Gov-
£:mment of India. would be, supposing the new a.ppointment comes into: 
existence. I do not complain of his criticism at all, but I think that mo .. .'. 
Members of this HQuse recognise tha.t I acted with no sinister motive, u ~ 
un~er the impression that, while it was not for me to volunteer the RIlIlounce ~ 

ment, it was almost impossi l~ for me to refuse one when it was e initel~ 

naked for on the floor of the House. That is aU I wish toeay on tha.t I 
particular point. I do not wish to speak at any length on the question 01 . 
Jndiawsation" beeAUlge it has not played a large part in most of the speechef 
delivered. But, may I say this, that I fully understand the view expresseC' 
not. only by my Honourable friend Mr. Jayakar but by dther Members, anti 
of the ardent desire whiilb Honourable Membel'fl opposite have to Bee their 
0'1-0 countrymen appointed to the existing Memberships of the Ra.ilway. 
Board. I respect that desire, but at the same time I want I 
to ,see· them appOinted on their merits. I expect· to see. 
them appointed on their merits. After all, in spite of wha.t. W88 Hid by my , 
Honourable friend Mr. Das, it is not quite true tha.t you eao. pick up 
anyone at ra.ndom and IIRy: "Will you kindly administer the traffic de-
partment, or will you "take on the Engineering Department?" As we 01 
recognise, We must have expert knowledge and great experience in '" 
railway administ.rators, There are difficulties at present, 8S the. e 
quite well knows, about meeting the wishes of the House, in that 'act.' 

P&ndit Jladan Jlobaa Malavi,.. (Allahabad and Jha.nsi Divisions: Non~ 
Muhammadan Rural): Will the Honourable Member tell us what the tests 
are? Will he agree toa Committee of officia.ls a.nd non-officials of this House 
to judge whether there are Indians who fully satisfy the tests that ma.y be 

.'~'Iimpose  upon them? I make this offer, that I will give the names of 
several gentlemen, and I will challenge an,ybody to, say that they do not 
fully satisfy the req?irements of the Railway Board, e, ither fO,r, tee, hniCa.lj 
knowledge or finanCIal knowledge. (Hear, hear.) " . 

fte KODourabt. Sir Geora' :RaiD1: Sir ~ I regret t ~t t cannot gf\'e at! 
undertaking to devolve upon a Committee ot this House afunctiol1 ~ 
which quite deflnitely is the function of the. Government of lum!. ' 
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Pandlt IIadan Kohan Kalavtya: 'I'ha.t is what we allcomplltin of. It 
is n despotic fly stem which does qot take into account the feelings of the 
people. 
Mr. lamnadu II. Mehta: Or their merits. 

The Honourable Sir Georle Ra1ny: I will now try to resume thW thread 
of what I said. Not having the satne practico in speaking 1108' my Honour-
able friend, I am a little bit lost. I do not in the least complain of his 
int,erruption, but it iB a little embarrassing for those of' us who have not 
. had so much of practice in speaking in public. 
Kr. Preaident: Order, orde.r. The Honourable Member was not o~  

to give way if ho thought so. 
'\ 

The Honourable Sir Geor,. Rainy: I entirely recognise that, and ,( 
t merely desired to apologise for my own unresdine8Sto ta.ke up the thread 
iC' of my speech; I am not in the least complaining of the Honourable Mem-
ber's intemlption. What I wish to say is this. ASBumingthBt we find 
ourselves unable to' meet the wishes of Members on the other side COlp-
I)letely, we do make every effort to' meet them as far 8S we can. I do 
hope that Honourable Mambel'll on the. other side will not aocuse us of 
trying, ,by a subterfuge, to give them something less and something 
different from what they asked for. Weare a.t least doillg our best to 
comply with t,Le wishes of .this House, and I do ndt in a.ny way admit that 
we need be at aJla8hamed of the ~ction that We propose to ta.ke from the 
point of view of lndinllisatioll. lt~.  matter in which I personally take 
8 great interest and I· should be very sorry if Honourable Members opposite 
should attribute t.o me all unfair motive Of which I am not conscious. 
Now Sir, the House will have to decide this important question as to 
whether the proposal of the Government. of India is to be accepted or not. 
T would only very briefly in conclusion ask the HouBe to weigh well before 
they commit this House to a vote which by many would be regarded, and 
by a ~ 't tn'uny would certainly bB represontedas adverse to labour. 

Mr. Ja.m.uadu •. Mehta: Not 1\ bit. 

The Honourable Slr Geol'8e R&1Dy: I know that is· not what iB in the 
mind of'the Honourable Members opposite, but quite clearly they will have 
to keep in view what people in India and outside India will be mclined to 
~ n'y with regard to it. Almost the only words which I.regret in the speech 
of my Honourable friend Sir PurshotamdQs Thakurd&s were those in which 
he referred to the Geneva Convention, mentioning that; there BTe other 
countries which had failed to satisfy their obligations under the convention, 
Ilnd saying that, if we had to wait. for another two years before we carried 
out our obligationR, it did not very much matter. I think it would be very 
regrettable if that were to be taken to ~ the general feeling of the House, 
because .India has an excellent record aB regardB the carrying out of its 
international obligations. I feel it almost with a sense of shame that, in 
this particular matter in the Railwa'y Department, I cannot claim that we 
have fully atis ~ our obligatioDs. For this reason, I trust that no consi-
deration of that kind will influence Honourable Members of this House 
to vote against the Government proposal. That, Sir, I think really con-
cludes what I have to say. Before sitting down, I desire once more to 
thank Honourable Members for their kindly referenees to myself, and also 
to ~xp 'e.s  the hope that nothing· that I .have said has wounded Honourable 
Members opposite. 
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. Mr •. PNideut: The question is: 
• "l'hat.the demand under t.he head 'Railway Board' Ue reduced by RI. 64,000." 

The Assembly divided: 

• AYEB-43. 

Abdul Matin Ohaudhury, Maulvi. 
Aiyangar, Mr. C. Duraillwamy. 
Aney, Mr. M. B. 
'Ayyangar, Mr. M. 8. Seeha. 
Bacli·uz·Zaman, Maulvi. 
BeM, Mr. D. V. 
lJhargava, Pandit Thakur Du. 
Birla, .Mr. Ghanehyam Du. 
Chetty, Mr. R. K. Shanmukham. 
Du, Mr. B. 
Du, Pandit Nilakantha. 
Dutt., Mr. Amar Natb. 
GQswami, Mr .. T. O. 
Haji, Mr. Sarabbai Nemcband. 
Hans Raj, Lala. 
!swar Saran, Munehi. 
Jayakar, Mr. M. R. 
JQpah, Mr. V. V. 
Kelkar, Mr. N. C. 
Knnzru, Pandit Hirday Natb. 
Malaviya. Pandit ~ Mohan. 
Mehta, Mr. Jamnadu M. 

Miara, Mr. Dwarka l'ruad. 
Mitra, Mr. B. O. 
Moolljje, Dr. B. S. 
Mukbtar SinJb. Mr. 
Murtua Baheb Bahadur, Maulvi 
Sayyid. 

Naidu, Mr. B. P. 
Nehru, Pandit MQt.ila.I. 
Neo&!f, Mr. K. O. 
Pandya, Mr. Vidya Sapt'. 
Phookun, Brijut T. R. 
Purahotamd811 Thakurdas, 8ir. 
Rang Behari Lal, I.ala. . 
Sbafee, Maulvi MQhammad. 
Shervani, Mr. T. A. X. 
Siddiqi, Mr. Abdul Qadir. 
Singh, Kumar Ranaojaya. 
Singh, Mr. Gaya Pruad. 
Singh, Mr. Narayan Prasad. 
Singh, Mr. Ram NaraYaD. 
Sinha, Kumar Ganganand. 
Sinha, Mr. Siddheahwar Prall&d. 

N ~ . 

.Abdul Aziz, Khan &hadur )liao. 
Abdullah H-.ji Kasim, Khan Bahadllr 
Haji. 

Ahmed, Mr. K. 
Alexander, Mr. William. 
AUiaon, Mr. }'. W. 
Aahrafllddin Ahmed, Khan Bahadur 
Nawabzada Sayid. 

Bajpai, Mr. G. S. 
Bower, Mr. E. H. M. 
Bray, Sir DenY'. 
Ohalmen, Mr. T. A. 
Chatterjee, the Revd. J. C. 
Coatman, Mr. J. 
Cocke, Mr. H. G. 
Coegrave, Mr. W. A. 
Crawford Oolonel J. D. 
Crerar, The Honourable Mr. :S. 
Dalthan, Mr. W. M. P. Gbulun Kadir 
Khao. 

Dalal, 8ardar Sir Bomanji. 
French,. Mr. J. O. 
Ghazanfar Ali ~ Mr. 
Gbuznavi, Mr. A. n. 
Graham, Mr. L. 
Hira Singb, Brar, Sardar Babaclur, 

I. Honorary Captain. 
H\lII8ain Shah, Sayyed. 
Ismail Khan, Mr. Muhammad. 
Keane, Mr. M. 

The motion was negatived. 

Lalli Mr. S. 
Lamb, Mr. W. 8. 
Lindsay Sir Darcy. 
Mitra, The Honourable 8ir Bbupendra 
Nath. 

Moore, Mt. .Art.bur. 
.Muhammad Nawaz Khau, 8ardar. 
Mukharji, I~i Bahadur A. K. 
Mukherjee,Mr. 8. C. 
Parsone, Mr. A.  A. L. 
RahimtuU, Mr. Fual Ibrahim. 
Rainy. The Honourable Sir Geor,e. 
Rajan Bakhah. Shah, Khan Bahadllr 

Makhdum Syed. 
Ranga Iyer, Mr. O. S. 
Rao. Mr. V. Panduraup. 
Row, Mr. K. Sanjiva. 
Boy, Rai BahadurTarit. Bhuaan. 
Suns, Mr. H. A. 
8a88oon, Sir Victor. 
Schulter, The Honourable· Sir George. 
Shah Nawu, Mian Mohammad. 
Sbillidy, Mr. J. A. 
Singh, Rai Babadur S. N. 
Stevenson, Mr. H. L. 
Sykes, Mr. E. F. 
Webb., . Mr. M. 
Yamin Khan, Mr. Muhammad. 
YounJ, Mr. G. M. 

The Assembly then adjourned till Eleven of the Clock on Monda,.. the 
25th February. 1929. 
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